7/9/22, 3:19 PM

Seventeenth Loksabha

p'.'>

Title: The motion for consideration of the Aircraft (Amendment) Bill, 2020
(Motion adopted and Bill passed).

HON. SPEAKER: Item No. 19 — Hon. Minister

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND
URBAN AFFAIRS, MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI HARDEEP SINGH PURI): Sir, 1

beg to move:

“That the Bill further to amend the Aircraft Act, 1934, be taken into

consideration.”
HON. SPEAKER: Motion moved:

“That the Bill further to amend the Aircraft Act, 1934, be taken into

consideration.”

DR. M.K. VISHNU PRASAD (ARANI): Hon. Speaker, Sir, I am thankful
to you for giving me this opportunity to speak on the Aircraft (Amendment)
Bill, 2020.

14.34 hrs (Shr1 A. Raja in the Chair)

Sir, under this Government, whenever a Bill is coming for
amendment, all the MPs are trying to give their opinions and views so that
the Government would come with a comprehensive Bill. But none of the
MPs is able to successfully stop the Bill. But all the MPs are successfully
stopping only two Bills brought by this Government — one is the travel bill
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and the other is the telephone bill. Apart from these two bills, on none of
the Bills, MPs’ opinions are considered. But here, this Aircraft
(Amendment) Bill that is, the AA Bill can be, otherwise, called as All in
All Bill.

It is because India has signed the Chicago Convention on International
Civil Aviation so that the security of aircraft is put into audit periodically.
Basically, this Bill gives a statutory status to the Directorate of Civil
Aviation, the Bureau of Civil Aviation Security, the Directorate General of
Civil Aviation and the Aircraft Accident Investigation Bureau. It is
needless to say that this Government has an authority to constitute and
appoint the respective directors for all these three bureaus. Have you
mentioned about the specific powers of the Central Government over
regulatory bodies? What is the function of all these three bureaus? The
Directorate General of Civil Aviation is, basically, responsible for safety,
oversight and regulatory functions, especially, in case of breach of security
or in case of accident, the investigation procedures will be monitored by
them. The specific power says: “This Bill empowers to the Central
Government to constitute and appoint Director Generals”. Yes, agreed, the
Government has the full power to constitute and appoint the Director
Generals. There 1s no doubt about it.

The second point is that apart from appointing these Director
Generals, with that due power, you are again putting one clause saying:
“The Central Government will empower any other authority to exercise the
powers of the three Directors.” Already, the Government is working in the
interest of the people. I am not saying that the Government is working for
any private people. The Government is functioning only in the interest of
the people. The Government has delegated the powers systematically to
the respective Director Generals. Apart from delegating the powers, this
Government is giving powers to a third party ‘any other authority to
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719122, 3:19 PM
exercise the power of three Directors’. Above all, there is a third Clause
saying that the Central Government can issue the directions to each of these
organisations in the public interest. I do not know why is this ‘public
interest’. Will these three Directors go against the interest of the public?
This Government should run in the interest of the public only. Finally, you
are also including the regulations of all the areas of air navigation services
like cartography services aeronautical charting, services including

aeronautical information services and rescue services.

This Bill empowers the Bureau of Civil Aviation Security or any
authorised officer to issue directions. Surprisingly, when you are giving
powers to these three Directors, above all, you are giving powers to some
other external agency to exercise the power. Finally, you say that the
Central Government has the power to review the order passed by these
Director Generals and also to resend or modify. Now, what is happening? Is
this Government not believing anybody? This Government is giving power
to somebody and saying: “We do not believe you.” Then, the Government
again give power to somebody else. Then, finally, the Government is
asking for a repeal. The centralisation of power is the crux of these
Amendments. It also enhances the fine to the maximum limit for breaches
under this Act which is from Rs. 10 lakh to Rs. 1 crore.

Respected Chairperson, I would like to know whether this fine is
applicable to an individual only as has happened in the case of Arnav
Goswami where he was travelling and some passenger passed a comment
and then he was put in a no-fly list with fine. Is it applicable to individual
or is it applicable to Government agencies like these Director Generals? It
1s because in between 2018 and 2019, if you see the record, it was 48 per
cent of near misses. It has grown to 68 per cent. It is according to your
answer given during the Question Hour. Why are these near misses
happening in Indian aircraft? It is because of lack of ATC officers, the Air
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Traffic Control Officers. These Air Traffic Control Officers work for hardly
four and a half to five hours because that is all they can work. They have to
focus so much. The fatigue level is too high that they cannot work beyond
that.

But they are repeatedly put into the action. That is why, the near
misses have increased manifold. There are so many unemployed
engineering graduates. EEE i1s the basic qualification required for these
ATC officials. But why is this Government not considering appointing
more ATC officials in order to avoid the accidents that may occur? I want
to know at this juncture whether this act, this fine of upto one crore rupees,
is applicable to individual only or to the Directorate of Civil Aviation also
or the respective or responsible bureau who is going to appoint these ATC

officers.

Sir, I have one important point. Why do we need all these
amendments? Anyway, one day we are going to sell Air India. Do you
know one thing? When coronavirus was at its peak in China, it is only Air
India crew, it is only Air India flight, it is only the Air India pilot who
boldly went and brought all the passengers and affected people from China
back to India. Why have no other private airlines offered themselves to do

this rescue operation?

When an actress was dead three years back in Dubai, you can recall
some private airlines offered themselves to shuttle from Mumbai to Dubai
to bring the corpse back to India. But why have they not done this in public
interest? Why is the Government not insisting? Air India will be sold one
day. The Government says that they have 80 sites to be sold and that is
how, they can survive. They will quote:

“It 1s not because of this problem. It was the problem of the
capital or the interest because of the loan acquired by the earlier
Governments.”
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See, the Government has to generate the resources. But this
Government is basically selling and eating. Like in the previous
generations, they acquired the land and this generation will sell and survive.

This is what 1s happening. ...(Interruptions)

SHRI HARDEEP SINGH PURI: Sir, I was a little taken aback. We have
acted under an amendment to the Aircraft Act of 1934. The amendments
are very specific in nature. These amendments emanate from the fact that
three of the bodies, which control Civil Aviation — the Directorate General
of Civil Aviation, the Bureau of Civil Aviation Security (BCAS) and the
Aircraft Accident Investigation Bureau have been operating under an
executive order. So, the limited purpose of this amendment is to ensure that
something that has been felt all along. The Indian Civil Aviation Sector has
grown exponentially. It is today the world’s third largest domestic civil
aviation market. Today, it is on the way to becoming the world’s third
largest civil aviation market overall but as we have felt for a long time and
as our membership of the Chicago Convention and ICAO, their audits have
pointed that these three crucial agencies of the civil aviation sector have
been operating under an executive order. The need, therefore, is to give
them statutory backing and that i1s the limited purpose of these

amendments.

[ would like to take an opportunity to also providing an overall
context in which this Bill is being brought. So, many comments were made
by my learned colleague just now.

[t 1s normal convention to provide an overview and what the context

of the amendments is.

HON. CHAIRPERSON : You can mention this later.
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SHRI HARDEEP SINGH PURI: I could do that also but if you give me

two minutes, I will provide the context to the amendments.

Sir, the civil aviation sector which today is facing strain globally
because of a number of factors including and in particular coronavirus. In
India, the civil aviation sector during the period between 2008-09 and
2013-14 grew at nine per cent CAGR and now it has doubled and it grew at
16 per cent during this period.

Now, it stands to reason that the civil aviation governance structure,
which involves not only the Central Government but also all the constituent
stakeholders like the DGCA, BCAS and the AAIB, must have statutory
provision. They must be constituted under a law, and that is the purpose of
this amendment to the Act. What we are proposing to do is to utilise the
time, since we will have an opportunity to have a discussion on the civil
aviation sector per se, and also to address the pressing items which are
requiring attention, including, as the hon. Member mentioned, Coronavirus,
the other strain that the civil aviation sector is being subjected to globally. I
will also talk of the action which we have taken so far and the action which
we propose to take in the coming months as a result of this new

development.

With these introductory remarks, I just want to conclude by saying
that I have absolutely no doubt that, no matter what the challenges to the
civil aviation sector are, in the coming months, in spite of these challenges,
we will emerge from these challenges stronger and that the civil aviation
sector, which has been a critical driver of economic growth so far in all

these years, will grow from strength to strength. Thank you.

HON. CHAIRPERSON: Dr. Vishnu Prasad, now you can continue. You are
having only two minutes because one more speaker is there from your
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Party. You have already exhausted seven minutes. Please conclude within

two minutes.
DR. M.K. VISHNU PRASAD (ARANI): All right, Sir.
Basically, the Government is imposing aviation fuel tax heavily.

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I am on a point
of order.

HON. CHAIRPERSON: Under which rule?

SHRI N. K. PREMACHANDRAN : It is under rules 220 and 221.
Yesterday, all the Demands for Grants have already been guillotined and
they were passed. The normal convention of the House is to transact the
financial business in full. Rule 220 is very specific. Day before yesterday;,
the List of Business had been circulated to all the Members as if today the
Finance Bill would be listed. Unfortunately, we have got the List of
Business only this morning. It is entirely different. All the Demands for
Grants have already been passed and when the financial business is
pending, it is the normal convention of the House to get the Finance Bill
passed. When that financial business is being slated for a particular day, no
other business shall be taken up. I do agree, yes, absolutely, the Speaker has
the authority. But still the convention of the House is entirely different. If
we go through rule 220 as well as rule 221, it is very specific that when the
financial business is not completed, that should be given dominance so that

the financial business is completed. That is my submission.

KUNWAR DANISH ALI (AMROHA): There is no financial crisis. ...

(Interruptions)

HON. CHAIRPERSON: With his discretionary power, the hon. Speaker
has already permitted this.
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g1 FIR®id ga (MFN): W, I8 = AR 219 S g, T/ oIl 220 3R
221 B 91d B §, 219 3Tb dR H H1H! R g fb T o9 a1 3¢
dT B | B S dU B, B39 f9d & 91 H I WRAhd © | ...
(o)

HON. CHAIRPERSON: Hon. Member, notwithstanding the provisions
quoted either by you and Mr. Premachandran, the hon. Speaker has

permitted this Bill to be listed in the Revised List of Business. Accordingly,
the discussion is going on. So, there 1s no dispute on this.

DR. NISHIKANT DUBEY : Respected Chairperson, Sir, he is talking
about the General Budget. Rule 219 talks of the Finance Bill.

HON. CHAIRPERSON: Please understand, no one can challenge the

decision of the Speaker.
... (Interruptions)

HON. CHAIRPERSON: Please understand you cannot challenge the
Speaker’s decision which was taken earlier.

... (Interruptions)
HON. CHAIRPERSON: Nothing will go on record.
... (Interruptions)*

HON. CHAIRPERSON: Now, Dr. Vishnu Prasad, please continue for two

minutes.

DR. M.K. VISHNU PRASAD : Basically, the aviation sector in recent
times is undergoing a turbulent time. This is because of the imposition of
heavy aviation fuel tax. Is the Government ready to cut some taxes on the
civil aviation sector? Or, in lieu of any other services availed by the

Government, is the Government paying back to the Air India in time? It is
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because as it is, Air India is sinking and the Government has already
proposed to sell it. So, at this point of time, I would like to know whether
the Government takes equal responsibility for the current status of Air

India.

Moreover, as one hon. Member pointed out, in all the airports, security
is a major problem. Though it is not part of this Bill, since the hon.
Minister, who is responsible for the functioning of this Ministry, is there, let
me tell him that scanning during security checks can be expanded in a
much better way, at least, during peak hours.

Coming to price regulation, price is not at all standard in the civil
aviation sector. The passengers are facing a heavy problem. When they go
to book ticket, at one time, the computer i1s showing one rate. Then,
immediately, it changes depending on the need of the passengers. I do not
know what technology is used. With artificial intelligence, immediately the

rate fluctuates, not to the lower side but to the highest side.

But this is a common problem. Though you claim that you are having
a problem and the sector is sinking day by day financially, out there the
common man is paying out of his pocket heavily. I do not know why this
sector 1s not doing well. This is an important point. We will have to have
some kind of price regulations because air travel is not a luxury anymore. It

is an essential commodity. So, the hon. Minister has to keep this in mind.

In terms of Air India, I would like to say that they are facing a lot of
difficulties in paying salaries to its employees in time. They are also
encouraging them to take voluntary retirement under Voluntary Retirement
Scheme (VRS). On the other hand, there are some officers, who have been
retired due to some charges and are in the aggrieved list also, but are
getting extension with full administrative powers. I would request the hon.
Minister to look into the matter and ask your people if such things are

9/156



7/9/22, 3:19 PM
happening there. I am saying it because there have been several

representations from my end.

Lastly, I would like to say something in respect of my constituency,
Arani in Tamil Nadu. There 1s a proposal for Cheyyar airport. I would urge
upon the hon. Civil Aviation Minister to consider the proposal of an airport
in Cheyyar, which is in my constituency.

Mr. Minister, I know that we are a signatory to the Chicago
Convention and we want to come at par with the international standards of
security. I also do not completely rule out that we have not grown many
times. But, at the same time, these near misses can be avoided by
appointing more Air Traffic Controllers (ATCs) because that is the point
where we have to really hit. I hope that this Government will pay more
attention to it and if it comes up with a comprehensive Bill putting in all the
related contexts into it, we will all support the Bill. Thank you, Chairman,
Sir.

ot s Rt (BWRIENT): YHTUfT AEIey, 3Mudh dgd-agd Y=iarg |
A HET o 8vdiu Rig I &1 4=9dTg o1 9Tedl § b ol I8 TaRehIue
TaT, 1934 YT, THH] Uh Igd ol SRex] JRNYF HRAT YT, SHSHT HRAT
YT, 39 SHSHE DI AT Jgi a1 H AU 8 | G I WRINT § fob 31a1 g9
RTS8 TR #R <31 | AR 30 &9 ¥ U 9gd AT 3R Sfed ard
il g8 A, ITBT §H AT S GRT THTYT BT |

JHTIT Helcy, H 39 Te &l & 3MHNd BT dredl § fb SR
3T WPHR BI BIs Ul Wl I8 7, TART Big Y 701 @7 8, 7 fay R A
39! 91 BI S @1 &, I8 T © [P 3U S 31 Al B3 IR Sfed RN
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oY, St difed goan off, 38 g9 @l A, 918 U & gRI, dlg URINH®
PRI b gRI 3] JHTH fHar g |

AR, 39! AlH ¢ 3R 31t gag +ft sl =l g% &
3w 370 3R 3MfeHa 35T, foaT 70 Tl T fbdft WRHR 7 JH1E™
ol fhdl U1, BARI R A IGBT FHIYE b1 | a9 dare &1 ol
AT o1, fS9% gRT gHRY Ararseh, §g41 3R sfedl &1 i far s
38T YT, 3THT HI gH ARTI = gAY b |

JUTgfa off, ¥ SORIaNT 9 a1 g | fay R & S o g b
TEAGH! BT Sl S[ed ©, 100 I Ugd 8SIRIaNT | &1 39b! AR® foar
T 3R fay WX I O UebR ¥ g9 AN ! 1 AIgR J91d & 3R
S MPTad ¢, 98 98d o) Ui § | 3R YA M &1 3T 61 Bl
"t dsfarg 8, dl 98 9RIaT 4 8, Hifd 89 Al YTdH & Yad & | ol
3iedT § Yo IH Jf<R 9 81 8, 39 WPR A 39 JHd BT JH1e™
frar g | ¥ I9db aR T 1t 4=garg HRar § | g9 N geRierT o off
YA IM & JfeR §9F a1 § | a8 Wt T Yog I |idR g | 3
UHR I I 99 5 Sfed 99w of, Bt g8 off a1d oY, 341 9H1U g4
Uh-Uh B Hd Ic ol g o | [9Ae & # +f it Arvar 9gd faAi 9
difed o1, IR Ui 89 AT 39 MY o gRI, 39 99D & gRI HRd
A}/ |

AT U H3il ST &1 U U § [P §H @R §dTs 9IS ardl )
1t gaTg STeTSl H 3T I T BR 3M1d | Ofd ¥ gHRT TRBR &1,
qy 2014 F AP 3 db Iy 2020 H, §F AN A S [dAHT &5 H HH
forar 8, 85 S 9%hadl U §% 8, H 3MUd gRI RN e $I, T o &I
O IR T M ATHINd ST AEATE | 98 3GYA B |

T F s 3MTH IH U HAT 81§ |

[ will present some hard facts. Shri Premachandranji was saying that

we have to be relevant in our discussions. I will explain exactly why these
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hard facts are relevant to the discussion and the amendment that we are

presenting today.

In fiscal 2014, the number of operational airports in this country was
70. Today, we have 105 operational airports. With the Budget that has just
been presented, the Appropriation Bill which we just passed yesterday and
the plans the Ministry of Civil Aviation has undertaken, we are going to go
from 105 operational airports to more than 200 operational airports. The
number of planes in fiscal 2014 was only 400. We are close to 700 now and
the plans are to go to 1,200 planes as well. The number of trips in fiscal
2014 was 10 crores. Now, they are close to 20 crores and the plan over the
next few years is to get to 100 crore passenger trips. This is the kind of

expansion that the hon. Minister, Shri Hardeep Puriji was referring to.

This is the kind of growth that we have seen in the aviation sector.
This has come about as we have achieved this unprecedented status so very
quickly to become the third largest aviation market domestically in the
world and very soon, domestic-plus-international. We have achieved this
through a series of important initiatives. ...(Interruptions) The USD 5-
trillion economy, of course, 1s also happening. I just want to bring in a very
short sense the very important initiatives that we have undertaken to the
attention of the House because you have to understand the work, the policy-
making, the Executive focus that enable us to achieve these very

remarkable results. It is because of the kind of work that is put into this.

Now, one of the most important programmes that we have
undertaken in the aviation sector in the last few years is - “3S[’, ‘d\% o

BT 3H ANRS’ | 3R ST & AT §H ART o 35 3R TIRUIE U+
UfgueH Red & 91 §, 3R 89 T 50 3R 2fie, gfiuid & fom
AGTd P IB © a1 98 ‘IS <X BT ATH ARG’ Tl & gRT & 8H A
TR |
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The way we have achieved that demonstrates our skill in being able to
unleash market forces so that they can serve the people of this country and
truly bring aviation to all as the hon. Member from the Congress said that
this 1s no more something that is a luxury good; it is essential for everybody

in this country to travel. Flying for All has been achieved through UDAAN.

Even as our passengers are utilising the benefits of UDAAN, Mr.
Chairperson, Sir, we have provided them excellent customer service
through a whole series of improvements that we have made in our airports
and through the Air Seva Programme through which any grievance can be
logged through a mobile app, through a website and through various forms
of social media as well. This is the only such consumer grievance redressal
mechanism around the world and this is a notable innovation that we have
brought into air travel to make air travel even better, which is exactly what

the hon. Member from the Congress was referring to.

In the same way, again in one of a kind, first in the world,
programme, we have implemented a biometric based digital traveller
programme across our airports. It is being rolled out right now, called Digi
Yatra. That will make travelling even better. Your face will become your
boarding pass. You will be able to go through without any paper through
the airport entry, through the check-in process and on to the airplane itself,
making it really convenient and easy to get through airports. As this growth
continues, it is very important for us to be able to find these efficiency

enhancing measures so that air travel becomes even more convenient.
14.59 hrs (Shrimati Rama Devi in the Chair)

Another very important programme that we have undertaken is Nabh

Nirman.

TY I MBI T AT 3R TR SFRYF TIRUICY BIR HRd
| RE SRR TIRUICH R HRd, T [HAfor & dgd 8| vl A &g IR
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U TIRUIE, S WaR TIRUIC ! &1 38 & | HIL, MaT & gH ¢RT TaRure
gTa1 3R & | 31H T81 IO ST St 8, 89 ARl Bl HIRIRT grlt fb
YHRIE | Y, 39 &7 § 981 8H T TARUIC 914 | 99 IR TaRUCH Y
AT & gRT §9919, ...(I9Y™) SdeR &I df TaRUIC a4 ol 36l g, oY
3t Sarr T @ | 39 §8d IR g, 9HRICQR H g, §gd IRl S8
TIRUICY § IR ©, [o19P gRT S 100 FRIS P §HRT 97 B, 99 99
AN §aTs SgTol H o3 b, 98 g0 ART A4 Ao s dgd R B ¢ |

15.00 hrs

3 B Ut & A Ge | HI-UdTs ok’ & aR H dal di
g1 ANl 4 $9 U Ugd 39 AR {dhal § | 1T TGl &l a1g gl
3P UG s ARI U geAd g1 gt If, fore @rt i o foan S <&t
T | NN 1 TORUICH H dabaiith 81 et A if §8T il fagfaar
B QT T | 31 HI-UTs RS’ & §1G 3A%al [de(adR ardl Sil HIHaT oT,
3TUP! TG IV, 3T P AR} "eAE g5 AT, d Ta 311 & T T AT
TH B TR ¢ | g8 Yt U 9gd 991 SAAYH T, o g9 |RT ufduRE
JdeX H dhR 3T |

3t AT 135 Sft A PRAT aRRY &1 576 fhar | & 3=, 37
TeaITh, W HAT B 3R TRUCH |R S HHARI &, aP! H 4=gdTq
ST AT8dT § | §H QAN 361 U< H1 918d & | G Tl § b
g4t el &1 Y S WM AT Hifd 5 UHR H I DRI
dRRY B ¢ @1 g, BhIT Bl g, fG-1d gd Pi 5, D HRUI
3{TS BH AT QRI& B, TART ¢¥ YRI&A § | 39 1 TfausE dder 4 b
fe@mar g | 39 AN Bl 3BT WA BT 1T | 3HP A g1 I Al
%! 9gd-9gd Y=gdig o1 Mgy |

3R U B &7 &I ¢ dl g9RT faAT+ & §gd dfedl H1H PR el
g, 98d ol 3%l UPR U 3UPT HTH Id 6T & | 31d I8 9gd ool @ |
3R BH 3 faur= &7 o1 3R JREd 3R T &1 © o o
AFE T3 S A &gl 8 fob 8 S9! diF el Hedyul Waes! Lol
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Bl LY XDHIURH AT g | T Sl I Toidiel §, 390 U SRRaesc
SR 3t Rfde TIuRM B, Sff 8418 Sie & g, gEdey & foig,
RITSC ol & (o IR MH-BTH §91d1 & | g, TORpIUE TdRitsC
SACNIRA &R 7 | 3R Gal-A-BARd Bl gyel 8l 75 dl P! id
b TR 9 B ST Al TIRBIUC TRITSC SAXTIRE SR Bl IdD! oid
HH P oW T I 7 | ARy &9 9, o {3 it g wew 3 oft
ogl fo R & fou, gram & for, <RI o fifder ufawe=
Ryt 8 | 13118 T9.U%. & IR AN, Sl TRACH R &9 $R % &,
3! TedIcd, 39! WLIfthi], 3k A1 UUs URiio UR I8 fATRrT
@Al & | SR 3 Rifae vfausE RisediRel of g9 @l 3fd Weygesd
YHIRM QI B, Ol 9gd-9gd oIl ¢ |

T T Cge] NP IR BT WHIE 1 BRI T8 Sa- [a-1 o Aftad o
Y7 Tg AT YUl I 82 Hs dR Old Scx43Hd Rifdd TfaueE
3T & 1T 31Td § 3R 9a 3 AR A+ & 1 e ovd §
dl 9 BXCH T HHI B IOTR B 8 3R IUb BRI GH AN bt AT
s IR HH s ¢ | 98 HHI I8 g [ SAR ol dH W[aed] X IegRY g,
ot #9 ol fSorp o, st It Reged Yoiwm a8 g | st
Rrth 3 T TeIafed SR & dgd IA T8 ¢ | S, Y UH.U. FT Hhexd
UfqueH TSfReRH 3R SexvHd fifdd ufdueE siffAgeRH, S
Aifegd § §, 3 g1 3fea o1 SIS R <d § Fife gHR) Wt
SHIERY Wees! a8l 78l § | 3/d 39 fa9u® & gRI 3 Woyes!
STSIol ST ST | FRIGHT d¥= & ded 39 &1 gAR fau sifFard
g | 3 gH Al 311l 39 fadgeh & GRI AR Nl | S HRUT gH AN Bl
ITE Bt o I §, 98 3R i dEeR 8 S | TP -1y §H AN
SR P [Gfad ufdweq Reaid & i Keged YsiRE <
ol 9T Ty, # i gARI T SuE g | SHA TH.U T, SR UTE U 3R
S TRITUTE WAt Toid g, 3 U 399 §gd 9aiy gl | 3% 9gd
3BT AT o 81 AT 38 U UBR I B! Goll ¢ 38 8, [o19H d 3R
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W 98k RIb T HTH B b AR 3% ol 9H g, ITHT 3R dgar
P T e HRal 9o |

39 fa9u® o Weged) Yo e d faar g1 1 @7 3, dfe s9d
3ATAT Sl BT &, for & siih-3ifth e foham o 9hdl 5, S9
1t 59 f90us® & GRI8H AT AN HR 38 © | SCE S BIT 3Hha g,
3 8H AN BIST & GRI 5Sd PR Jbhd o | 3R I AThIS § df 3R
W 51 W17 81 9bdl § | 3R §H RN &l 39 TR B bl
TS df g9 AT 39 Ut % Ihd & | $9 ke 39 g9 AN 59 [d9dd &
GRT, 39 BT & gRI TiT 39-3{1h-3feexesy dN R 9dhd o | 39D
HRUT GART B R H dgaR 3R R g S |

SHRT AU & 39 THY 9gd doll 4 96 38T & 3R 39 gRI gH
AT P U §gd 5] He@qU JAUT S G 3 |

3 &5 &I 98k o & AU g8 =My §gd g1 A o7 |
A d4 ot 59 fod s A € | & 9yt A et § s g
fh 9 BT T AN BY | TIY 3UH] B, < HY H ATAHT Sl
QR Il 8, 98 3R Y IRFE, I8aR 3R GAUTS-d 81 B | A
T HAt it BT S Gu1 § b ga18 gwd aral ot ga18 Sig™ IR a8, 9
s gRT 9 R 8413 ST R 971, dfep d gaTs STerel IR JRigrd
9371 | I8 HH §H A1 39 fA90® & GRIFBIIE ¢ | 3T Id AN SqH!
SRR g 3R YUY ¢ | §gd-agd Y=9dg |

SHRI KALYAN BANERJEE (SREERAMPUR): Respected Madam, First,
[ will say that this amendment will really strengthen the main statute itself.
A good number of provisions have been made in this Bill to strengthen the
hands of the Central Government. I feel it in my own way that it is very

much essentially required.

16/156



719122, 3:19 PM
Today, the number of aircrafts is being increased day by day. Some

aircraft companies have collapsed. But that 1s a different thing. So many
aircrafts are flying. The objective of this Bill is to make better provisions
for the control of the manufacture, possession, use, operation, sale, import

and export of aircraft. So, everything is covered.

Madam, through you, I request the hon. Minister to make more
stringent provisions for the employees and staff of the aircraft companies.
Now-a-days, they are behaving like unruly horse. I must give you my
thanks or rather gratitude that whenever I have contacted you on a
particular problem, although you were busy in meeting etc., you responded
to me. You know the problem. I do not want to discuss about this problem

here.

But experience speaks that the moment the passengers enter into the
aircraft, the pilots and the crew members become king or queen. They
behave like that. Behaviour with passengers 1s not at all good. They do not
know how to behave. They commit breach of their own rule and if anybody
points out, then he is being threatened.

[t has now become a practice of particularly one aircraft company. |
do want to take its name. Minister himself knows about that company. 1
have said about this to him personally. I have never seen such an arrogant
woman captain. I am really very sorry to say this. Madam, please do not
mind. I am not taking the name. They show some guidelines but the

guidelines are not having any statutory force.

Shri Sinha just now pointed out that their behaviour is good. Perhaps,
their behaviour is good towards you because you are an ex-Minister, but it
is not so with us or the general public. I am sorry, but with great respect I
am disagreeing with you on this point and nothing more than that.
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My objective in saying this is that the passengers should not be
humiliated by any of the employees of the aircraft companies. The hon.
Minister knows about it as I have also lodged a complaint. Anyway, I was
talking to the hon. Speaker and the hon. Speaker wanted it in writing. So, I

have given it in writing.

[ have seen that this particular company misbehaves specifically with
MPs. They try to create such type of an atmosphere as if the MPs are
misbehaving with them. I have seen that 3-4 MPs have been harassed -- as
if the MP is doing something wrong -- during the last six months as it has
come in the newspapers. I am not taking names because the matter is under

investigation. This is the position with regard to this issue.

I am happy to see enhancement of punishment from Rs. 10 lakh up to
Rs. 1 crore. If necessary, for committing every offence or misbehaving with
the passengers in future -- if you think in your own wisdom -- bring some

laws that will help. This will really be helpful.

Lastly, we are totally against the privatisation of Air India itself. Why
Air India is being privatised? In 2012, a 10-year restructuring plan for Air
India was framed. In April 2012, the Government signed a 10-year
restructuring plan with Air International (AI). By April 2012, when the
Government finally signed a turnaround plan for Al, the annual operational
loss of the airline had increased to around Rs. 5,000 crore and its
accumulated debt had reached nearly Rs. 43,500 crore. It was then
operating at a capital base of Rs. 3,345 crore (AI 2012). Repeated
statements by the Minister In-charge in the Parliament over the years have
testified that the Government 1s largely satisfied that the Al 1s progressing

as per the turnaround plan.

Is the Air India a loss-making company? I am just giving some figures

with regard to the operational parameters of Air India. In 2011-2012, the
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operational profit was Rs. -4,901 crore and passenger load factor was 67.9
per cent; in 2012-2013, the operational profit was Rs. -3,806 crore and
passenger load factor was 72.4 per cent; in 2013-2014, the operational
profit was Rs. -3,978 crore and passenger load factor was 73.3 per cent; and
in 2014-2015, the operational profit was Rs. -2,636 crore and passenger

load factor was 73.7 per cent.

In 2015-16, the operational profit was Rs,1,005 crore, and the
passenger load factor was 75.6 per cent. In 2016-17, the profit was
Rs.1,086 crore, and the passenger load factor was 76.4 per cent. In that
background, when it is making profit, why should the Air India be
privatised? Yesterday also we had discussed about employment. How
would we improve employment opportunities? Employees of Air India and
its subsidiaries belong to a Government company. It gives them security of
life. Not only that, this is pride of the nation. Every nation is having their
own national aircraft. Air India is the national aircraft. Till now, Air India,
in comparison to other aircrafts, i1s doing well. Behaviour of employees,
crews and captains of Air India is very good in comparison to other private
companies. If you disinvest, then, it would turn into a private company.
Then, their job security will go. I know that you have already issued tender
notice; ultimately it has been postponed or time has been extended. I would
kindly urge the Government to reconsider its decision of stopping of

disinvestment in Air India itself.

When nothing was there, no aircraft was there, only one aircraft carrier
was there, and that 1s, Air India! Thereafter, a number of companies have
come; a number of private companies have gone. They think only about
profits, nothing more than that. But Air India itself thinks about people of
the country, not Air India itself. That is the basic distinctive point about Air
India. I am not required to give advice to the Government. When sovereign
discharge of duties is there, when the government duties are there to serve
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the people, everywhere, the Government has to earn profit like a private
organisation. It is the job and the responsibility of the Government itself,
the dream which had been sown by Shri Sinha, who has just now made his
speech, can be fulfilled only if Air India is there, not the private
organisations. Thank you, Madam.

SHRI C.N. ANNADURAI (TIRUVANNAMALALI): Sir, the objective of
amending the Indian Aircraft Act, 1934 by the Aircraft (Amendment) Bill,
2020 is to improve upon the safety and security standards in manufacturing,
possession, operation, import and export of aircraft carriers. With the
opening of aviation sector to private players and foreign entities in the
Nineties, air traffic over Indian skies has increased considerably. India has
the distinction of being the third largest civil aviation market in the world.

Our country, being the signatory to the Chicago Convention, is
required to ensure international standards of safety requirements for civil
aviation, which is periodically audited by the International Civil Aviation
Authority of United Nations Organisations.

In the audit of ICAI conducted in the year 2018, the safety standards
of our civil aviation sector happened to be below the standards of some of
the developing countries. The Bill intends to give more powers to the
Directorate General of Civil Aviation, the Bureau of Civil Aviation and
Security and the Aircraft Accident Investigation Bureau for the sake of
better safety and security in civil aviation sector.

The Aircraft (Amendment) Bill, 2006 was scrutinised by the
Parliamentary Standing committee on Transport and Tourism under the
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chairmanship of Shri Sitaram Yechuri. That Committee had given certain

recommendations in its 109t Report for improvement of that Bill. The hon.
Minister of Civil Aviation may inform the august House as to what extent
the recommendations of the Standing Committee on Transport and Tourism
have been assimilated in the current Bill of 2020. The hon. Minister may
clarify whether there is any overlapping between provisions of Airports
Authority of India Act, 1994 with that of the current Bill.

Enhancement of fine from Rs. 10 lakhs to Rs. 1 crore for violators of
security 1s justifiable for the sake of enhanced security. Air worthiness
aspect of aircraft and proficiency of flight crew and ground engineers is
vital for safety and security of the passengers. I suggest that the provisions
in the Bill may be included to share information about the aircraft
worthiness including the year of manufacturing, flying hours and the
distance covered with the passengers. It would be better if that information

is available at the time of purchasing air ticket.

High density TOF camera sensor may be installed in all aircrafts for
smooth landing and take-off during foggy season. An airport at
Tiruvannamalai supported under UDAN Scheme may be given priority for
the benefit of lakhs of both domestic and foreign tourists visiting the holy

place of Lord Arunachalesvara.

Our national carrier has been used to bring back Indian citizens from
China and other countries to save them from corona virus attack. The
private airlines carrier may not do such type of work which is done by our

national carrier. Therefore, I oppose privatisation of Air India.

With these observations, I commend that the Bill may be passed after

incorporating my suggestions.
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ot fama® TSR Wehd FATRY-Rigyg): Tumfa geiear, a9 df gy
gl ST § b TfaueE Saex s o aul 9 ddhe T 31 &l § |
g™ 9, Sie ToRaw ot 9t HuHt off T aRE W TE ST 8 gH 1 © |
S Ugal 71 fheR 713 3R AT S gSialT ®vA arell St -l oY, g ot
d¢ gl gl § | 341 Al ¥ Rifad TfausE daex & &5 A dul-ar 3
g 3R P HUT dg BT T |

3R <1 9IU ot U1 &1 o & fob it vfaus= 9§ & &= aral
HUfgi Mithe & Fadt g | 3 JHA Ul H3 TSR S GHAE 8 | 3D
A B3 UH 8 | 39D U4l BT 8 BT dg IWHR DI TgalT HA
1 ATALID & | 3 fod IR 7l drd §U S Hea1ur a-sif 5 30 HTOT
T o foaR 3@ §, & 379 TeHd § | W) | Tl Aeley off ¥ we
argdl g fob 81 UHT ol Jra-T d1fey fob TR SfSaT bl i a1 81 © |
3R 9 U FIgh ot dl I8 301 -Tg] 8N | TR 38T fggwa &l
Gt B, fegedM &1 714 &, S 8 | 39 3539 I TR E(3a1 &l RB
3T B ATIIHAT | |

T gg 1l T1d T F8 Thdl § [ o Dig 1 TSR SR TR &fean
3 WU 3R T Aol U & §aT8 SISl o 9TU df UIgde Toidl & gdrs
SIETS & Ol 9fay &) 91t 8, 396 aR A ST g1 = T TR 30T Hd
A8 | 3T Fs (ol grgde dhuf-ai Aiad! § fo Tfaue™ & ¥ T o
HUAT AR §Y-GGT D1 B | IHRIT 89 O T I18d ©, 99 &1 5D
TATE | 3R Dig Tiae T 81 dl I S R 99 IR J&hd g, S9D! o7l ¢
Thd g | 3 3 pufar fpa-t off Tafaat #= &, Afep 39 IR ToR o
@ Pls AT ol ¢ | H A dH a1 Ibal § (& fedi] TRUAIE R
forat +ft UTgde Tl &, 98 ST 81 a1 Bi% 3R B | H &I aR
Tfaue Ashest & forfad d Rierad s g1 § |

THUTT ARIed, 89 13l Aeled off &l $© fIe™ad $Rd § df HH I
PHA NI IAE | A BIs UY H ABR A1d € dl ST 89 (HbTa &bl
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1t B B § | dle TAURH & SRRETY gl a1 3= BRI gl, I
q1ead ¥ AR AUl @ o Reai e =ifee, 98 gy 9
T8 T g | H &g Idhal g fb Jras TaRale | dis i I, g8t o
RE P! Y < 91t 3, 912 foomy ooy g, difR fifes &) a1 g
AR ToR g1 df JHas TRUIE &1 feel & TRUIC § ga-l & ol 39
fedme ¥ focefl warUIE # It Jlaurd 61 & | Yariydl bt JR&M oA
I BT TIfRT | TERUIE R ofe 1 +ff T&oR Sira & ot R aral
AT & foIU SO Ih T HRA BT E8T 9gd o2 a® YA ¥8d & | 3R
T & e &1 94 81 dl Y 311aTSl 3 & Sl 8 | S9eb! fe@™ & a1
1t gz § for 399 iR T § | 3R g9t uSt # o+t sarer ot ® <Y
9 AR AT AR ¢ | HH-HH Yol Iaardx Hl dfhT dRd § | 3R
ISl FbTd €, ge! fAdbTd <, dee Favd ¢ df t 3raret ot @ |

o T3t Hgied off ¥ fAdad &l g b 311l Ufause daer # agd
STGT CoHIdlGl 31T bt & | 31T U 3! BhIT HRIA 18T | 319
HRIAT IRRY & folw @ sd-t do! eIarol BT SEHT HR B § |
ufaueE # i 91g oo o 81 A1 SHi-IHG oy 81, 3P 3!
YT 1 WHR &1 A g | g1 dl s FHHt S8 of AR Tl 13
STl 8 | 3R STET TaTST 3Tl & df 98 39 Wb &R a1d § dl SR I
AT g | H 3T H1end I H:t Aeicy S ¥ 399 YedhRI foam & fau
T AT § | I8 Sryd df 9t BT T ] | A quTafd S, et
1} 3FHa TETENT | GAR S H 3 AU TRUICH TR | |

A U : 3791 6 BT &1 97d R8I P13 |

oft far e UG’ TSa: TR 3f$a1 & IR T & 319D ST I8l §
for g8 war Tt HuAl B, 59 g8l o Wt TR U1, 99 Wiy erer off &
1oy 9 TR f3a1 g8t offg | TS g™ § TR &f8ar o U o i g,
dlg 98 320 UIREY T, 321 TRV B, G 9§ 3HeRuig 9igg oiid
AT =31 Sfl, Sl G gaTs SfeTol Idld 8, 39b aR H SJ1el 331 ke o
91d B Thd § | AN TR ST & U o Rih & TIRPBIY 3,
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STeTSl oe &l B X8 &, ol ST oiTd & & SUHT Ac-diee e [Hd 8T &,
3TPT T Tl Hd I\ g, IUD $S UlcH I A o A Bldwrar
TS &1 Usdl § | Has 3R focelt o TaRUid R TR £f$ar &1 59
gIAd ! URA I MMaRIDHdl & | 3R HRI PR ST Idd &l
UIE el 8, d K1 ol WR siear &1 Ul URA & 372 Adheu J U
for T SITY? U1 - & SaRIDHdT § |

Tt Heiey, § STo” AT vl § fob TR £fa1 &l 99 &1 faarR
3R U f&a T T g1 dl I 311 & fad qid b GIfoTE 3R TR
ST I YUIC G, T D! DU I Y | I ddd DT TERTST],
3T it I feamT & 3us! TR R fewrE ug Wit | 38! foaR T@a
8T, T 3{UAT HTYUT JHT HRATF |

SHRI PINAKI MISRA (PURI): Madam Chairperson, I rise to support this
Bill. It is a long overdue Bill. If [ am not mistaken, the last Aircraft
(Amendment) Bill, which was sought to be brought to this House was in
2006, which was also referred to the Standing Committee. So, the 2020 Bill
probably follows from 1994, if I am not mistaken. First, there was the 1934
Act, then the 1994 Act and now the 2020 Bill.

Madam Chairperson, there are many critics of this Government who
say that the bench strength of this Government sometimes is a bit thin. The
happy situation is that this is one Ministry where the Government has
produced some very good talent. Two of my very dear friends, Mr. Rajiv
Pratap Rudy and Mr. Jayant Sinha are here who have manned this Ministry
and now, of course, one of the brightest Ministers in this Government who
had a glittering international career, who has also the robust common sense
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along with all the vast experiences he has garnered as a diplomat, Mr.

Hardeep Puri is manning this Ministry.

Therefore, it is only in the fitness of things that he has brought this Bill
now, which was long overdue. But [ am sorry to say that the talent that he
brings to this Ministry unfortunately is undermined by his own Government
in terms of the budgetary cuts that he is being given. There have been
drastic cuts in the allocation towards the Ministry of Civil Aviation by more
than 60 per cent. How does any competent Minister — no matter how
competent he is, I mean he is vastly component — can function when there
is a 60 per cent decrease in his budgetary allocations? When compared to
the actual expenditure of 2018-19, the budgetary estimates this time have
been sharply reduced and, therefore, there have been decreases in
allocations to both the Directorate General of Civil Aviation as well as to
the Bureau of Civil Aviation Security. So, these amendments that he has
brought about now to give statutory flavour to the BCAS, the AAIB and the
DGCA, I do not know how the Government is going to fund these.

Nonetheless, it i1s important to come in line with the international
practices, to come in line with ICAQO, to come in line with best international
agencies which are following the best international practices. Legal teeth
have been given to the Board which will discharge its duties with much
greater efficacy and independence. We are hopeful of this. But our
difficulty 1s that the modernization which is required to raise the bar to take
these organizations to the level of, let us say, the FAA in the US or the
EASA in Europe, without proper modernization, without modern
equipment, without the manpower getting the best training at par with what
they have given in the US or Europe, I do not understand how these
agencies will function at peak levels. The hon. Minister is right when he
says that India is now at third position in the world in terms of its civil
aviation potential.
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There are 400 million middle-class people. So, it goes without saying

that there is such a massive catchment in this country that the passenger
traffic in this country obviously has to boost every single year. Despite that,
we have seen that airline after airline has failed in this country. Starting
with Damania, Air Sahara, Air Deccan, Kingfisher and Jet, there have been
repeated failures of different airlines. There 1s a joke; actually, it 1s not a
joke but an aphorism which is engraved in the Flying Club in New York:
“To be an aviator, you have to be a millionaire. But first you have to be a
billionaire to be a millionaire.” Unfortunately, this is what is coming out to
be true in India as well. A lot of people are losing a lot of money. I believe
that this is a time, particularly in view of the spread of coronavirus, that the

hon. Minister will have a testing time on his hand.

Indian carriers’ potential for projected cumulative losses for 2019-20
is supposed to be Rs. 7800 crore. India is one of the highest imposers of the
aviation fuel tax in the world with 11 per cent excise duty on aviation
turbine fuel and a State-level tax of a maximum of 30 per cent. Therefore,
the hon. Minister should really get the helping hand of the Finance
Ministry. Today, when oil prices are below 30 dollars, I believe this is the
time when the aviation sector should be bailed out with aviation fuel cost. I
have no doubt that the hon. Minister will be the first one to advocate this. I
believe that whatever the Minister has done so far, he has done it with a
very even hand. He has run this Ministry impartially. I am not in agreement
with many of my colleagues here who say that the Government is making a
mistake in attempting a sale of Air India. I am completely one with the
Minister in attempting the sale of the Air India because there is no point in
chasing bad money with good money if some asset has become toxic. Let
me assure this House that if this can be done, it can be done under this
Minister. He has such a good common sense that he brings to the table. I
believe Air India 1s a wonderful airline. My colleague was saying that every
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national carrier is a great asset. I do not believe that every nation has a
national carrier. Those days are gone. I cannot even recall if there is any
country which has a national carrier now. All carriers have virtually
become privatized. There is no reason for the Government to be in the

business of running airlines and hotels.

Having said this, I commend the Minister for having brought this Bill
to this House. We support this Bill. We support all the good initiatives and
good endeavours which the hon. Minister is bringing in this aviation sector.
We wish him well in all his endeavours and great success in this sunshine
industry in India. There are very few sunshine sectors left in this country.

This is a sunshine sector. Let it prosper. Thank you.

ft ga puR fig @ Fame). g qurafa o, s g9 arga
TR fade 2020 R ==l & HIT R Bt 3rgHfd <1 ®, 39 foru A

3{TUP! dgd-9gd Y=dIc ol g |

TRIGdl, TRPR gRI arga™ HfUTH 1934 BT URT 2 H GO 6,
% AN IR gUeAT &1 S <RI TG B BT e fobar i
W R | 3T & SGT AT I & MIE 8 Mo & | g
S Y81 & T foraeit 4 3 deirsey B8 381 § SiR WRIehR Wisdc HaeR &l
ol TRITECY IS Y@l 8, T Uiy of ool oft UhR &1 ga-gfaer g, famm
& Tl &7 9 Sfid fbU fo 1, 39 99 IR T §gd d81 R¥b Ao @i
SSATWE |

g w4t T R T St geaH IS € | .. (wayr) g o,
dic ¥al Sff |...(aU™) 39 9 3SH aId g | H #3160 ¥ &g 8T §
for fpaT R dHR HUR Tl oY URIde W 38138 & | faAmHl &t
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foT Tg S Tt IS HRA Bt 3AT & ST XE! 8, H 391 3R HATay
BT A HTHY HIBI§ |

JuTufd ggiedn, ¥ 3Mud H1eqd ¥ T3l St &1 & Uigdc TRdRy
GRI B! S G G9! DI 3R HY 3THY HATARAI § | 3T el Ul fb
g1 dgd Sleg OOy d1eX dM aTd g | UHor 91 & 3iax I8 T fb
fqa &1 fddhe B daIel Afdd 3R 24 ©d & 3iaR Ul [ehe Bl
HIRIA PRIAT § T IUD S¢ 3R <A H AfSfhhe™ &Il g, al disg
I[P ol AT A1RY | TIRATRY I9P AU HHMT Yo Hledl & 3R
g fodpe 39 THT & ¢ gU ¥¢ TR gIX U4oN] & 81y dd9dl § | 3R
gHR fedwe &1 HRid far a1 § a1 g0 I AfSHTE Ham @,
30 89 § HRYAe =1ot a1 AfS e =mst feran 7, df a8 fewe 30
3 W W WoN & i, g8 faur & g1 9t TRy & i@
Meedrsd fiaH 9fgu | faHT TSR & IR Uigde TR J- 9]
THT AR E |

T HAelear, § 3T & 39 3R i famn aear € fos st
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AR RN S W g ﬁ?ﬂ?ﬂ?ﬁ%lﬂﬁﬂ?%mlwl I IS W B
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IR T, fehc &l Hde Gl TR ITd 8 | 3R Bls [che dhiudd BRIl
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3R Hut RS AfdhT & GRE U1 fHa1 S1a1 8 | 3R 31T I
e o7, @ & THSaT § & 31 81 |
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I § | Afp, ST ¢ TIRUICY & USdelssl & fedl Ol g,
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o1 fHre1 =i |
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(34 438)

SHRI B. B. PATIL (ZAHIRABAD): Thank you very much, Madam, for
giving me the opportunity to speak on this important Bill.

The Government seeks to amend the Aircraft Act, 1934 whereby the
maximum limit of fine for violations will be hiked from the existing Rs.10
lakh to Rs.1 crore.

The Aircraft (Amendment) Bill, 2020, also provides for keeping
aircraft, belonging to any armed forces of the Union other than naval,

military or air force, outside the purview of the Aircraft Act.

As per the Statement of Objects and Reasons, once these amendments
are passed, the Government would also have the power to issue directions
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to review, if necessary, in public interest, any order passed by the DGCA,
Bureau of Civil Aviation Security, and Aircraft Accidents Investigation

Bureau.

The Act pertains to control the manufacture, possession, use,
operation, sale, import and export of aircraft. The Bill intends to regulate
the areas of air navigation. The Bill will also enable three regulatory bodies
namely Bureau of Civil Aviation Security, Directorate General of Civil
Aviation, and Aircraft Accident Investigation Bureau. It will increase safety
and security of air transport in the country. In 2018, the ICAO, a global
aviation watchdog of the United Nations carried out a Universal Safety
Audit Programme for India. The audit showed that the safety score of India
declined to 57.44 per cent in 2018 from 65.82 per cent in 2017. The score
was far less than Nepal and Pakistan. The audit was performed in the air
navigation services, aerodromes, aircraft accidents and investigations, and
ground aids, etc. The world average score for aircraft safety set by the
ICAOQ is 65 per cent. India’s score is far below the world average.

With the successful implementation of the UDAN scheme, the
aircraft carriers and operators have increased. Therefore, it is mandatory to

imply strict regulations to keep up the safety of the passengers.

In the coming times, more and more airports will get corporatized.
Even the small airports will be run by a private operator. The Government
just cannot let a private player exploit different consumers, that is, common
passengers, airlines, cargo service providers, and ground handling service
providers, etc. Aeronautical tariffs and charges need to remain within
manageable limits. Apart from the cost, there is also the issue of quality of
services that needs to be regulated. In a regulatory environment, somebody
who is an operator should not be a regulator.
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Currently, the Airports Authority of India not only runs airports, but
it is also responsible for those airports. The ultimate goal of the
Government should be to bring every airport in the country except the
defence enclaves under the AERA. The AERA should be made a very
robust and strong regulator. It should also be given an option of inspecting
airports and analysing tariff charges on a regular basis and publish reports.

The Government of India has approved to set-up five small airports
to our State of Telangana. I would like to request the hon. Minister to get
those approved airports constructed at the earliest. Thank you.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Hon.
Chairperson, Madam, Thank you. I stand here to support this Bill which the
hon. Minister has proposed today.

[ actually would like to start with the reference of Shri Jayant Sinha Ji
and fortunately, he 1s here today when I speak. His entire speech was very
exciting and I felt I was in a Disney Land. It has reminded me that
everything 1s so picture perfect and lovely in the aviation industry. That 1s
why, probably I would like to go back to the reference of what Shri Pinaki
Misra Ji has said about ten airlines having shut in this country. So, ideally,
what you have said should be a reality. But unfortunately, today, the entire
civil aviation industry is going through probably one of its most difficult

times.

[ am not blaming the hon. Minister for it. A lot of it is due to the
circumstances. The hon. Minister and his Department should be
complimented. During this entire Coronavirus issue that is going on,

everybody who has helped us with connectivity, I think, we should all show
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gratitude to his Department and every employee who probably is more
vulnerable than any of us today for the Coronavirus. There is a world panic.
Everybody’s children and families who have travelled globally, are coming
back to India. That is probably one of the reasons why the load is so high. I
do not think this honeymoon period is going to last too long. It is going to
go absolutely down now because of what 1s happening globally today.

I would like to highlight a couple of things that the hon. Minister has
said before I come to the three main points that I want to share with the
hon. Minister. Sinha Ji talked about the UDAN scheme. Yes, it is a very
good scheme. But I just want to highlight the connectivity issue that I go
through in my own State, Aurangabad. Aurangabad Airport is one of the
old airports which India has had. Regarding connectivity, we have six

flights coming to Aurangabad from Delhi.

But locally from Mumbai or Pune to Aurangabad, there is only one
flight and the reason for connectivity of Aurangabad is critical because it is
a huge MIDC which was probably formed 20 years ago as it was a good

area with good connectivity.

There 1s Ellora Ajanta also. At one time, you are talking about
tourism. But if Aurangabad Airport is under-utilised, I think it is really a
very sad state of affairs. So, I would like to request the hon. Minister to
step in and see how we can improve that particular connectivity. When we
talk about UDAN and better connectivity, I think this is where we really

need to look into and step in.

As regards UDAN, I am not criticizing it. Like Shri Pinaki Misra, |
am not against you diluting or selling Air India at all as long as the staff
and people who have put their entire life in building that brand are
protected. My point is that if you do sell Air India, at what cost you are
going to sell it. It is probably the way the civil aviation industry globally is.
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I am sure, there is going to be huge losses even for the Government. So,
what are you going to do? Is this the right time to do it or is it a better
time? It is because you have a very good CEO now who did a very good
job in the Railways. So, why not have some faith in your own team...
(Interruptions). Oh, he has gone now and a new one has come. I am sure

he will also be good. Why should we show no faith in our people?

He talked about several aircraft being bought. Are those bought by
Air India or those hundreds of aircraft bought by private airlines? I am not
against privatisation at all. I think it is wonderful. I think it is about
serving customer and let the markets decide. But at such a background, if
you sell Air India, will UDAN Scheme still exist? The heart that the
Government has, is not clearly what somebody who is making profit is
going to have. So, you could kindly clarify what your lines are. I know I
am short of time. So, I will not go through too many points all of, which

are critical, but there are three main points I would like to highlight.

Today, you will have to restructure loans of all these airlines for the
reason of fuel prices. I will not repeat it. You know what the situation of
the fuel prices 1s. If you are flying abroad, it is only 4-5 per cent but within
India, are you going to bring it within the gambit of GST? If you do bring
it, I need clarity of your policy because the States will bleed. Anyway, the
States are bleeding like you owe Rs.15000 crore of GST money to my
State. What decision are you going to take for the fuel? Where will our
social sector programmes come from? So, what is the thinking of this
Government about the fuel? It is because the fuel is one of the reasons why
these airlines are bleeding. I do not have to share the numbers with you.
You are more aware than I am but globally it 1s 18 to 20 per cent
maximum. It is four per cent for foreign fuel but within India it is 30 to 50
per cent depending on which State we are flying in.
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Secondly, as regards banking, right now all the airlines are bleeding
but banks are not going to wait for the moneys to be paid. They can
probably tell a creditor or a supplier that I will pay you a little later. How is
it going to work? It is because there will be more airlines getting shut now
because of Corona and so many other things. The economy is not doing
good at all. I do not need to tell you that. You know better than me. So,
what are you going to do to make sure that they are alive?

Thirdly, I come to the MRO (Maintenance and Repair Organisation).
[ am aware that the GST was at 18 per cent which you have brought down
to five per cent. I am aware of that but while you brought it down to five
per cent, how are you going to set this up? It is because even today for an
airlines flying 5000 hours, still got to go to Singapore because we do not
have the infrastructure that this Government had committed for. How are
you going to resolve these three issues and make sure the airlines industry

survives in this crises times.

I need two clarifications from you. There are now Drones and
Unmanned Aerial Vehicles. What is the safety, security and privacy of
them? Will they come under this gambit or will there be a new legislation?

Lastly, there was a comedian who was banned by one airline. Now
even the people in the press do this to politicians all the time. I can give
you six examples of that. I agree that what was done was wrong. But if
one airline has banned, suddenly I do not know what happened. The pin
started rolling and about six airlines immediately banned him. Was it fair
to a customer? I agree he made a mistake but is there any rule for all this
kind of behaviour? Please clarify that. Immediately three people took
stand and said that we are all banning him. I hope there is no political
pressure in these kinds of situations because I think this industry needs to

survive. Even the poor people as Jayant Sinha Ji said that dWc dIcdl, dg
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?:Eﬂ'q & cIgH o Y ST AT | A lot of affordable airlines were started and
as we all are aware, governance is something about continuity. So, it was

something that we inherited from you and then you inherited from us.
16.00 hrs

So, I think, the Ministry of Civil Aviation needs to survive. It is
going through a very difficult time and the Government will have to step in.
We have lost Jet Airways; we have lost Kingfisher airlines for whatever the
reasons. I think, you really need to help them and if we go at this rate, then

there will be no airlines in the country. Thank you.

St Srid RIegT (@9RIERT): A1 9 3 WRIAR UR 3’7 9 foran,
3TN g T § fob & S ofa1d ¢ | I6i 3R ot foerant fvem i A
W ug el fb ot +ff 37 gdrr g1 st =R 9ais | oY R 3
TR R H i g8 7 3R 8 AR TIRATSH 1Sl T = @ @,
fT #4 TTeld JR St 8, SN fob T8t A8l © | & 3MTUD! WY BT Irgdl
g for O TaRargy &1 foomy #isd g, a8 t Wy g1 91fee | gidhd
Ig ¢ b OIF US| U Hldbe ShIH! Bidl 8, dl AlbC SHITHI H D
TIRATSY §, Sl 9gd 3T Bl & 3R PO TIRATSY g Sl ST 331
TSI Rt € | TR SRS H Sgl db H-Y SHBRI g, &l a1 diF &
TERATSY off, Sl dhP g3 | 390 I 31U Sic TIRAS $T foih o, o
i depet W B 1 1Y BT 1Y I G, Od Y G-l TR Y fawd
g%, 9gd Ul TIRARY I%d gs | 3R 39 ST, ARy, M TR
TRARYH &I 38 dl 379 Sl 9f g% 8, 98 95 3feyd 7 | fa7d 3R
Tord &I g gHIET 91t 3R I8 i gHgH1 T1feu 9 39 9wy, o foh
#4 8 3ue! 9ar fh 3R g9 TSR fow &t ¢, 9 fabdHt 9¢l, AaR
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3 =Y Y, d fbaq de, O a3 Jdex & AU g1 | & arll A
oI PR I 39 AY DI GIRTA b1 3R $& Al A g b |

AT UTUfA : & ISid UdTg et off, 3d ddd TP d1d Rabis H
SITET, ST 319 HIAT St |

St Iellg UdmT TS (JRON): YHUA Helear, 93 R diH-aR 2md
SCRATT TR &, Hifh T AN - 9gd Bl 3D THBRI & | Tay
Ugd dl 39 [A99% H ICAO DI RB I I UMY §, ITH TR A
i g, e aR ¥ & ¥e § IR-9R 991 Hdl § | g1 &1 &y
dfedl TR AfGIRE Ifdg TR ¢ Hiad, Sl U diF gk &1
AT T URA | 8, 39D Y[HHT 3gYd & | 89 Id ANl Pl gdlg I I
PRI TG T 3T 30 A ¢ | 39 favg &1 2rag g9 Had § 3R
3§ 3! gy &1 Y urau™ far T § | g Qg gan i ger o
od H o1 df Ugall IR YRd & 3ide # TR ¢ dela &l dgad
fear ST 8, S fdb ICAO & SHTsTdRM & UgTd SieiNig A o] foan | g
33T H T 931 IUdls 8, FHAT H HFH H3fl St 1 9u1g &l
IR |

HEICHl, Uh TdTs H 39 Ued & qHe @I I1edl § b Ps aR
WBHR A R WMPR & HIdR 33 H S FA a9 [ TR F WBR
®I el TFBRI T8 od g | 3o 3R e ga1g 3§ & 3fSe ICAO
P o W19 ST fBerft | g S o T TRie gt g, 98 U gas
35l P BRUI S BN § | T | 3 off fRufT 8, I/ 3Ta g URA
WHR 7 G fad I e ga1g 3fg & [T THIT 1200 RIS 3T
Wigd fpu § 3R 1 g1 91 fager & it 3ok aRis 300 Wigd & |

HeredT, § HI- HA St 8 g el argi & el gars 318 &
HTH TR 81 T 8, AfhT U gaTs 318 i ol BT i, 98 TR=-d
HH 9gd Jo! A, TP g8t 4 P fUfT & 7 4 e 3 dfsT 8 IHhdl &,
7 21 9gt 52 faHMl &1 M 8 FobaT & | UeT & foIU 1200 IS I
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Wigd gu, dihd ICAO SISINT Wﬁ%‘e’f@ﬁw@ 1200 HIS TYY
D1 T Bigal Ui IR TSdicsl UeHl gl 31 &I g HdT | 3T
1 3R ICAO &1 ST Bl SIIY, Il U1 §a1s ST §G 81 ST | TRBR
& 29 (Ui & W fobd il &t YfHewT &, S AR & 1200 FRIS
SU T B U, forgd §a18 W8T & I &l SAchiHed Ugdicdl Uh
gfawrd off 78t 41 | g8 fawg O vaR IR @1 918 dl §, Hife g9d IR |
f¥8R 3R R YRd & UdT I =T |

16.04 hrs (Shr1 Rajendra Agrawal in the Chair)

o1, foger o 9 O 9871 9187 777 IR Al g, 7 997 3R Siad
IR Jhd g, 7 a8l e It T Ihdl g | U §als g & ¢ U1 9
fager e &R I3 €, 8l 8oIR dls ¥Ud Wiphd a1 S g1 § | g
T Hiadl Hi STIRHd Tsdics 8l & | 59 UPR I IWRPR & oIk
BHAS ¥TY Ul H, WBR & 1200 HUS BT f9ger H i, Sigh 3
aret 50 TN db B 98T (A ol SR ThdT g |

I I1Y-T1Y fageT uga o ot THTAUSITE R 2700 RIS ¥UU
& Uferafes HINSR &1 AT fbam ST I T 8 | 2700 BAS FUT, 1000
RIS T, 4700 HRIS ¥UY W [T o I3 &, oTaf JRbd ° T, ql, o
g1 IR B4l &1 Tsdics fdgR &l fHel T | uar Jsl, food @l 9 TR
H SR gg Fofg sxamn g | 98 gug fawy § f& e oigt te U
HIcS TIRUIR B aRgedl At | UedT, Sgi TSy-3% UR™T &1 Jad
SST 89 §9 gPhdl U, gl Ul ¥ S[ac g ard faaH fiweit 3R
TGS STd €, Sl e IR qobd o, Sl gMHAT o ¢RoH BT JaY Fel
ic g1 GbdT YT, 15 89R BIe &1 Ir3Y-3% URMT T JaY §31 89 &
gl o1, o/ Isg § U wite Uieide &1 siexd ot d&f 4700 HRIS
¥UY TH a7 &) 9d1 9618 fa T MU SMIE € |

iy, ¥ U8 SHfiU &8 381 § fbb R § t od fam=i &1 3rurg
ST e, oid g Al § STl HRP TFBRI O BT UG Bl & o) s
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TR WHR E 0 g Hi I 91 § | IR Al ! Bres: Wt fAufa gt
Sd g |

Tgied, H - H3t off ¥ fides 39 favg R 9o S agar g |
fed ©: 7eH ¥ # g4 favdl R 99f o & foe 379 frem & SR
FR I g difs H 901 99 b g8 g1 8T 8 | B A1 H S ¥ & &R
gareTd Hi g%, b Sa¥ddl & HRUT d1d ol d¢ Ul | d facdd! & gA1G
o rd ¥ | 39t § g a1 § fob TR o1 U, IR1 91 B o fogR |
ST g | TR O AT, off Uie! 9gd H ddb-id! SHeR! 3ad g 3R §
WDHR & Y TSI Glh 39 haH H YgHN §T1 A8l § |

YaR &1 R I77d BT TIRUIC § | S99 gRI WM (a1 91 8T &
for ITDI TST §9AT ST, S YOI g | & HRA 99 & & gdTs 3 W
SRATE | A SAT g, T <dl § 3R G419 131 off ¥ g7 fawdi & IR o
Al B DI PIRR HAT1 g | Heledl, H 39 favg &l Ig! SIS W E |

ARGy, TRT <eRT U fawd g T 311ef WRd H 200-250 TrITed &1
<71 BT U1 B, STafdh T 89k Urgcied &i SRevd © | dfd 81 |
250 TICCH ¢78 PR UM g | 750 URicicy fac= # SR 70 99 ¥ 1
BHRUS JUY dPh W HIb 3ATd & | HH J HH 500 AT STl HRA Pl
gTe Bl faexn # ST IR ST 6t 8 | fUsd &b anl 9 H &g 81§ fob
i 9 3D dided dgll ST | I8 TR oa0d HTH SfSa1 U1 | URd
WBHR Bl 98 T=A1 A | & IT ST I a1 UT | 89 dhad gl fawg
G & | HRd <% 89K &, UATRA gURT & 3R 37 fawl ol Tgax g
ed g [ PR I SIddid HReh 3 [ B M & 9¢ | H AFAE
= St § P foh 9gd 9R U9 i 8, o R g9 e Aol &% .
(SIAYT) TAR Tgi &z W &I ¢ BIdll B ...(cdau) faaehd I8 © b
gaTs S &t TRt 3mudh o § oft I 81 ghdll B, SR A W g |
ghdl 5, HeRIY | L= 81 Yhdll 5, Afs bls G0 Hb ST ot
1R % HY TF 8 IHdl € | 3R IH T g - W [Afd gnm ...
(CICEIR)
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AT FHTUF : 31T HIdS BT |

ot Irefta yamy =St : g4 urfefarde § g9t fausl wvd § Fiife gar
oI & I18d § b I8 4% o AT &1 q1egy o4 | 1 S9feid gl g
g fr gg Rifaa ufaus@ &1 IHaR! € | § SHfT &gar § Fifd B
fed Jar g 5 ST & Uy 1At Tk U &b 1Y 37U BT WU I18d o,
dY 81 I[ei1d Uad Fal gu T3 Sff & A1 59 <=1 & AT 3u+ St
QUM I8dl § | (O I8 9 dTd g9 N I81 39 ¢ | SP 3famal
BURT 3R o7 I &7 UIieiagre ¥ ¥R 30 9Y gl S0, S9% 918 o
ReTaR¥e &1 TIgH 31 S | 31d ol §H AN ¢4 & [oE a3 &, 3d §AR
U T S 82 3§ gH & b iU ST Ugi 9 & |

Ty, § 3o JoHITde Sitad & Sifad i ay § § iR & ST §
fb 30 99 9gd T Bld & 3R 30 IY DI AdY & ¢ WHR T A
DT U B SI1d g | 30 I T (eI siidd 9gd sidl & | Te
Tt & el B BE a1 g9 HUAT Siigd WU 3T § 3R gufer 39 a1l &)
3{TUP THE W1 IT8d 8 | T8 Pls [Cwult 781 ¢ | TMAG 31 a1dl Dl Bls
AR A R M SSTFHEHA B IS |

SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you,

Chairperson Sir, for allowing me to speak. Though this legislation is a

small one, but the purpose it is going to serve is big. So, in that way, it is a
very important piece of legislation. The Bill seeks to amend the Aircraft
Act, 1934, The Act regulates the manufacture, possession, use, operation,

sale, import and export of civil aircraft and licensing of aerodromes.

Secondly, it is about making three regulatory bodies as statutory
bodies and redefining the powers of the Government and regulatory bodies

and similarly, exemption for Armed Forces.

In fact, the Indian civil aviation industry is currently considered as
the third biggest in the world and the industry is now suffering from several

negative aspects.

43/156



719122, 3:19 PM

As regards Indian passengers, domestic and international, the number

is increasing in a big way. One question remains here. Will this piece of

legislation be enough to meet the challenges of aviation sector or should we

have a comprehensive legislation in this regard? This sector has to face
tough competitiveness. There are a lot of crises in this industry.

The main thing is increase in fuel prices. ATF i1s one of the
important sections of the industry; 45 per cent of the operation cost is
on account of the ATF and we all know it. For the past one year, the
ATF price has been increasing in an alarming way. Within six months,
from a report, I understand that 25 per cent to 30 per cent increase was
there. We have to address this point. Until and unless this problem is

addressed, the industry cannot survive.

Let me come to the role of the Government. Role of the Government
is very important in this sector. With regard to the ticket charge, we used to
make complaints and we used to meet the Minister. The Minister is very
honest and you are all doing a very good job but when we see the blood
squeezing kind of charges levied on the passengers, especially during the
festival season, the Minister says that the Government cannot directly
interfere in it. I do not want to say about the technical part of it. But [ am
of the opinion that democratically elected Government must have power in
controlling the prices of tickets. This is a very important point which I

would like to point out.

High airport charges are levied by the Airports Authority of India.
The charges are very high. In this aspect also, the Government must have a
say and must interfere in it. We know that ours is the highest in the Asian

and Gulf countries as far as levy of aeronautical charges is concerned.

I would like to say something about training. We must have best
training for the pilots and other ground staff. That is also a very important
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thing. Why are we all objecting to this kind of privatisation not only in this
case but also in the case of railways, etc.? We cannot avoid privatisation.
That is also the need of the hour but we must have a judicious consideration

in many things.

The first thing is social responsibility. Whatever complaints we are
raising about Air India, the social responsibility of Air India is really
commendable. When we are privatising it, we should be conscious about
the social responsibility of aviation companies. That should be adhered to
strictly in this sector.

With these words, I conclude my speech.

ADV. AM. ARIFF (ALAPPUZHA): Sir, the present Aircraft
(Amendment) Bill, 2020 does not have clarity on several points. This Bill
1s giving extraordinary power to the Central Government. Already there
are three authorities existing under the Ministry of Civil Aviation. Each of
bodies are under a Director General. The Bill proposes a Director General
to control all three of them and this Director General will be appointed by
the Centre. What is the need of this Director General? The answer is very
clear. The Centre wants to appoint their own people for the total control of

this sector.

The Bill converts three existing bodies into statutory bodies under
the Act. In the Bill, the Central Government may cancel the licenses,
certificates, or approvals granted to a person under the Act if the person
contravenes any provision of the Act. The judiciary 1s completely side-
lined, and the courts will not take cognizance of any offence under this Act
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without previous sanction. The Bill also says that the courts will not take
cognizance of any offence under this Act, unless a complaint is made, or
there is a previous sanction from the Director General of Civil Aviation,

BCAS or AAIB. It is against natural justice, and it 1s completely unethical.

The Bill provides for the appointment of designated officers, not
below the rank of Deputy Secretary, to adjudicate penalties under the Bill.
Persons aggrieved by an order of a designated Officer may appeal to an
Appellate Officer. There is no clarity on who will be the Appellate Officer.
As per the Explosives Act, the Arms Act, and the IPC, there is a minimum
penalty of three years of imprisonment for the above-mentioned crimes but

under this Act, the penalty has cut down to two years.

The aim of this present Bill is very clear. All are suspecting that it is
another step to help privatisation of Air Sector. As of now, nearly 12
airports, most of which are profit making airports run by the AAI, have
been shortlisted for leasing out to the private players by the Government.
Most of us are thinking that the Adani Group is becoming the principal
beneficiary of this Bill.

The Kerala State is opposing privatisation of Trivandrum Airport.
With regard to an earlier question, the hon. Minister answered that
privatisation is to improve the service delivery. Kerala is running most
successful models in Cochin and Kannur. I request you to consider the
request of the State Government of Kerala to keep running the Airport at
Trivandrum. We all must know one thing that even the BMS Union is

against the privatisation.

Sir, due to Covid 19, many people are cancelling their pre-booked
tickets. In the Economy Class, the cancellation charges are almost same as
the fare. So, I would request the Government to issue an Order that there
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would be no cancellation charges in any of the Airlines. Thank

youl.

SHRI BENNY BEHANAN (CHALAKUDY): Thank you, Sir, for giving
me this opportunity.

Sir, I rise to support this Bill but with some concern about the
aviation sector, and India’s inability to enter into the technology of this

arena, despite decades of efforts.

[ am pleased that the Aircraft Act, 1934, which was enacted to make
better provision for control of manufacture, possession, use, operation, sale,
import and export of aircraft, is being updated and brought before the
House. We proudly plan to send our astronauts to Space with spacecrafts
being built in India but it 1s unfortunate that we cannot develop any kind of
aircraft which can be utilised by our people or the Military effectively.
Hence, I strongly feel that such Bill is long overdue since India currently
has the fourth largest aviation market in the world in terms of passengers. |
do hope, the Bill gives enough conditions for the country so as to move

towards finding the manufacturing technology of aircraft.

Sir, in the 1990s, India started a joint venture of 14-seat aircraft
programme known as Saras, with Russia. On May 29, 2004, its first
prototype made its maiden flight in Bengaluru but the aircraft was
overweight, weighing 5118 kg as against 4125 kg design specifications, and
the programme literally came crashing down. On March 6, 2009, the
second Saras prototype crashed during a test flight on Bengaluru’s
outskirts, killing two Indian Air Force pilots and a flight test engineer.
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Sir, India could build an airliner if it so chose to do so. However, the
amount of investment is significant. Aircraft business i1s a very high
investment business with real high risks. I am told that there was a project
which began during 90s for manufacture of a 60-passenger aircraft but it
has not yet fructified. It is time for us to know how an aerospace
engineering is converted to an aircraft which can cater to the growing

aviation industry in India.

It 1s indeed ironical that we can send astronauts to Space in
spaceships built in India but cannot build aircraft for our people to travel.
There need to be serious efforts to examine this issue so that we can also
have our own aircraft like Brazil, which is another developing nation. They

are making huge aircraft.

So, the Government recently brought aircraft from abroad for the
President and the Prime Minister to travel even as Air India is put on sale.
In this context, I would like to suggest that the Government should include
aircraft manufacturing technology in its Make in India programme so that
India as a country is not left out of this cutting edge technology area and we
have our aircraft to cater to the ever-developing aviation sector of India. I

do hope that this Bill would be a small step in achieving this goal.

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Hon.
Chairman, Sir, I thank you for giving me an opportunity to speak on this
very important Aircraft (Amendment) Bill which has been pending since
several years. There were no significant changes to this Act after 1934

though few amendments were done in between.
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At the outset, I would like to say that we are totally supporting this

Bill which is the need of the hour. If we go into the background, India is a
signatory to the Chicago Convention and to meet with the internationally
accepted standards, this Bill has become necessary. Three important bodies
which are operating under the Ministry of Civil Aviation namely, the
Directorate General of Civil Aviation, Bureau of Civil Aviation Security
and Aircraft Accidents Investigation Bureau will now get statutory status.
This will give them a lot of independence, muscle and teeth to work

without any compulsions and pressure.

We see tremendous growth in the civil aviation sector. While the
GDP growth rate may have come down, the growth rate in the civil aviation
sector is phenomenal. For example, if you take Hyderabad Airport, it was
originally designed to handle 10 million passengers per year. Now, in a
record time they are expanding it to handle 20 million passengers with a
further provision to go up to 40 million passengers. That is the trend now.
Even in Delhi Airport, the capacity to handle 40 million passengers 1s likely
to shoot up to 100 million very soon and we have seen the same trend in
Mumbai Airport also. So, the way the civil aviation sector 1s growing, a lot
of changes regarding security and several other aspects are very much
required. Now, the penalty has been increased from Rs. 10 lakh to Rs. One
crore. Though it is commendable, I am of the opinion that it can be a little

more.

Then, the main point which I would like to highlight is that the
number of air traffic control staff is totally inadequate. In Delhi also, which
is the Capital of 130 crore population, we have a shortage of over 25 per
cent. This issue has to be given immediate attention and it cannot be left
like this. As regards drones, there is no clarity as to how we are going to
deal with them and this also needs to be looked at.
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When you go to airports, many times there will be a huge queue.

There are enough counters for security check. But security personnel are
not available. Few security personnel will be sitting aside and they will be
chit-chatting among themselves and there is nobody to do security check. I
had interacted with them many times. But my efforts did not yield any
result. So, I would request the hon. Minister to take it seriously and deploy
enough security personnel at the counters. The air passenger traffic is
increasing by leaps and bounds and to take care of the increase in

passengers, enough security personnel are not there.

Sir, Air India is definitely a jewel. No doubt we had some losses
earlier. But of late, there is no operational loss. Air India being the prestige
of our country, Air India’s present status should be maintained. Our country
needs one national airline of our own. Of course, we have to encourage
private airlines. That is the need of the hour. We have planned to build 100
new airports. That is a welcome step. This sector needs all the support.

Then, after several years we have come up with an airport at Shirdi.
We see that every flight to Shirdi is full. So, like that, please identify some
temple cities also because we are all orthodox, and many people want to go
to temples and all. So, all these things have to be given priority.

Sir, once again, I am saying that we are supporting this Bill

wholeheartedly. With these words, I conclude. Thank you.

SHRI SYED IMTIAZ JALEEL (AURANGABAD): Mr. Chairman, Sir, I
am thankful to you for giving me this opportunity to speak on the Aircraft
(Amendment) Bill, 2020.
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Sir, I do not know how things are going to improve as far as this Bill
is concerned regarding various issues concerning the airline industry as of

today.

First of all, let me put this on record that the majority of the people in
this country wants the once pride and prestige of our skies, the Maharaja, to
continue flying. But I do not know what is the reason that the Government
is hell-bent on selling this airline. In fact, to put it in your words, the

Government does not want to be in the business of any business.

Sir, the fact is, ‘if a child gets some problem, you do not abandon the
child’. You infuse new life into it and make sure that the airline flies. It is
because we have heard so many times from the people on this side of the
Benches that Modi hai to mumkin hai. Does that mean, Mr. Modi will be
running and your Government will be running only those things that are
easier to run, and all those difficult things, you want to hand them over to
somebody else? We want this airline to fly, and everybody wants this to
fly.

Sir, regarding the safety issue, which is very important, everyday
thousands of passengers’ safety and security issues are being
compromised. Is it not a fact that some 40 engines have been provided to
some private airlines, namely, IndiGo and GoAir Airlines? The Directorate-
General, Civil Aviation has highlighted a number of times that these
airlines are operating  with faulty engines, which is, the Aircraft A320
neo. Is it not a fact that in the past 22 months, 24 accidents and incidents

have taken place because of these faulty engines?

Sir, how can you allow an aircraft wherein thousands and hundreds
of people are flying every day to fly with a faulty engine? DGCA on the
one side says that it is risky to fly these aircraft and on the other side, they
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allow the same airlines to operate. What is the compulsion behind that?

Why are those airlines being allowed to run?

Sir, are we really serious at reviving Jet Airways? Jet Airways was
running very smoothly and very fine. But one fine day, we come to know
that Jet Airways has now shut down. Are we really serious in having a new
bidder for Jet Airways? No, we are not serious in having a new bidder for
Jet Airways because we are actually informing the bidder that ‘these are the
slots that we are going to offer to you’. How would anybody invest
thousands and thousands of crores of rupees? That is the reason why these
bidders are backing out from buying Jet Airways. We could have one more
airline operating in this country. Why Jet Airways went into this situation?
Are not the owners, are not the Directors, are not the banks who had given
them crores and crores of rupees, responsible? Are not the Directors and
the owners, who gave faulty reports to the banks and took loans of crores
and crores of rupees, responsible? One fine day, Vijay Mallya vanishes, the
owner of Jet Airways vanishes. In fact, there are lakhs of employees of Jet
Airways, of Kingfisher Airlines, of all those private airlines, who are still

waiting for their salaries, who are still waiting for their dues.

Sir, it 1s my personal request to you about the Hajjis. Every year, we
send thousands of pilgrims to Mecca and Medina to perform Hajj. In my
Constituency Aurangabad, all of a sudden, the pilgrims are being informed,
at the last minute, that ‘if you want to fly from the embarkation point of

Aurangabad, each pilgrim will have to shell out Rs. 34,000.’

Sir, when the Hajis go for Hajj, they collect their lifelong savings and
then they go to perform Haj. At the last minute, they are telling them to
shell out Rs. 34,000 each! When we asked, what was the reason, we were
told that Air India did not bring because they did not have the aircraft.
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Sir, I would make one last request. Aurangabad has a huge airport.
We can start international operations from there. I had personally given a
memorandum to the hon. Minister requesting for an immigration setup
from Aurangabad. If we get that Immigration centre, we can have

international flights operating from Aurangabad.

With these words, I conclude. Thank you.

SHRI M. SELVARAJ (NAGAPATTINAM): I am thankful to you, Mr.
Chairman, Sir, for allowing me to speak on the Aircraft (Amendment) Bill,
2020.

First of all, I condemn the move of selling of Air India to private

parties. [ am against its privatisation.

The Aircraft (Amendment) Bill, 2020 enhances the provision of
imposing penalties on individuals or organisation involved in violation of
the legal provisions and to include certain areas of air navigation services
under Section 5 of the Act.

However, in case of aircraft crash, death of passenger, flight crew, the
Act does not explain what kind of action can be taken or what financial
compensation can be provided to the critical or dead passenger. This type
of provision should be included in this Bill. An Armed Forces aircraft was
crashed in Chennai. The investigation was started about two years back.
So far, the outcome report of the investigation was not known. The
Ministry should expedite the matter and place the report before the

Parliament.
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The announcements in the flight have to be made in regional

languages too so that it can easily be understood by the passengers who are
boarding from their respective State terminals. I am proposing this

amendment in this Aircraft (Amendment) Bill.

I would like to make another point. In my constituency, there is no
air station. My constituency, Nagapattinam, is located in South East Area
of Tamil

Nadu. Kindly provide one air station at Nagapattinam.  The
Tiruchirappalli Airport is an international airport but there is no direct flight
from Trichy To Delhi. I would like to request the hon. Minister to kindly
provide direct flights from Tiruchirappalli to Delhi. Thank you, Sir.

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much,
Sir. I rise to support this Bill with two or three amendments.

Sir, the original Act is the Act of 1934 and the proposed amendment
1s to amend the Act of 1934, that was the British time. It is a belated Bill
but it is better late than never. The Bill was being passed by the Legislature

and received the assent of the Governor General on 19! August, 1934. The
then Act was the India Aircraft Act of 1934 but in the year 1960, the word
‘Indian’ is omitted and it had become the Aircraft Act of 1934. That is
why, I am saying, it is having a British legacy. Unfortunately, we were not
able to amend the Act in tune with the present situation. It is quite

unfortunate not only in respect of the civil aviation sector but also in so
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many other respects. Therefore, I would like to congratulate the hon.
Minister for bringing that Bill, at least, at this time so as to have proper
amendments to address the present situation which is prevailing in the civil

aviation sector.

The civil aviation or air travel was once a luxury mode of travel.

Now, it becomes a necessity for commutation. The safety and security of air
travel should be given utmost priority. There Government shall never
compromise with the safety and security of air travel. The condition of the
aircraft is a major concern which we are facing. The condition of aircraft is
to be kept in a proper order. Air safety violation or breach of air safety is
recurring day-by-day. That has to be dealt with stringent laws. I would
like to make one example regarding involving airbus A-320, neo planes
fitted with Pratt & Whitney engines, could have had catastrophic
consequences if it is being used. It is being reported from the Press, even
PTI is reporting that, even now the aircraft operators are using these types
of aircraft engines. That 1s causing utmost danger. That has also to be
addressed. Once again, I appeal to the hon. Minister that such type of
aircraft shall never be used. They should be dealt with very seriously.

[ am coming to another point which is regarding the global position

of Indian civil aviation in respect of safety and security.

Sir, if you see, the international civil organisation is the UN’s global
aviation watchdog. ICAO conducted a universal safety oversight audit
programme for India in November, 2017 and in February, 2018. The audit
report showed that India’s score declined from 65.82 per cent to 57.44 per
cent, that means India is below Pakistan and Nepal. Now, what is the
current position? That was in 2017-18. Currently, India’s score is lower
than world average of 65 per cent as per the International Civil Aviation
Organisation. As per the statistics, it is below the global average. So, we
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have to improve the score of India for which I do appreciate and the Bill

will partly be helpful.

Now, I will come to the provisions of the Bill. The Directorate
General of Civil Aviation, Bureau of Civil Aviation Security and Aircraft
Accidents Investigation Bureau — these three organisations are dealing with
the safety and security of the civil aviation sector. These three
organisations are being provided statutory functions by which we will be
able to secure the safety and security.

I would like to speak on the amendments. ...(Interruptions) I have
two other suggestions. One is regarding the airfare. During the festive
season especially Christmas, Onam, Deepavali, Dussehra, the persons who
are returning from Gulf countries are actually being robbed. It is because
very hefty charges are being imposed on them. There is no justification and

no rationalisation.

[ would like to seek a reply from the hon. Minister, since we are
supporting the Bill, with regard to the Thiruvananthapuram International
Airport. Once it was decided to privatise the airport. The Government is
ready to take it off. Why is it hesitating to provide the airport to the
Government so as to make it an effective international airport?

ft g SEd @AFNR): YHTIR AgIey, oY Ugd H YR WHR
3R A HEt St & g=gareg g fh ofel 98 TR Iue S sHe fod
TP AU ¢ | A9 I ¥ 3P| §gd daf 3Maxgahal &t | YRd AR
farT T &5 H fay &1 R ST Aidbe 8 | 39 &9 4 9¥ 2018-19 H ST
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SHRI P. RAVEENDRANATH KUMAR (THENI): Sir, first of all, I would
like to appreciate the hon. Civil Aviation Minister, Mr. Hardeep Singh Puri,
who has verbalized to amend an eight-decade old Aircraft Act, 1934.

I welcome the substitution of Section 4A of the principal Act with
Section 4A, B, C and D. I hope that the accumulation of these three bodies
under the Government would make the functioning of these bodies more
effective. While appreciating the above, I would like to inform here that
there 1s no regulation in the fare of flight journeys and I request the hon.
Minister to inform about the monitoring mechanism constituted by the
Government to regulate ticket charges being collected by various flight

operators.
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The Economic Survey tabled in Parliament on 31% January said that
to continue with the high growth of flight routes, the Government has been
providing a congenial environment so that the Indian carriers double their
fleet from about 680 aircraft at the close of November, 2019 to over 1,200
by the financial year 2023-24.

To achieve the above, the scheme, namely UDAN-RCS, the
‘Regional Connectivity Scheme’ was launched by our NDA Government
led by our hon. Prime Minister, Shri Narendra Modi Ji with an ultimate
objective of letting the common citizen of the country fly, and thereby
planning to develop a sustainable air network in over 400 Tier-2 cities

across India.

Before concluding my supportive views on this amendment Bill, on
behalf of my State of Tamil Nadu, I would like to draw the kind attention of
the hon. Minister for Civil Aviation, through you, Sir, that lack of
comprehensive international connectivity from Madurai airport in my
Tamil Nadu State has severely restricted trade, industrial, economic and
tourism development of the southern districts of my Tamil Nadu State, and
hence I request the Union Government to kindly articulate suitable steps to
include the airport at Madurai in the list of Bilateral Air Services
Agreement (BASA) with several other countries which allow the
designated airlines of those countries to operate commercial flight that

covers transport of passengers and cargoes among these countries.

Apart from the above, I would like to express that my Theni
Parliamentary Constituency shall be included in the said 400 Tier-2 cities
meant for expansion of aircraft network, particularly at Cumbum, situated
in my Parliamentary Constituency, which would enable lakhs of pilgrims
coming from various parts of the country to make their trips to Sabarimala
to get darshan of Lord Ayyappa more affordable.
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Thank you for the opportunity.
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SHRI H. VASANTHAKUMAR (KANYAKUMARI): Respected Chairman,
Sir, [ want only two minutes to speak on this Bill. I am not going to ask any

question and do not want to delve into any definition given in the Bill. I
will only raise the requirements of the people of my constituency,
Kanyakumari before the hon. Civil Aviation Minister.

Sir, people of Kanyakumari have not seen even a flight in
Kanyakumari district. They have not even seen an aircraft there. I humbly
request the hon. Minister to construct an airport in my constituency. I know
that they are facing some difficulties in this respect. But I would like to say
that an expert from Bengaluru has found out the solution of that problem

and has forwarded his suggestions to the hon. Minister.

There 1s one more issue that [ want to raise before the hon. Minister.
There is a Kamraj Domestic Terminal at the Chennai airport. But these days
they have removed the picture of Shri K. Kamraj and put it in a godowns at
the end of the terminal itself. I request the hon. Minster to get it back and
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place it in the terminal and give due respect to Shri K. Kamraj. ...

(Interruptions)

SHRI DNV. SENTHILKUMAR S. (DHARMAPURI): Thank you,
Chairperson, for giving me this opportunity. I would like to bring it to the
kind attention of the hon. Aviation Minster that in spite of the DGCA’s
Directives of 2018, no aircraft follows the regional announcements. Today
is a digital world and I do not think that it is such a big issue at all. But I
don’t know why it is not being followed? There are regional advertisements
being displayed inside the aircraft but the announcement in regional
language is not given importance. I humbly request the Aviation Minister to

take it into account.

The last point that I want to raise before the hon. Minister is that a lot
of students have got stranded abroad due to closure of Universities. They
are facing a lot of difficulties due to lack of shelter and food. I would like
the hon. Minister to take care of these students with the help of Indian
Embassies and get them back to India in this pandemic situation. Thank

you, Sir.

ft IO WS RTEY): AFCG HURT Sff, 89 TIRGIUE Tac, 2020 &I
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g, BF IIgH faUTT & IR fISNGT &1 39 Ted &1 3R ¥ ¥=dlg
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BT AR 8, B! IUTS ST IT8d § | Seal, I, A9 a1 Hpal I i aE
3B 8, d ITD! CTHTA PR I8 6, 8H IDT NG HATIBA B |

AT g J4T T Al St &1 Ju=1 T fos 9w ardt +f gars
B B3 | 3T W b Ugd gdls ielol H 3USi Sia- ardl ot g B
Y, 3F YV diaH ard Y B FR 3G § | T17d, Ageat ardd H Iwd
Ug X gdTs S5l H I FR g & | A IS WhIH B! JHhadl BT I

g |

T fqumUA UM @ 9uTg <1 9rgar g b 9t TRuida W
P &S TN | g P & AP Bl §GT b T Sfiduld bRl g
| T U 3R 3T BT A8 § b TR %, Ureie 3§ S fa< | WhTd
BT 1R |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the
nomenclature of this legislative document - the Aircraft (Amendment) Bill,
2020 - is in itself explanatory that we have been bequeathed upon the
colonial hang over till now and the Ministry has brought this legislation
with the aim and objective of streamlining the other lacunae and
deficiencies. That is why, I do not have any substantive argument against
this Bill. Certainly, I am subscribing to the view enshrined in this

legislative document.
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Sir, the Bill converts the existing bodies under the Ministry into

statutory bodies under the Act — DGCA, BCAS and AAIB. There i1s no

denying the fact that in our country, the aviation sector has been growing

exponentially. At the same time, we cannot compromise with the safety and

security of this sector, but there are many issues that need to be addressed
and the hon. Minister himself is aware of them.

In India, we are registering a growth of more than 50 per cent in the
aviation sector, but there is a shortage of pilots, pilot training and even
traffic management systems in the sector. My first question to the hon.
Minister is: What 1s the present status of disinvestment of Air India? It 1s a
question that has been haunting over the years. In this regard, I would like
to draw the attention of the hon. Minister to a recent Government
Notification with a preliminary information memorandum for Air India
disinvestment. It has proposed selling the Air India fully along with its
profitable budget airline — Air India Express - and its 50 per cent stake in
Air India SATS Airport Services Private Limited, a 50:50 joint-venture
with Singapore Airlines. I would like to know from the hon. Minister
whether this fact is true.

I would also like to draw the attention of the hon. Minister to a
column written by Mr. Natraj Shetty where it has been mentioned that with
potential buyers not seen around, nor interested, the Cabinet Note at the
eleventh hour of the strategic disinvestment process appears to be weak and
ill-advised strategy. Trial and error method will further lead to disaster.
Most likely, this decision will be challenged in court. If someone
somewhere is being accommodated to buy out Air India, I do not know. A
couple of names are already doing the rounds. The Government should
ensure that the whole process is transparent and only money, that has been
carned legally, should be allowed to buy it. NRI’s funding to be allowed
through FDI might be seen as black money finding its way back into India
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through various channels. This will give a wrong signal by the
Government. In its fight against black money, corruption and crony
capitalism, the sale of Air India will not be that easy and has to wait for a

full-blown action in court from certain corruption crusaders also.

310 1 oFd Tg 57 1 §H TR 31341 I R gl Fobdl g, KT THR
U T 761 82 BAR U1 3+ IR UIeREd g, fihR off 89 weR Sfea
! T P DI FI T8 B g &2 3MTD! YIS Ig BRI gl fb
IR SR H 1S i Teq &, 390 g9 T TR BRIl &1
SWHTA PR IPhd g | THIIRSA BRI 3T gHa1 & T TSt 8%
g | SUPT AU 89 I 18] HRd 82 BH JaP! 9d DI 9o $S DI
dd, $© Bl W AR & B MR T ¢ | $T dl HIR HRAT 18T |
TH ST P DI T g1 bR IE 62 H Hed & 1o HIGl g ol GAfbA
g, GHPEd g b ‘AR Sl IHT § I’ I 3a do-d9 YRIAT 3T
WHR T € dl g7 T Bt DI T} 78T B 82 T 3MI- I B
Y I3 U U Bics TRUE 3R TN TRUKE & IR H THBRI
918y |

The operations at Pakyong Airport have stopped due to poor
visibility despite the fact that the Airport was opened with so much fanfare
and was showcased as a model for development of North-East.

The Standing Committee has criticised your present performance
with regard to Sikkim airport. With regard to regional connectivity scheme,
it has been stated that out of 688 valid routes awarded only 256 routes have
commenced operation which constitutes only 37 per cent of the awarded
routes. So, you have failed to exploit the potential that is available at your

disposal.

Also, 1t 1s a matter of great concern that security lapses in Indian
airports continue unabated much to the concern of all of us. On an average,
one security lapse comes to light in a month. There is 68 per cent rise in the
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near-miss situation in our country. I would like to know as to what is the
present status with regard to security. H gOR I 3R Wa dledl E |
WRTHIG & gRT S bR gidl 8, a8 dul-ell U™ & forg
SRATET 81 W1d1 8 | I8 TS & forg U |idy Yoer 8 | Fidy Yoex
3R giyeferd! Yaex H 3R Yol &1 ¥ g1 1T | 3T faefaurd
ufecys 3l% el ¢ | 914 &1 1Y ¥ Urgde TaRaRy # of did di® T8t
Hd § | UHord &l o fopan SIaT § | 390 1Y gaidgR fohar ST 8,
oY U RIS 81 91d & | 89N O THUTS 1 Y STahT IrHe1 A1
Usdl ¢ | 89K U T9d =T ToR! &1 d1d gl §, dfcd I8 gHRI
TR § | 98 IR THUS $ad g & od 81 led-alsd TORUey R
Jgdd & ad Hi g8 HH-H ST &1 AT 8] Aaar 8 | 89 TIRUIE |
T8 Ugd UTd g df 3 o8 Ueh (e | 12 P! g1 & gl Pl ol
bl 82

16.57 hrs (Hon. Speaker in the Chair)

W, H H ot o1 T 3R o IR & S &1 9rgan € fb
Wﬁﬁmﬁmmﬁ%‘? The country needs about 1000
pilots a year. But only 200 to 300 pilots are trained. HIRI ECARIIEED qd
I8 §ddT & f o o TIRUIC 3R 16T 967 | 9d & SIJUR 3Td 18
Irdl # 2000 TIRUICH i SRed g | S1d TIUICH i vl dedil df
grdcy ol i G dgiit dl fihr BAR <=1 H Urgeicy &1 T HH i
27 AR 3 ¥ Udeyd & i ol gt & Sl 82 MY ) Uy
¢ $Reege @1 @M 81 T8d 82 I8 STUB! G&|AT TAMMRY | §HAR
A T 3R TS TN 3T @1 8, T8 TS S caraion i g | 3]
S AAoHe & T 31 3 X8 82 g9RI ek & fow 819 U a1
G181 Thdl & | 3T SIoll T &I d1d B & | TE 3D 91d 8, fh
S BHR UTT 1 § O §AR 97 o1 WB {11 BT, B I TB{-HT BT
dl 3TS §HR U Sl AISH oIcy 5, 81 37 S%dld &A1 Al | H Tk
91d 3R He- Iredl § | fo dig &1 8HR ¢ H 814 o, 39 [eue 9
B TR Ty &1 SaTa] Ofewd g | 30 TR TEad ! g &l 3

66/156




7/9/22, 3:19 PM

AN I UgdIY | 98 3UDh! ¢&-1 d1igd | H argdl § fob gAR o1 & Sl
fod ufdueE Jaed g, 59 o dig ¥ dia! gl &, I aRad! &
T1Y-T1Y RIS Bl &+ T IWd gT, 3T SRR AR H-a<H Bl
A P BT AR ¢ | R w-az # g0 H Red § 1 g8 wmae
TR HaYH B AFGR IA-T ST | H 396 1Y g T1Y AN ¢
o T & Ta8T TR U fa1dt Hdl € fob 3T AR HERTS Bl dH]

81, AGRIS ! FATh G |

-1 3Y&H: T 3BT fad TR a9 82
ft iR o M. W AIsgr IR A uga S S fear g |

17.00 hrs

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND
URBAN AFFAIRS, MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI HARDEEP SINGH PURI): Mr.
Speaker, Sir, I am deeply grateful to all the hon. Members who have spoken
— Dr. M.K. Vishnu Prasad, Shri Jayant Sinha, Shri Kalyan Banerjee, Shri
C.N. Aannadurai, Shri Vinayak Bhaurao Raut, Shri Pinaki Misra, Shri
Sunil Kumar Pintu, Kunwar Danish Ali Ji, Shr1 B. B. Patil, Shrimati
Supriya Sadanand Sule, Shri E.T. Mohammed Basheer, Adv. A.M. Ariff,
Shri Benny Behanan, Shri Raghu Rama Krishna Raju, Shri Syed Imtiaz
Jaleel, Shri M. Selvaraj, Shri P. Rveendranath Kumar, Shri Bhagwant
Mann, Shri H. Vasanthakumar, Shri Sanjay Seth, Shri Adhir Ranjan
Chowdhury - among the 15 distinguished hon. Members.

ot TSI UdTy =1 : B AH @ 74T |
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oft gvdty Rig YY: ST 1| T 3T AT §3HT AT | 3T AT | 1 was

coming to you ...(Interruptions) 1 said 1 am particularly grateful that

amongst the hon. Members who have spoken were two distinguished
predecessors in office and Shri Rajiv Pratap Rudy was one of them. So, you
are coming for a special mention. Before I could complete, you ...

(Interruptions)

Sir, it is my considered assessment, after listening to this very rich
debate, that it is a fact that this amendment 1s being brought in 2020 to try,
to a limited extent, to bring the Indian Aircraft Act of 1934 upto date in the
important area of aircraft and civil aviation security, management of the
regulator, DGCA. This is a requirement which we should have felt — if |
may be allowed to submit — many years ago ourselves. But it is the
reflection of time that we live in as to why we have that feeling. While I
was going through the records in our Ministry, I found that many of my
predecessors must have felt that need. But the need was highlighted
through subsequent audits by ICAO.

Today, we have no choice but to ensure that these three bodies, which
are crucial to the functioning of the civil aviation sector in India, have the
position as statutory bodies. I am very happy and I want to express my
gratitude to this august House that all Members have agreed and have

broadly supported the thrust of this amendment.

Now, it is entirely different matter that some of my distinguished
colleagues see in this amendment, perhaps a door opening to privatisation
of airports. They have utilised this discussion to bring in a large number of
issues like privatisation of Air India, kind of courtesies that private air
carriers extend to our hon. Colleagues — Members of Parliament. I think all
these concerns are very valid concerns. I think we have now the support of
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the House in terms of the amendments that we are bringing. Let me take

this opportunity.

Sir, this has been a long discussion. 16 hon. MPs have spoken.
Therefore, I do want to spend another two and half hours responding to
each one of them. Let me try and pick up the more important points that
have been made so that we emerge from this discussion both the passage of
the legislation and a better idea as to where the Government stands; what
we have been able to do and we propose to do in the coming days.

Sir, I want to start with Dr. M.K. Vishnu Prasad. He raised a large
number of very important questions. One of the issues he raised was the
issue which has been raised repeatedly by my distinguished friends, Rudiji
and other Members, which 1s the issue of ATC, the overall numbers and

shortages.

Sir, we have a total number of 3,500 very qualified Air Traffic
Controllers in position today. The facts of the matter are that in the last two
or three years, we have recruited another 1,000 ATCs and next year,
according to the estimates that I have, we will be recruiting another 250
ATCs. So, the submission I want to make to this House is that it is not that
there is a shortage. It is a dynamic process. We try to recruit qualified
personnel. It is an on-going process and this is the process on which there
are no full stops. If It was so, we would not have recruited 1,000 ATCs in

the last two years. We are recruiting another 250 ATCs next year.

One additional point, which has been made by all hon. Colleagues is
the issue of affordability of air fares, and I want to take this issue up-front.
The fact of the matter is that our civil aviation sector today stands
deregulated. The Government does not set air fares, but that should be a
good starting point to discuss as to what the real situation is.
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I want to submit before you a few facts, which stare us in the face.

Nearly 20 years ago, the air fares on a trunk route, Mumbai-Delhi, was Rs.
5,100. Today, 20 years later, it is Rs. 4,600. The fact of the matter is that —
and many hon. Members have referred to the stress that the civil aviation
sector is facing — we have to deal with two competing claims. One is a
growing sector with 7 per cent or 8 per cent penetration, which means that
out of 100, only 7 or 8 people fly. When we are transiting from being a $
2.89 trillion economy to a $§ 5 trillion economy, it means that many more
people will fly. This penetration rate is going up from 7-8 per cent to 15 per

cent, and the number of people who will fly will be many more.

The throughput in our airports today is about 344 million passengers
per year, and with this limited penetration we are already showing double
digit growth. I had given figures in my introductory speech, that is, at one
stage, it was as high as 17 per cent. So, we need to make sure that this
growing middle-class population — which Mr. Pinaki Misra, hon. Member
mentioned — 1s a large figure of 40 per cent or even more. They all want to
travel. Shri Chaudhary said that air travel is no longer a luxury and it is a

necessity, which is a fact. So, we have to make sure that air fares are
affordable.

But we also have a competing claim, which is that airlines must be
viable. Now, there was an exchange, which I liked very much when
Shrimati Supriya picked on something that my friend Shri Jayant said. I do
not think Mr. Sinha said that everything is hunky-dory, but the fact of the
matter is that today civil aviation globally is characterised by a peculiar
phenomenon, which is that the engine manufacturers make money; the
airlines make money; the airport operators make money; and the ancillary
tourist industry makes money, but the people who run the airlines feel the
strain. One or two airlines have ceased operations in the country. Two of
them were named. I am not entirely sure whether those failures are on
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account of failure of business model or other factors. The case is before the
NCLT, and I am not going to try and make a pronouncement here. But the
fact of the matter is that airline companies throughout the world feel the
strain. I have lived for many years in the United States. I can mention any
number of US air carriers TWA, Pan-American and so on and so forth who
have ceased operation. Swiss Air was acquired by another major European

airline.

Now, I take the point made by many hon. Members on Aviation
Turbine Fuel (ATF). The fact of the matter is that cost of the ATF
constitutes 40 per cent of the overall operating cost of an airline. Now, this
is an open secret that I have been a Civil Aviation Minister for the last eight
months or so. I have been all along advocating that we must rationalise the
tax structure on ATF. I am on record to have mentioned in communications
to my senior colleague, the hon. Finance Minister and I have said it in the
Press that ATF needs to be brought under GST with full input tax credit.

Now, I am very happy that one of my colleagues here said that the
Minister requires support of the House for this. I would go a step further, if
[ may. I also require the support of the State Governments because the fact
of the matter is that the State Governments are the ones that guard the GST.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): Yes.

SHRI HARDEEP SINGH PURI: I am glad that my colleague, the Minister
of State for Finance agrees with it. Therefore, it is my intention and effort;
and I intend to pursue this even more vigorously with global fuel prices
down sub-30 as somebody mentioned from 70, now is the time to make
sure that we get the States on board.

71/156



719122, 3:19 PM

My plea to the States, many of them are represented here, is that this

should be delinked from petrol and diesel on which the States legitimately

have the revenue concern. You can decouple them and bring aviation
turbine fuel into the GST.

My colleague, Shri Kalyan Banerjee was, I must say, very restrained.
He did not mention a particular case that he brought to my notice. I took
immediate action on that. I contacted the airline concerned; I have been
assured that that particular complaint is being looked into. I do not think it
is either his desire or my intention to discuss the specifics of that one
complaint here. But I must take advantage of this situation and submit to
this august House that enclosed space of an aircraft, whether it is stationary

on the ground or flying at 10,000 or 30,000 feet, presents a new situation.

When you go to a restaurant anywhere in the world, it says outside,
rights of admission reserved. That means, there is some code of conduct
which has to be followed. Similarly, it is the same inside an aircraft.
Therefore, we have clear regulations (CAR — Civil Aviation Regulation),
which we are not following, that is a different thing. The CAR shows
complaints of a particular kind need to be addressed. If somebody
misbehaves in an aircraft — I have many cases which do not hit the public
domain. I have a case where a passenger in an aircraft walked up to the
cockpit, banged his wrist against the door, and told the captain, you loser,
you come out. I have cases where passengers inside an aircraft — I do not
know whether they are inebriated or not, they tried to open the door of the
aircraft, which could have led to a catastrophe. Then, Supriya ji brought up
a case of a particular gentleman. She called him a comic or a start-up
comedian. I tell you why this case 1s sui generis. I am glad, I am wanting to
answer a question on this. I wish I had the opportunity. Every airline is
required to follow a procedure set out by the DGCA. According to that
procedure, the complaint has to come from the pilot of the aircraft who
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makes the complaint. Then, the aviation company sets up an internal

committee. That committee makes the determination.

Here, what happens is, this gentleman in concern, it is not important
whom he was hectoring. He tried to disrupt the normal functioning. He
was sitting in row 13, the particular gentleman, whom he wanted to heckle
was in row 1, till the aircraft was on the ground, this heckling was taking
place. He was advised. I have had cases where inside the aircraft, people
have picked up their handbags and thrown them at each other. God forbid,
if any of these bags has a heavy object, and it cracks the window; you
would have a decompression problem. What happened is, when he did this,
this would have gone unnoticed. He recorded the incident himself and put it
on social media. That is what has happened. Otherwise, it would have gone
unnoticed. When it happened, the concerned airline company put him under
a no flying period, which was initially six months. Then, they had their
internal committee. They put it for three months. Now, after seeing that,
there are four or five other operators, two or three followed straightaway;

one or two waited till their internal committee report was filed.

[ am very proud of the fact that I am a Minister who on the issues of
security wants to bring zero tolerance. I do not care, who it is — whether 1t
is the Member of this House or anyone else; anyone who threatens the
physical security of an aircraft, inside the aircraft, while it is airborne,

deserves no consideration.

As far as I am concerned, I will always continue to advocate, as I did
when I was the President of the UN Security Council Counter-Terrorism
Committee. 1 said, there should be zero tolerance. Let the internal
committee of the airline make a determination. They have made
determination. They have banned for three months; others have also
followed.
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I come to another point. I think the rate at which civil aviation is

growing in India, we need to look at all these regulations afresh. I have,

with the help of legal advisor in my own office, asked for a detailed review

of these instructions. We cannot have a situation like mass protest, [ do not

want to take the name of any protest because that will introduce a political
element, taking place inside the aircraft.

[ want to assure my colleague, Shri Kalyan Banerjee, that not only
his case, but all other cases, I have also had an opportunity to discuss with
the hon. Speaker, we are taking up with all the airlines collectively and
individually. One of the hon. Members sent me a note just now that in some
airports the courtesies should be shown to the hon. Members with a
separate queue for them to facilitate ticketing and entry etc. I will follow

that up. Some hon. Members want it, if it is not available, we should do it.

Now, I want to come to one of the very important issues raised about
the DGCA who is the regulator in this civil aviation sector, that is, on the
one hand, it says that some particular kinds of incidents have taken place
but on the other hand, it is taking no action. I want to assure this House that
the DGCA as a regulator was amongst the first globally which started
taking cognisance of these 320 Neo Pratt & Whitney Engines and was the
first of the mark, and the regulator decided in consultation with all the other
regulators to institute a system that no aircraft would take to the skies
unless it had one engine which was otherwise not part of this category. In
other words, these whole 300 engines needed to be changed, so, I review
these figures periodically. So, 230 engines have already been changed, the

others will be changed very shortly and the engines are being flown.

[ ask this hon. August House another question. Suppose we have
decided that, no, we are not going to allow these aircrafts even after the
safety precautions had been built in, what would have happened? You
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would have grounded 200 airplanes. Two airlines were involved in this. So,
you have to take a pragmatic decision but the decision that was taken
ultimately was in the interest of air travel with the security aspect which

was completely built in.

Now, some issues were raised again on affordability, I am coming
back to those issues, for the students coming back from Bangalore. I would
sincerely request that we check our facts. My problem in the last few days
has not been high air fares by the following demand. In fact, domestic air
travel is down by about 20-30 per cent and I do not know what is going to
happen globally but I was looking at some figures. According to TIATA’s
estimate, global aviation may lose between 63 billion US Dollars and 113
billion US Dollars on account of the coronavirus. If the global airlines are
going to lose this amount, we are the world’s third largest domestic civil
aviation market, and we cannot be immune from this virus, at least, on the
economics of it. Our airlines have been in touch with us. They have been in
touch with my senior management, the Secretary etc. They have given us a
number of suggestions. We have taken up some of the suggestions which
include: we request the oil companies to perhaps consider a 30-day credit
for them. I have also suggested to the Finance Ministry that the
reconciliation can take place on a 15-day period rather than 30-day period
so that the fall in global prices can help benefit. So, these are large number
of suggestions which have come and we will follow them up, but, at the
end of the day, it will be in everyone’s interest that the viability of the
airlines 1s kept in mind by us as per the kind of service which is being

provided.

My colleague, Mr. Jayant Sinha mentioned about the number of
airports, the number of passengers traffic and the number of aircraft. We
today have, after Jet Airways ceased operations, 550 aircraft in the skies.
Today, we have more than 700 aircraft. Some of these airlines have 300
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planes on order. I think the benchmark is not 1200 aircraft in the coming
years but 2000.

But, in order to make the system viable, the airlines have to survive
also. So, I would say that we need to take a judicious look at both airfares
and the viability of airlines. From the Government’s side we stand ready. |
know other Governments have been making this announcement but we will
happily consider the proposals which are coming and, with the help of our
colleagues in the Finance Ministry, see what we can do.

May I, Sir, take up now an issue which clearly occupies a lot of
sentimental space in this House — the future of the Maharaja. I must confess
that when I was a diplomat in my other profession — I was there for 40
years — wherever I have had an opportunity — even if I was working for the
UN — I always preferred to travel Air India. It is something emotional with
us. But, Sir, this is not something that we would like to do as of choice. Let

me place the following facts before this august House.

Air India 1s a first-rate asset. On that, there is no doubt. It has about
120 planes. It flies to 50 international destinations. It flies to 80 domestic
destinations. It has very well qualified and experienced engineers and
pilots. There was a turnaround phase, I think Choudhury Ji and some other
hon. Members mentioned. The fact of the matter is that we have injected
Rs.30,000 crore already during this so-called turnaround period. Shri

Kalyan Banerjee mentioned about profits in a particular year, etc.

If I did not have the debt and if we are to start afresh, may be a case
could be made out. I do not have the figures ready but today Air India’s
annual loss should be about Rs.7,000 crore to Rs.8,000 crore. We have an
accumulated loss of about Rs.62,000 crore or thereabouts. Now, you are in
a situation where you have fragile finances and we are in a debt trap. They

are operating in a market where a government entity, or somebody who is a
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national carrier but tied to government, finds themselves at a complete
disadvantage vis-a-vis private carrier. What happens in a private carrier is,
because it is private ownership, they will take cut-throat decisions for every
dollar on the spot. Here, you will have to go through the tendering process,
L1, etc. If you do not do that and take a decision, you have to face your
own agencies thereafter. So, by and large, we came to the conclusion, for
good reasons.

On the last occasion, our inability to sell Air India was on account of
the fact that we wanted to withhold 25 or 26 per cent. We did not want to
sell some other parts. This time the decision was taken that in the current
situation where we are bleeding, and I choose my words very clearly, we
are losing Rs.26 crore per day. This was the loss prior to the coronavirus
setting in. After the coronavirus, the loss will be higher than the Rs.26 crore
because many routes are being shut because we are cutting travel from
those places. As a result, what we have decided is that we will ensure the
interest of staff of Air India. Air India has not recruited for many years.
Therefore, there 1s no extra staff. In any case, whoever buys the airlines will
need the people, the pilots, the engineers, the cabin crew, in order to run the
airlines. So, we will ensure that our people who have served the nation with
great distinction in Air India are taken care of. They went to Wuhan to
carry out an operation. Prime Minister decided to issue letters of
appreciation. Mr. Speaker, Sir, I personally handed out those letters of

appreciation to everyone, and this is well deserved.

Let me say that if you did not have a national carrier, as most countries
in the world do not have a national carrier, what you do is you would go
into the market and you hire whatever is available in terms of short-term

leasing in order to bring people back.

77/156



719122, 3:19 PM
I see, Sir, that you would like me to wind up quickly. Let me see if
there are some other issues which are of importance. Pinaki Ji raised the
issue of budgetary shortfalls. Let me just mention to him that perhaps there
is some misunderstanding there. What we had asked for and what we have
got is roughly the same. What has happened is that a certain amount was
excluded for Air India because it is going into privatisation. So, if there is
Rs.2,800 crore which was there for Air India, if you look at their request
which is made to the Finance Minister and what we have been granted, it is
by and large the same.

My friend, Shri Bhagwant Mann, I do not know whether he is still

here or not. ...(Interruptions)

AT A& Sl -1 IS Igf IufRd Tal 8, 3T I SiaTe Hd
SITSTaT |

ft gediu Rig Gk . 3wy #gIcy, I $© §1d SR WIScH
IR Pel g | H &S 719 J Hel Iledl § & g9 awR J dl
$YAA UATgey 9gd 9618 © | 8H SiHgH & folu Ty 99 8 g,
el Ht IS YR § | 3R 98 I8 el dTg (& auanTe H 4T 3R wargey
del Eﬁﬁlﬂ, this is an issue which has been raised by other Members as
well, that 1s, to make a particular airport an international airport. This is all

demand-driven. We are willing to setup the infrastructure but those who
operate the flight will make a decision based on the business potential and

based on the viability of the route.

Sir, 16 hon. Members spoke, if I have your permission, what I will do
1s, I will send a letter to each one of them because of the time constraint. |
have the replies here but I think, I will conclude by thanking all hon.
Members for the support. ...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY : What about Sikkim Airport?
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SHRI HARDEEP SINGH PURI: As regards Pakyong Airport, let me just
say this was a very important airport which was inaugurated by the hon.
Prime Minister last year. The airport will be operational soon. There were
some local issues developed. There was a land on the site which we needed
to refurbish. There were also weather issues. In this airport due to the
terrain, you need a particular kind of landing into it for some months in the
year because of the weather and low hanging clouds. These are the issues
we are going to resolve. We have nearly resolved the issues. We hope to
make it operational soon. As on date, it is not operational but we will make

it operational soon.

Insofar as Unmanned Aerial Vehicles (UAVs) or drones are
concerned, according to current assessment, we should have something in
the vicinity of 3-4 lakh drones operating in our airspace. We need a policy.
We have started working in the direction of that policy. To begin with, we
had a first round of registration, where owners of 20,000 drones have
registered. We need to follow that up. We have decided to follow a policy
where each drone will have an embedded chip by which the drone will be
allowed to fly to an area for which it has permission. If it transgresses, —
and this is on account of security consideration — it would immediately
have to come back to the operating base. All this work 1s going on. We
have various people working on this. We know that drones constitute a
great multiplier force in terms of economic development. They can be used
to deliver medicines; they can be used to monitor projects, etc. Those of us
in the political space know we are using them for other purposes also. And
we are today in a happy situation of saying that we are one of the countries
which is in the forefront of devising a comprehensive policy which will
govern the use of drones. They come in all shapes and sizes ranging from
250 grams to 2,500 kilograms, and therefore, we have to be very careful.
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I can share with this House, when we first conducted this exercise,

we asked all the security experts which are the areas that you would like to
see excluded. Now, perhaps I should not be saying it but in the interest of
transparency, [ will. Most in the country looked red then, which means,
everything would be excluded. Now, this is understandable because when
you are getting a new technology and you are getting a new policy in, you
want to be extra cautious. But as we negotiate, | think, that in the coming
months, we will be able to come up with a first draft of such a policy, at
least, that is my expectation. I will push my senior civil servants in this
direction and we will have this thing. We also need to make sure that the

drones which we have between 20,000 and 3 lakhs should get registered.

Drone is a kind of technology which you can pack in your suitcase if
you are coming in from an outside country. Even a good student of
technology in a university can manufacture a drone. As long as you are
putting it to good use, it is a positive thing. But equally, it can be used as a
major security threat. For instance, in my Smart City mission, [ am very
worried that cybersecurity etc. Can get into the integrated command and
control sector. So, [ am saying that we have to be extremely careful. But we
are in the process of developing that policy. In the case of Pakyong, there
was a landslide which is now all right and SpicelJet is now being asked to

start the flight. We are not exactly there but we will get there very quickly.

...(Intermptfons)wﬁﬁmaﬁ?a%aﬁﬁm|'Ef\3‘|TQ@q_6”1-ﬁ
Fgl d1edl § o faa & 918 39! ¢ ¢ | R Uy Riefedy §
fer =T U UeTT TIRUIE & forg, foram fager waruie & ferg foan o @1
g | T9d Bt T Y g2 WBR T B o1 g1 82 P WIST Bl 3D
e I A o T § | 3P SHR HATGT & HTUBIRAl & 1Y hs
M gS 8 | TR Ty g1 ofl Hife S i, 98 31§ T Sieg W Sieg HIb
39 9 3T 9QIU | 9gd-agd Y=dTg |

AT e UH TS | -
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foh arga™ ST, 1934 HT 3R YRNYH B dTel fadgsw

IR faar fear s |«

g ¥dihd g3l |

AT 3FE: 3T IHT [9dTH R GSaR faaR St |

Clause 2 Amendment of Section 2

AT el UY I8 &
f% s 2 Adag® &1 RT3~
URd1d Hrd 5311

TS 2 [3ege J Siis faar 747 |

Clause 3 Substition of New Sections 4A4,
4B and 4D for section 44

AT reaed: W, QNTd X, 7 379 HRNe TR BT 98d 82
PROF. SOUGATA RAY (DUM DUM): I beg to move:
Page 2, line 4, --
after “Civil Aviation”

insert “and Security”. (1)
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DI YHT b GHE HAGH b /77 TGATF |

G2 GdglH o [0 61 771 TUT 3R d g3 |

AEATT A Al PSP IR, FT Y HRNYF UK DAl dlgd
&

SHRI KODIKUNNIL SURESH (MAVELIKKARA): I beg to move:
Page 2, line 30, --
for “Aircraft Accidents Investigation Bureau”

substitute “Aircraft Accidents Investigation Agency”. (6)

AT Ay 3d H ff PR DISHAT gRI WS 3 H Udd IA=Med
AT 6 DI GHT b FHE HAGH & U W g |

GLe/H el & [o1T &7 7741 T4T 31 d g3 |
A1 3feAe: o T, T, 3T 31T GRIeE IRd H31 9184 87

SHRI N. K. PREMACHANDRAN (KOLLAM): I have seven amendments
to Clause 3. I have unconditionally supported the hon. Minister on the Bill
and appreciated and congratulated him. But unfortunately, the Minister has
not responded to my question even regarding Thiruvananthapuram airport.
It is really a sorry affair. I am moving these amendments. They are positive

amendments. | beg to move:
Page 2, line 4,--

after “an officer”

insert “ not below the rank of Secretary to Government of
India,”. (11)
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Page 2, line 14, --
for “exercisable by”

substitute “delegated to”.  (12)

Page 2, line 17, --

after “an officer”
insert “ not below the rank of Director General of
Police,”. (13)
Page 2, line 27, --
for “exercisable by”

substitute “delegated to”.  (14)

Page 2, line 30, --

after “an officer”
insert “, not below the rank of Chief Engineer, Aircraft
Engineering Wing,”. (15)

Page 2, line 41, --
for “exercisable by”
substitute “delegated to”.  (16)

Page 2, for lines 45 to 48, --

substitute ““in the Central Government.”. (17)
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A Ay ) T I T.dh. Tad<s- gRI ©s 3 T Uqd I=me
G AT 11 9 17 B U o JHE HAGH b folg I@ar g |

GL0¢/ el & [e1T G 7T TUT 3¥d1ghd §U. [
AT el UY I8 o
foh Ws 3 [Agg® &1 3T a4 |7

U1 Hpd 5311 |

s 3 faee d &g faar 147 |

s 4 389 J 513 faar i |

Clause 5 Amendment of Section 5A

AT &g U INTd I, T 319 =N URdd BT d18d 82

PROF. SOUGATA RAY : I beg to move:

Page 3, line 21, --
for “by order”

substitute “regulate or by order”. (2)

A e 3 J U1, 9T I gRT WS 5 H Udd IRy T 2
DI GHT & FHE HdcH o [T T § |
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GLIe/ TdqT @ [l 3] 711 TT 3RAIpd g3l |
AT el UY I8 o:
o Gg 5 fada® &1 T e~
U1 Hpd 5311

G35 g% d §ils fear T |

Clause 6 Amendment of Section 10

1T 3{eAe : O AT I, T 319 RN URd BT I8 82
PROF. SOUGATA RAY : Sir, I beg to move:
Page 3, line 42, --
for “one crore”

substitute “five crores”. (3)

AT 3eAe : 3@ T U Gd I gRT TS 6 H URd S=Ie T=AT 3
! GYT o JHE TdaM & fau TG § |

G2/ HdqIH & [T 8T 741 T 3RIghd g3 |

AT eAe - 4t SYaR Rig {1, S Sy =1y oRdd &1 9T
o

SHRI JASBIR SINGH GILL (KHADOOR SAHIB): Sir, I beg to move:

Page 3, line 42, --
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for “one crore”

substitute “‘two crore”. (7)

HHH 3emey - 3@ & off SaeR Rig f1d gR1 TS 6 # uvgd Id=ned
T 7 D1 GHT o THE AAGH & (Y 9T 3 |

GLI1e/H HdelH & [e7U @7 7741 TYT 3Rdighd g3 |
AT SeHe - UH TT o -
I TS 6 fAdD &1 3T |7
U1 Hipd 5311 |

s 6 38 J 5 faar 147 |

Clause 7 Insertion of New Section

10A4 and 10B

AT A& : U A I, T 319 G T HRAT A8 82

PROF. SOUGATA RAY : Sir, I am not moving my amendment No. 4 to
clause 7.

A 3reAe - ot K= Uy, &m 34 SRNeE URdd H31 d18d 87

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, [ beg to move:

Page 4, line 1, --

for “not exceeding rupees one crore for”
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substitute  “in proportion of the contravention of”.

(18)
Page 4, after line 33, --
insert “Provided that the Central Government shall,

before cancelling or suspending license or
certificate,

give a reasonable opportunity of being heard to such

persons under this Act”. (19)

AT eae : 3d I off R Uvsy gR1 We 7 ¥ Uvdd A=Ny= e
18 3R 19 1 GHT & JHE g o e X@ai g |

G20/ Hdal & [e1T I 7T TYT 3¥d1ghd §U. [
AT 3eHe - U T8 © -
fop Wg 7 fladg® &1 3T a4 |17

U1 o 5311 |
s 7 389 J &g fear 7147 |

Clause 8 Amendment of Section 11

AT e : H HIISHHAT I, T 3T RN F¥d HAT 18d
&
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I beg to move:
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Page 4, line 35, --
for “one crore rupees’”

substitute “‘three crore rupees”.  (8)

AT 3 : 3F H ft HIISHAa W gRT TS 8 T Ugd F=meA
T 8 B THT & JHE HAGH & [ G |

GZI1e/H el & [e1T 3G 7741 T4T 3d1ghd g3 |

AT 3eAe - 4t SRYaR Rig {1, S Sy =0y vRdd HR-1 97
87
SHRI JASBIR SINGH GILL : Sir, I beg to move:
Page 4, line 35, --
for “one crore”

substitute “two crore”. (9)

AT e - 39 U o SaeR Rig {1 gr1 9 8 O wRqa S=ied
> 9 B THT & JHE HAGH & [ G § |

G2 HdqTH & [l I8E] 741 TUT 3dighd g3l |
AT SeheT : U9 I8 6 -
“fob TS 8 faUTDH BT ST |7
U1 Hipd 5311 |

T3 s faege d &g faar 747 |

Clause 9 Amendment of Section 114
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AT e : ot SR R {1d, R 319 I=0eH Uvgd H-1 9l
g2
SHRI JASBIR SINGH GILL : Sir, I beg to move:
Page 4, line 37, --
for “one crore”

substitute “two crore”. (10)

AT e - 39 | 41 ek Rig i gR1 IS 9 # yigd Ixie
TS 10 T GHT & JHE GdaM o fu 3@ai g |

G2~ HAqIH & [ 38T 7491 T 3Rd1gd 53 |
- e - U T8 B -
“foh g 9 faegdH BT T |7

U1 o 5311 |
TGS 9 faege d &g faar 747 |

Clause 10 Amendment of Section 11B

AT eAe - 4t SYaR Rig {1, S Sy =1y oRdd &1 9T
&
SHRI JASBIR SINGH GILL : Sir, I beg to move:

Page 4, line 39, --

for “one crore”

89/156



7/9/22, 3:19 PM

substitute ‘“‘two crore”. (20)

AT 3reme : 3 § ot ek Rig f1d gR1 9@s 10 § vgd d2med
T 20 DI GHT & THE AAGH & [T @A R |

GLI1e/H HdelH & [e7U @7 7741 TYT 3Rdighd g3 |
WGIW&T:WHUE%:
i Wg 10 fadged &1 3T & |7

URd1d Hipd 5311 |

s 10 389 & ol 141 7147 |

Clause 11 Insertion of New Sections 124 and 12B

AT (&g : O ITd I, 7 3119 G URdd BT 918 82
PROF. SOUGATA RAY : Sir, I beg to move:
Page 5, line 2, --
for “five years”

substitute ‘“‘three years”. (5)

AT e : 3d H U1 Gd 9 gRI TS 11 H Udd I=0e= T2 5
& G o JHE TdaM & fau TG § |

GZIIe/H HdelH & [o1U 3T 7741 T4T 31 d g3 |
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HF1 SeTE - U TB © -
b Gg 11 faUTP BT T |~
U1 Hpd 5311
TS 11 A9 3 g a1 737 |
G512 3R 13 [RegF d s Ru 717 |
3 1, SMAHTHT TF 3R 1389 &1 R4 [3699% J 518 [T 7T |

HEET A - A1 T3 Sff, 3fd Udid de b fagge uikd fear
ST |
SHRI HARDEEP SINGH PURI: Sir, I beg to move:

“That the Bill be passed.”

A 3eHel - Uy I8 ¢
fo fagrge gTid fear e 1~

R Td Tdidhd g3l |

17.40 hrs

*t142

Title: The motion for consideration of the Medical Termination of
regnancy (Amendment) Bill, 2020 (motion adopted and passed).
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AT e - 3d 3MgcH 6% — 20.

THE MINISTER OF HEALTH AND FAMILY WELFARE, MINISTER
OF SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH
SCIENCES (DR. HARSH VARDHAN): Sir, I beg to move:

“That the Bill further to amend the Medical Termination of
Pregnancy Act, 1971, be taken into consideration.”

Sir, before you ask the hon. Members to speak on the Bill, I would like
to give a brief outline of what we are proposing. This amendment to the
Medical Termination of Pregnancy Act, 1971, is proposed with a view to
increase upper gestation limit for the termination of pregnancy, and also for
strengthening access to comprehensive abortion care under strict conditions

without compromising service and quality of safe abortion.
17.41 hrs (Shri Kodikunnil Suresh in the Chair)

When this original Bill was brought in 1971, India was amongst one
of the first few countries in the whole world to legalise abortion in order to
provide legal and safe abortion services to women who required to
terminate a pregnancy due to certain threptic, eugenics or humanitarian
grounds. However, with the passage of time and advancements of medical
technology for safe abortion, there is a scope for increasing upper
gestational limit for terminating pregnancies, especially for vulnerable
women, like survivors of rape, incest, minor girls or differently abled
women and for pregnancies with substantial foetal abnormalities detected

late in the pregnancy.
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Sir, there is also a need for increasing access of women to legal and
safe abortion service in order to reduce maternal mortality and morbidity

caused by unsafe abortion and its complications.

The proposed Bill is a step towards the safety and wellbeing of women
and will enlarge the ambit and access of women to safe and legal abortion
without compromising on safety and quality of care. The proposed Bill
also ensures dignity, autonomy, confidentiality and justice for women who

need to terminate pregnancy.

I may also inform this august House that in the last decade several writ
petitions have been filed before the hon. Supreme Court and also before
various High Courts, seeking permissions for aborting pregnancies at
gestational age beyond the present permissible limit on the grounds of
foetal abnormalities or pregnancies due to sexual violence forced on

women.

Just to give you an idea, in the last few years 26 petitions have been
filed in the Supreme Court and over a hundred petitions have been filed in
the High Courts. Before bringing this Bill in the august House, I may
inform the hon. Members, we had a very extensive consultative process
with all the possible stakeholders, all relevant Ministries, and we also had
an Ethics Committee of Experts formed by the Ministry of Health where

there was an extensive discussion on the subject.

The hon. Prime Minister had constituted a Group of Ministers headed
by our colleague, hon. Minister Shri Nitin Jairam Gadkari Ji. There also, it
was discussed in a great detail. Then, finally, after being approved by the
Cabinet and the Law Ministry, it has been brought before the House.

Sir, I would like to mention the salient features of the Medical
Termination of Pregnancy (Amendment) Bill, 2020.
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HON. CHAIRPERSON : Hon. Minister, you can give a detailed reply later.
Only give a brief introduction of the Bill.

DR. HARSH VARDHAN: I will finish it within five minutes. Let me give a
brief overview of the whole thing so that they know the concept.

Now, I come to the important features of the Bill. The Bill provides
for:

requirement of opinion of one registered medical practitioner for

termination of pregnancy up to 20 weeks of gestation;

requirement of opinion of two registered medical practitioners for

termination of pregnancy for 20 to 24 weeks of gestation;

enhancing the upper gestation limit from 20 to 24 weeks for such category

of women as may be prescribed by rules in this behalf;

non-applicability of provisions relating to the length of pregnancy in cases
where the termination of pregnancy is necessitated by the diagnosis of any
substantial foetal abnormalities diagnosed by a Medical Board; and

strengthening of protection of privacy of a woman whose pregnancy has
been terminated.

There is another feature of the Bill. The failure of contraceptive clause

has been expanded to woman and her partner.

The Bill proposes to prescribe, rules under the Act on category of
woman who shall be eligible for extended gestational period for
termination of pregnancy from 20 to 24 weeks; the norms for the registered
medical practitioner, whose opinion is required for the termination of
pregnancy at different gestation age; and also the powers and functions of
the Medical Board.
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I have to share with the hon. Members of the House that this is a
very, very progressive legislation. It is a long-awaited amendment and it
has been discussed in great detail by everyone. It is a need of the hour. On a
number of occasions, the hon. Supreme Court and the hon. High Courts
have mentioned that there should be a review of the Medical Termination
of Pregnancy Act, 1971 and that is the reason why we have brought this
amendment before the august House.

[ look forward to positive suggestions from the hon. Members on this
Bill. Thank you.

HON. CHAIRPERSON: Motion moved:

“That the Bill further to amend the Medical Termination of
Pregnancy Act, 1971, be taken into consideration.”

SUSHRI S. JOTHIMANI (KARUR): Hon. Chairperson, Sir, Vanakkam.
Thank you for giving me an opportunity to speak on the Medical
Termination of Pregnancy (Amendment) Bill, 2020.

[ must say that this is a very significant step in the right direction.
Just now, the hon. Health Minister has briefed the House as to how
elaborate consultations have been made for this Bill. 1 appreciate his

sincere and sensible efforts.

At this point, let me say with all humility that the right has not been
earned overnight. It is worth here to recollect the struggle faced by millions
of women in fighting the social oppression, discrimination, and stigma
related to abortion. After this long fight, many countries have recognised
the women’s right to exercise reproductive choice, including abortion to a
certain extent. Still, there is a long road to go.
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The Medical Termination of Pregnancy Act, 1971 is in place in India.

As has been rightly said by the hon. Minister that that was a very
progressive step taken at that point of time when many other countries did
not even have abortion laws. In 2015, the study undertaken by the Indian
Journal of Medical Ethics noted that 10 per cent to 13 per cent of maternal
deaths in India are due to unsafe abortions, that is, the third highest cause of

maternal deaths in India.

Though this Act has legalized abortion with a gestation period of 12 to
20 weeks, it failed to keep pace with the current social, medical and

technological developments.

For example, the foetal anomaly scan is done during the 20t and

213 week of pregnancy. If there is a delay in doing this scan, and it reveals
a lethal anomaly in the foetus, 20 weeks period is limiting. And the rape
survivors, differently abled women, minors and the mothers carrying
children with anomalies are forced to fight the legal battle to get the
permission for termination after 20 weeks. This is frustrating and stressful

for the already distressed women.

In case of rape survivors, in many cases they are minors. The same
Parliament has enacted and amended the POCSO Act to prevent the
children from sexual offences. How do these minor girls and their poor
families fight exhaustive and expensive legal battles while they are fighting

the cruel society which always blames the rape survivor than the culprit?

I want to share a painful story which happened a few years back.

There was a young girl studying in the 10" standard. She was a school
topper. She was raped. Obviously, she had to go through a trauma. You
know what the school did. The school forced the school topper to get the
T.C. as if she is the culprit. Her own friends around her home were told not
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to play with the bad girl by their parents. The cruelty in this case was that
the perpetrator was the father of the girl herself. Just think of the trauma
the mother was going through. The mother could not come to terms with
the fact that her own husband has done this to her child. The mother was
traumatized. Generally in many families, the male is the bread earner and
they do not have any financial resources to fight the battle. She was under
psychological consultation for some time but later on she sadly committed
suicide. This 1s the society we are living in. The rest goes unsaid.

In this background the Bill has taken significant step forward from the
parent Act. I would like to quote a recent case that explains the right to
exercise the reproductive choice very clearly. I quote

“The right to exercise reproductive choice; is the right to choose

whether to conceive and carry pregnancy to its full term or to

terminate it at the core of once privacy, dignity, personal

autonomy, bodily integrity, self-determination and right to health
recognized by article 21 of the constitution.”

It was stated in the writ petition filed by Swati Agarwal, Garima and
Prachi seeking to decriminalize abortion and allowing women the right to

exercise their reproductive right in the Supreme Court.

The court and the Government also responded positively. Finally, the
time has come to amend the 49-year old law on medical termination of
pregnancy. [ appreciate the positive aspects of the Bill. It will go a long
way in enabling women to exercise their right to abortion and avoid

cumbersome process of legal battle.

It is appreciable that this Bill has extended the pregnancy termination
time period from 20 weeks in the principal Act to 24 weeks. It has also
enhanced the gestation limit for 'special categories' of women which

includes survivors of rape, victims of incest and other vulnerable women
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like differently- abled women and minors. It also protects the privacy of
women by stating that the "name and other particulars of a woman whose
pregnancy has been terminated shall not be revealed", except to a person
authorised in any law that is currently in force. The extension of time
period would allow termination of pregnancy in cases where some anomaly
in the foetus is reported after 20 weeks. Significantly, the Bill also applies
to unmarried women and therefore, relaxes one of the regressive clauses of
the 1971 Act, i.e., single woman could not cite contraceptive failure as a

reason for seeking an abortion.

However, I also want to raise certain concerns regarding the Bill. |
also want ask some clarifications and also give some suggestions regarding
the Bill. We all are aware, the preference for a male child keeps sex
determination centres in business in spite of their illegal status. Survey
conducted with the SRS also showed that the national average of the sex
ratio i1s only 900. Chhattisgarh has the highest sex ratio at 961, while
Haryana was recorded the lowest at 831. It shows that many people are still
resorting to female feticide. We have to ensure that this law is not misused.

According to 2017 data, 59 countries allowed elective abortions, of
which only seven permitted the procedure after 20 weeks like Canada,
China, the Netherlands, North Korea, Singapore, the United States, and
Vietnam. Now India has joined them. I appreciate the hon. Minister of

Health for this milestone.

Under the Act, if any pregnancy occurs as a result of failure of any
device or contraceptive method and such pregnancy may be terminated by a

registered medical practitioner up to 20 weeks.

However, this explanation to clause (a) of sub-Section 2 of Section 3
can also be misused. Women will be forced by their partners or husbands to
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abort the child. If it is a forced abortion, then the women will go through

more mental trauma than the abortion itself. This has to be taken care of.

A woman who does not fall into the special category would not be
able to seek an abortion beyond 20 weeks, even if she suffers from a grave
physical or mental injury due to pregnancy like miscarriage. [ would like to
recollect the Savita case, a woman from Hyderabad went to Ireland, due to
the abortion law she could not abort her miscarriage for 17 weeks and
finally she met her end.

Though the Bill has clause for confidentiality, yet does not ensure
privacy for women, girls under POSCO due to the requirement of
mandatory reporting under POSCO. This should be explicitly ensured in
the Bill. This obligation to report contradicts the confidentiality and privacy
protections under Section 4 of the MTP Regulations. It can act as a
deterrent for adolescent girls from accessing safe abortion services in
situations where the perpetrator is a family member. What can be done if
the guardian, a provision of the Bill says that a minor can bring his
guardian, himself is the perpetrator and the reason for the pregnancy? That
should be taken care of. There 1s not clarity about the role of doctors in case
of reporting pregnancy of minors under POSCO Act. My doctor colleagues
here have no clue about how it will work and whether they would be
booked under POSCO or not. The Bill still does not allow abortion on

request at any point after pregnancy.

The composition and functioning of the proposed medical boards is
at significant departure from the existing realities of the health system. For
instance, there is an acute shortfall of almost 75 per cent of gynaecologists
at CHC level across the country. In such a scenario, no undue burden
should be placed on women and their families to get necessary diagnosis
and approval of medical boards. Instead, the medical practitioner and the
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health institution accessed by women must be recognised and empowered
to provide diagnosis and necessary abortion care. In case of requirement of
further expert medical opinion, health institutions and hospitals can
establish and seek an opinion of the institutional ‘committees’ comprising
of senior medical officers/Chief Medical Officers, consultants from
different departments. This is generally followed for opinions in cases with
medical and other complications and should be adhered to. If it is a
mandatory medical board, then the composition of the medical board must
be reformed to include psychologists and a judicial member which is now

absent. Women members must also be part of the process.

Awareness programmes must be implemented, especially at the
Panchayat level in rural areas to educate women about their right to
medical termination of pregnancy. I would like to request the hon. Health
Minister, through you, to address the issue of child pregnancy. We cannot

ignore it by saying that it is prevalent only in Western countries.

Sir, though Medical Termination of Pregnancy (Amendment) Bill,
2020 is a step in the right direction, the Government needs to ensure that all
norms and standardised protocols in clinical practice to facilitate abortions
are followed in health care institutions across the country. Along with that
the question of abortion needs to be decided on the basis of human rights,
the principles of solid science and in step with advancements in technology.
It should allow abortion on request of the woman rather than approval of

the medical practitioner or board.
With these words, I conclude.

Thank you.
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SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Hon.
Chairperson, Sir, I rise to support the Medical Termination of Pregnancy
(Amendment) Bill, 2020 which seeks to safeguard the physical and mental
health as well as the well-being of women by making safe and legal
abortion services accessible to them. It also seeks to ensure dignity,
confidentiality, reproductive autonomy and justice for women who need to

terminate pregnancy.
18.00 hrs

Sir, if we study the evolution of abortion laws in India, we realize
that it has taken a period of 106 years for it to evolve from Section 312 of
the Indian Penal Code, 1860 which criminalized abortions, to the Dr.
Shantilal Shah Committee Report in 1966 which recommended that
reproductive laws and abortions needed to be regulated in our country.
This resulted in the MTP Act of 1971, which is the parent Act and which
for the first time recognized the importance of termination of certain
pregnancies by registered medical practitioners. It also recognized, for the
first time, the importance of safe, affordable and accessible abortion
services for women. As I was saying, if we compare India’s position with
the rest of the world vis-a-vis abortion laws, we find that the world 1s

essentially divided into two groups.

HON. CHAIRPERSON : If the House permits, we may extend the time till
the Bill is passed.

OE B HATe | T WAl 9YT HRY ST SR Wl S
HATera § s waAt (o 3ol ¥TH HEaTd): W, 39 f9d & U™ g1 do
RIS B clfold |

HON. CHAIRPERSON: Since it is a women’s issue, we have to pass it.
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SHRIMATI SANGEETA KUMARI SINGH DEO : As I was saying that
the world 1s essentially divided into two major lobbies or groups, one which
is pro-life and the other which is pro-choice. According to the data
provided by the Ministry of Health & Family Welfare, there are five
categories. The first category where abortions are prohibited altogether and
this category comprises of 26 countries. The second category permits
abortions only to save a woman’s life. This theory is followed by 39
countries. The third category is to preserve health which is followed by
five countries. Then comes the fourth category which is based on broad
social or economic grounds which permits abortion under a broad range of
circumstances, acknowledging woman’s actual or reasonably foreseeable
environment and her social or economic circumstances. India falls into this
category. The last and the fifth category is the category which believes that
abortions should be performed on request. The gestational limits vary in

this category and 67 countries conform to that theory.

During 2017-18, numerous cases and writ petitions were filed in
various courts in the country including 26 petitions which were filed in the
hon. Supreme Court pertaining to MTP beyond the permissible legal limit
of 20 weeks of gestation on the grounds of foetal abnormalities or

pregnancies which were a result of sexual violence.

Recent reports have shown that more than 10 women die every day
In India due to unsafe abortions. Besides that, eight percent of deaths, as
per maternal mortality data, is due to unsafe abortions. A research paper
published in the Lancet Global Health said a total of 15.6 million abortions
were carried out in India in the year 2015, out of which 11.5 million took

place outside the healthcare facilities. These are very alarming figures.

Maternal deaths due to unsafe abortions are preventable if performed
by a trained practitioner using safe technology in a conducive
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environment. This Medical Termination of Pregnancy (Amendment) Bill,
2020 assumes greater significance as the Sustainable Development Goal for
India which aims to bring down the maternal mortality ratio from the
current level of 122 per lakh live births to 70 per lakh live births by 2030.
Hence, there is a greater need to make legal and safe abortion services
available to women by increasing the legal limit of gestational age for
abortion.

As regards the amendments in the Bill, the hon. Minister has
beautifully clarified all the aspects. As we all know, we have brought about
amendments in this Bill proposing requirement for opinion of one
Registered Medical Practitioner for termination of pregnancy up to 20
weeks of gestation and requirement of opinion of two Registered Medical
Practitioners for termination of pregnancy of 20 weeks to 24 weeks of
gestation. If the Registered Medical Practitioner is of the opinion that the
continuation of pregnancy may risk the life of the mother or cause grave
mental or physical injury to the mother and also, if there 1s substantial risk
of foetal abnormalities, then this abortion can be recommended by him.

What I want to say here is, aborting a 24-week foetus 1s a huge
responsibility and our healthcare systems in rural India are not really
equipped to handle that. So, my request to the hon. Minister is that we
really have to address it in order to keep the mother safe post this 24-week

termination of pregnancy.

The other amendment which has been proposed is about enhancing
the upper gestation limit from 20 to 24 weeks for survivors of rape victims,
incest minors and other vulnerable women including differently abled
women. This was very beautifully brought out by my colleague, Sushri
Jyothimoni.
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Yet another proposed amendment is that the upper gestation limit will
not apply in cases of pregnancies with substantial foetal abnormalities
which has been diagnosed by a Medical Board as may be prescribed under

the rules made under this Act.

[ must say here that the Bill is really progressive. It has come a long
way because this amendment, where if pregnancy occurs as a result of
failure of contraceptive use by any woman or her partner rather than a
married person which was in the earlier Bill, is a revolutionary thing. I
must compliment the Government that we are not living in denial. We are
seeing what 1s happening around us and how society is progressing. This
will also help a lot of young women to deal with unwanted pregnancies and
they will not have to go to some quack to get rid of the pregnancy. At least
they will be able to have the pregnancy terminated lawfully and in a safe

environment.

Another very sensitive provision which has really appealed to me the
most is the privacy or the confidentiality clause. This is going to encourage
a lot of people from coming to the proper clinics, proper hospitals, getting
proper care and maybe living longer because of this provision of the Bill. 1
am very happy to see the sensitivity with which the Government has
approached this Bill and brought in this clause. The empathy which they

have shown towards the welfare of women is absolutely laudable.

I feel that abortion in today’s day and age 1s a right rather than a
privilege and MTP is a healthcare service. At least now a woman wanting
to terminate an unwanted pregnancy does not have to go to court because,
more often than not, when you approach the court, the litigant gets
redressal at a much later period when the prescribed gestational period is
already over and done with. This Bill will help victims of sexual violence,

incest, minors and married women as I have said before. The Bill stands
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testimony to the relentless efforts of our hon. Prime Minister to empower
women, whether financially, whether by acknowledging their right to work
and livelihood, whether by acknowledging their right to education and
therefore, a chance for better life and lastly, by acknowledging their right to
life, right to health, right to scientific progress, right to privacy and the right

to reproductive autonomy.

[ absolutely welcome this revolutionary Bill as it goes to show that,
since life is dynamic, the laws and Constitution of India need to be
regularly amended and upgraded as per the requirement of the day and age

we live 1n.

SHRI GAUTHAM SIGAMANI PON (KALLAKURICHI): Respected
Chairperson, Sir, I wish to thank you for giving me the opportunity to speak
on The Medical Termination of Pregnancy (Amendment) Bill 2020.

At the outset, as a Medico, I thank the Government for the
amendments being proposed in this Bill. This measure is long overdue, and
could have been done much earlier. However, the present move is a
welcome feature and the Health Ministry, headed by a Medical professional
has done a good deed. As such, the technical and clinical skills available in
Indian Medical Fraternity can ably act on the provisions extended in this

new Amendment Bill.

The amendment proposed, to extend the possibility of termination of
pregnancy, of course, in eligible cases with medical conditions, from
existing twenty weeks to twenty-four weeks i1s a welcome step. This
extension by four weeks will go a long way in helping out the eligible
needy. This extension will help out cases of congenital anomaly, lunatic
pregnancy detected late and in cases of rape, unwed, widow pregnancies.

This amendment is vital because the detection of congenital anomalies is
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detected mostly in around twenty weeks This, in fact, will curtail illegal
terminations carried out by quacks and consequent loss of precious lives.
This illegal quackery thrives on the fringe four weeks, which drives the
victims to take recourse to this extreme and dangerous decision. Extending
further is not medically ethical but cases where pleas for special permission
to terminate are pending before courts could be acted Upon by constituting
an exclusive body to speed up the expert opinions.

As regards the constitution of medical board to rule on eligibility, can I
suggest that the Board could be made an all-women board? The Board must
have social scientist counsellor also. It is true that medical expertise cannot
be divided in man or woman but when it comes to perspective, a woman’s
viewpoint may be more valid and compassionate. The decisions of the
Boards are not just medical and ethical alone; they may have to be

humanitarian as well.

Women of this country are a disadvantaged lot and are subjected to
unbearable sufferings and humiliations. Of course, there are quite a few
voices in this House who, on and off, intervene on their behalf but
unfortunately all of them, or most of the voices are of women themselves.
We, the Tamilians, are fortunate to hail from a state where the tallest
feminist was a man, named Thanthai Periyar E.V.R. The kind of women
empowerment he proposed is beyond the comprehension of the people even
today. But he spoke in 1920s. For him, the pregnancy and childbirth were
exclusive right of woman and they had the last say on those matters. Here
was a reformer who could advise the shutting up of birth function itself, to
achieve women empowerment and equal right, at par with men. But even
today, every move to empower them is resisted in the name of many things,
the topmost being religion and its belief system. The issue of unwed
pregnancies is a key issue that needs urgent attention. Modern times bring
about new problems and handling them need to
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be modern as well. Age old patriarchy should be rested. Termination of
unwanted pregnancies should be the exclusive decision of the woman
concerned and there need not be any external authority or approval to
decide that. Hence, its high time an effort is done for legalizing such
matters. Thank You.

DR. KAKOLI GHOSH DASTIDAR (BARASAT): Mr. Chairman, Sir, I
rise to support the Medical Termination of Pregnancy (Amendment) Bill,
2020.

As the hon. Health Minister is sitting here, I would like to
congratulate the Government for the concerted efforts taken by many
Ministries together in containing the spread of the Coronavirus. I would
like to say that the medical profession is doing a great job in our country.
The doctors are working very hard. When schools and colleges are closed
and assembly of people is not being allowed, the people in the medical
profession are working day in, day out to contain this disease and treat the
patients. But they are getting very little pay. Their salary is like that of the
Upper Division Clerks. The Minister should think about it. Though this
matter is not related to this Bill, I would like to bring this to the attention of
the Minister.

Sir, I believe this Bill will take forward the empowerment of women
in this country further and establish their right over their reproductive life.
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But will the abortus go unsung? As we are talking about 24 weeks in this
Bill, as a person who has been working in this field since 1985, as a pioneer
in this country for detection of foetal anomalies, and even as a doctor who
has worked in Government Hospitals, I would like to point out that hardly
anybody in this august House knows the environment of the operation room
where these medical termination of pregnancies take place. When we are
breaking the ampules of injections, when we are throwing the dirty gloves,
and scalpel blades, the abortus is also thrown into the same bucket. At 24
weeks, sometimes the abortus breathes, and sometimes the abortus cries.
So, what would be the feeling of the gynaecologist who is throwing this 24
weeks abortus into that bucket of needles and pins? We have to keep in
mind that this is definitely for the betterment of women, strengthening their

empowerment, and right to their own life.

I would also like to draw the attention of this House to the 17
Sustainable Development Goals and 169 Targets. The third goal is looking
at the health of the woman, to reduce maternal mortality rate, and also
giving the child a good life. As far as statistics goes, in our country today
56 per cent of abortions are unsafe; out of 6.4 million annual abortions in
India, 3.6 million are unsafe resulting in 13 per cent maternal deaths in
India, 50,000 all over the world. So, to prevent these maternal deaths, we
need safe abortion and that is why this Bill is being brought. As per the
provisions of this Bill, a Board will be set up with a Gynaecologist,
Paediatrician and a Sonologist. Radiologist should not be there in this
Board, because it is the Sonologist who detects the anomalies or the well
being of the baby. But alongside it, we should have an Anaesthetist,
because sometimes in late abortions, when we are doing MTP, it can either
be through induction of labour or through hysterectomy, and in that case,
we would require an anaesthetist and we should also have a psychiatrist to

counsel the mother whether she is actually looking for it or not. I am
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suggesting this because sometimes, after foetal sex determination, a woman
is forced to undergo abortion. In our country, we all know about this and we
can confirm it from the decline in sex ratio. So, the counsellor should also
be there.

Then, I would also like to suggest that Fast Track Courts should be
set up to deal with litigations. When a young girl of 11 years is raped, she
does not even know what is the meaning of rape, what is the meaning of
pregnancy, she cannot even recognise the changes taking place in her body,
and it is only after 3-4 months her mother recognises certain changes and
takes her to a doctor. At that time, she has already passed 20 weeks when
the doctor sends her to the court, the court takes another 2 months and so,
by the time the permission is granted, it is already so late and it endangers
her life. Therefore, Fast Track Courts must be set up particularly in cases
where young girls have been raped and exposed to violence or incest. Then,

there are cases in which medical conditions co-exist in the mother.

The blood volume increases in pregnancy, we all know, 12 times. If
the heart starts failing in later pregnancy, cardiac failure sets in, renal
failure sets in. Then, they can be given permission for 24 weeks.
Otherwise, I would feel that it should be limited to 22 weeks because till
then, the foetus is not so viable. Twenty-four weeks 1s actually viable when
the mother can feel the kick of the child inside her tummy, and a bond has

already been set up.

As far as ultrasound goes, being a pioneer in the country in the field,
I know that major anomalies like anencephaly, gastroschisis, ectopia cordis
and renal agenesis can be detected as early as 14 to 16 weeks. So, we can
make it mandatory in district hospitals for all pregnant women. We can
institutionalise delivery. In West Bengal, now, we have 98 per cent
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institutional deliveries. Maternal mortality has come down to 113 in West

Bengal.

[ am sure that we can also institutionalise pregnant women to go into
the district hospitals for ultrasound scan at 16 to 18 weeks when all
anomalies can be seen, and an anomalous foetus can be aborted and it
should be aborted because it is incompatible with life. That can happen by
18 to 20 weeks. So, maternal disease or foetal disease 1s a good reason for
the abortees to be taken out even at 24 weeks. Rape cases or cases of
violence can be taken out at 24 weeks. But for all other cases where the
choice 1s with the mothers, they can easily choose early from 18 weeks,
from 20 weeks so that we do not have to take upon ourselves the murder of
a child, who was breathing when it was taken out. Instead of two registered
medical practitioners, there should be actually two specialist gynaecologists

for their opinion when the abortion is being taken up to 24 weeks.

Besides this, in case of rubella and other diseases, which can expose
the child to disease and incompatibility in life, then also we can extend this
up to 24 weeks.

However, this is an excellent attempt. It is a very good proposal that
the right of the woman is being recognised and she is being given her own

choice towards her reproductive health.

With these words, I conclude. Thank you.

KUMARI GODDETI MADHAVI (ARAKU): Hon. Chairperson, first of
all, I would like to thank you for allowing me to speak on the Medical
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Termination of Pregnancy (Amendment) Bill, 2020.

At the outset, I would like to thank the Government for bringing this
progressive Bill, which is truly the need of the hour.

As we all know, this Bill amends the Medical Termination of
Pregnancy Act, 1971, which provides for the termination of certain
pregnancies by registered medical practitioners. It seeks to add the
definition of termination of pregnancy to mean a procedure undertaken to

terminate a pregnancy by using medical or surgical methods.

Under the 1971 Act, a pregnancy may be terminated within 12 weeks
if a registered medical practitioner is of the opinion that continuation of the
pregnancy may risk the life of the mother, or cause grave injury to her
health or there i1s a substantial risk that the child, if born, would suffer
physical or mental abnormalities. For termination of a pregnancy between

12 to 20 weeks, two medical practitioners are required to give their opinion.

The current Bill amends this provision to state that a pregnancy may
be terminated within 20 weeks with the opinion of one registered medical
practitioner. Approval of two registered medical practitioners will be
required for the termination of pregnancies between 20 to 24 weeks.

The termination of pregnancies up to 24 weeks will apply to specific
categories of women as may be prescribed by the Central Government.
Further, the Central Government will notify the norms for the medical

practitioners, whose opinion is required for termination of the pregnancy.

Another point is that under the earlier Act, if any pregnancy occurs as
a result of failure of any device or method used by a married woman or her
husband to limit the number of children, such an unwanted pregnancy may
constitute a grave injury to the mental health of the pregnant woman. The
Bill amends this provision to replace ‘married woman or her husband’ with
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‘woman or her partner’. This is also a welcome step, especially, in this day

and age of increasing live-in partnerships.

Chairman, Sir, another major point that the Bill seeks to improve is the
Constitution of a Medical Board. The Bill states that the upper limit of
termination of pregnancy will not apply in cases where such termination is
necessary due to the diagnosis of substantial foetal abnormalities. These
abnormalities will be diagnosed by a Medical Board. Under the Bill, every
State Government is required to constitute a Medial Board. These Medical
Boards will consist of a gynaecologist, a paediatrician, a sonologist or any
other member as may be notified by the State Government. The Bill states
that the Central Government will notify the powers and functions of these
Medical Boards. We hope that the Central Government will give more
powers to the State Government to notify the powers and functions of these

Medical Boards in the interest of cooperative federalism.

Protection of privacy by law is also another important aspect of this
Bill. The Bill states that no registered medical practitioner will be allowed
to reveal the name and other particulars of a woman whose pregnancy has
been terminated except to a person authorised by any law. Anyone who
contravenes this provision will be punishable with imprisonment of upto

one year or with a fine or both.

In all, I congratulate the Government for bringing this Bill while at the
same time request the Government to ensure that all norms and
standardised protocols in clinical practices are followed throughout the
country. Also, the clinics do not encourage the proliferation of sex

determination centres and female infanticide.
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DR. AMOL RAMSING KOLHE (SHIRUR): I must congratulate the
Government on getting several things right in this Medical Termination of
Pregnancy (Amendment) Bill, 2020 and especially for raising the upper
limit of gestational age of legal abortions from 20 weeks to 24 weeks for
special categories of women and completely removing the upper gestational
limit for substantial foetal anomalies.

But T would like to ask what will be the provision of MTP if the
gestational age crosses 24 weeks because of judicial delays and if some

provision can be made for fast track courts to avoid such complications.

This Bill also mentions of constitution of a medical board by the
State Government to diagnose substantial foetal anomalies which will
comprise of a gynaecologist, a paediatrician, a radiologist but I would like
to recommend that there should be a inclusion of a psychiatrist to take care
of the psychological trauma of the female. I would also like to ask if such
board can be constituted not only at the State level but also at the district
level and the board should be compelled to furnish its report within 48 to
72 hours to avoid further delays.
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I would like to appreciate the positive inclusion of all women instead

of just married ones and also appreciate the sensitivity shown by the
confidentiality clause. The Bill strikes out the need of opinion of second
medical practitioner for termination of pregnancy upto 20 weeks. I would
like to put it on record. Is there any provision to avoid increase in female
foeticide by misuse of this provision? The Government should ensure all
norms and standardised protocols in clinical practice to be followed in
healthcare institutions across the country. It is because as per the report
published in Lancet Journal, only 22 per cent of 15.6 million abortions took
place in healthcare facilities which mean approximately 11.5 million

women faced the risk of unsafe abortion and complications.

So, there is a need for more providers at lower level of healthcare
delivery system like out of around six lakh MBBS doctors, only 90,000 are
trained to provide abortion services. Can the training requirement, which is
traditionally of 12 weeks, as per the current law, be reduced to fewer days?
This will make more doctors to be eligible to render services. That should
be looked upon.

Also, 90 per cent of the abortions take place before 12 weeks of
pregnancy through a combination of oral pills. Can the ANMs and nurses
be trained to prescribe these oral pills and to take safe services to the
doorsteps of the needy? Also, over the counter sale of MTP pills should be
banned strictly to safeguard the interests of needy women. It is also
shocking to know that there is very low awareness in our country that
abortion is legal in India. So, the Government should take measures to
spread awareness and also ensure basic quality services like contraception,

safe delivery and abortion.

To conclude BHRIT ST ST §, “TF AT Gord=, THI a3 <ddl:
1 QAfT gad 3 T § fb R 7t 1 78), ARkt &1 ot I g
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EI”%Q Gﬁ_\’ IR BT GHE dHl BT‘T[ uld abortions should be made as a

right and should be available on request to women at least up to 12 weeks

of gestation. Thank you.

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I would request
you to give me five minutes time for this and I would not take a second
longer.

HON. CHAIRPERSON : You take three minutes.

SHRI RITESH PANDEY : Sir, I welcome the Medical Terminal of
Pregnancy (Amendment) Bill, 2020 as it seeks to increase access to safe
abortions, especially for women who have suffered from sexual abuse, and
for pregnancies with foetal abnormalities. We are now among the countries

with the highest upper gestational limit, and that is truly commendable.

However, there are certain issues that I would like to bring to the
attention of this Government, especially the hon. Health Minister and the
hon. Law and Justice Minister. As it stands today, abortion is criminalised
under Section 312 of the Indian Penal Code, except under the provisions of
the MTP Act 1971 and its subsequent amendments.

The first and the foremost is that India must decriminalise abortion.
Criminalising abortion is not only a mark of our legal system’s perplexing
and continued post-colonial hangover, it 1s also an infringement of a

woman'’s reproductive rights.

Right now, the rule is that abortion is criminal and the exception to
the rule is the MTP Act. We must make access to safe abortions the norm.
We may, of course, seek only to criminalise abortions in certain exceptional
circumstances, such as abortions performed without the consent of the
pregnant person as well as sex-selective abortions.
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Criminalisation stigmatizes abortions and those seeking it, thereby
hindering access to medically safe abortions for young girls and women
from marginalised populations of this country. This stigmatization forces
women to seek unsafe abortions which are often carried out at unregistered
facilities by unqualified practitioners.

This 1s especially true because medical practitioners are less likely to
perform even legal abortions due to fear of persecution. This reluctance by
medical practitioners explains why women and girls continue to seek

judicial authorisation for even those abortion procedures that are legal.

The biggest issue with this particular Bill is that our abortion laws are
doctor-centric and do not consider abortion as a fundamental right. The Bill
places the onus on the doctor or on the registered medical practitioner to
determine the legitimacy of a woman’s request to terminate her pregnancy.
It does not pay heed to the fact that legal safe abortions are a woman’s
fundamental right as held by Article 21 of the Constitution.

In the landmark nine-Bench judgement of the Supreme Court of
India in KS Puttaswamy vs Union of India, Justice Chandrachud states that
the right to make reproductive choices is a woman’s Constitutional right,
and that right is an ingredient of personal liberty under Article 21 of the

Constitution.
Sir, I will take one more minute and I will conclude.

Justice Chandrachud states that family marriage, procreation and

sexual orientation are all integral to the dignity of the individual.

Similarly, Justice Chelameshwar in his opinion unequivocally stated
that a ‘woman’s freedom of choice whether to bear a child or abort her

pregnancy are areas which fall under the realm of privacy’.
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Finally, this law should apply to pregnant ‘persons’ and not just
pregnant ‘women’. Sir, I repeat this that this law should apply to pregnant
‘persons’ and not just pregnant ‘women’. The proposed legislation uses the
word ‘women’ throughout whereas access to safe abortions is critical for
transgender — a Bill that you have just passed giving them rights as
individuals — inter-sex and gender diverse persons. Therefore, I suggest that
the word ‘women’ should be replaced by ‘persons’.

In conclusion, hon. Health Minister and hon. Law and Justice
Minister, I believe that the time has now come for India to be among the
stalwarts of the reproductive rights movement. Keeping the autonomy of
Indian women and gender diverse persons in mind, India’s abortion law
must be completely re-drafted with a gender justice and public health

access framework in mind.

DR. RAJASHREE MALLICK (JAGATSINGHPUR): Hon. Chairperson,
Sir, thank you for giving me an opportunity to speak a few words on the
Medical Termination of Pregnancy (Amendment) Bill, 2020.

As our hon. Chief Minister is very much concerned about the
empowerment of women, the Government of India is also very conscious

and aware about various women-related issues in every respect.

Some recent reports have shown that more than 10 women die every
day due to unsafe abortion in India and backward abortion laws only
contribute to women seeking illegal and unsafe abortion. If we see, the
European Union has no Common Law in respect of abortion whereas some
countries like Nicaragua, El Salvador, Honduras and Malta have complete
bans on abortions. According to a BBC report, Cuba and Uruguay are the
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only two countries in Latin America region where women can have
abortion during the first 12 weeks of pregnancy regardless of the

circumstances.

The existing Medical Termination of Pregnancy Act of 1971 sought
to liberalise the British Era laws, which were very strict in nature and were
in existence for over a century. Before the 1971 Act, abortion was a crime
for which the mother as well as the abortionist could be punished except
where it had to be induced in order to save the life of the mother.

According to a 2015 report of the Indian Journal of Medical Ethics,
10 to 13 per cent of maternal deaths in India are due to unsafe abortions. If
women are not allowed to terminate their pregnancy legally after 20 weeks,
they will either go abroad for abortion or terminate it illegally, which will

lead to unsafe pregnancy.

Sir, | am very happy that the Government is very much serious on
this matter and has come up with certain health measures by bringing in
amendments to the Medical Termination of Pregnancy Act. The proposed
amendments to Medical Termination of Pregnancy Act of 1971 focus on
improving the scope of legal access to MTP for special category of women.
It allows abortions when there is danger to the life of a woman or risk to the
physical and mental health of the woman. It also allows abortion on
humanitarian grounds such as when pregnancy arises from a sex crime like
rape or intercourse with a lunatic woman or on eugenic grounds, where
there 1s substantial risk that the child, if born, would suffer from

deformities and disabilities.

Extending the gestation period beyond 20 weeks can lead to better
detection and hence, abortion of foetuses with abnormalities as “anomaly
scan conducted at or after the 20th week of pregnancy gives the exact
picture whether the foetus is suffering from Down Syndrome, congenital
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malformation or any other abnormalities. Science has moved on. Now,
pregnancy can be terminated up to 24 weeks where it is necessary to save

the life of the pregnant women.

I am very much thankful to the hon. Prime Minister, Shri Narendra
Modi that his Cabinet has approved amendments to the MTP Act taking
abortion limit to 24 weeks instead of 20 weeks. It will help India join a
select club of nations. The only condition will be that the woman has to
seek permission from two doctors, including a Government doctor for this
procedure.

According to 2017 data, only seven out of 59 countries allow elective

abortions after 20 weeks.

Now, the proposed increase in gestational age will ensure dignity,
autonomy, confidentiality and justice for women who need to terminate

pregnancy.

Thank you.

SHRI FEROZE VARUN GANDHI (PILIBHIT): Sir, I rise to speak on the
Medical Termination of Pregnancy (Amendment) Bill, 2020. It i1s a
privilege for me to speak on one of the most progressive pieces of

legislation that I have come across in my 11 years here.

[ feel that as a man, it is very important for men to participate in
discussions and debates around women and gender justice issues so that

they do not remain enclaves just for women because if we are to achieve
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gender justice and gender parity, then men will have to see themselves as

equal partners in this fight.

At the heart of this Bill lies a philosophical question which is: Should
women have total control over their bodies? In the year 2020, the answer
must be an emphatic yes. When we look at what the honourable lady said
before me — I do not want to repeat too much — in countries like Ireland, El
Salvador and Chile, there are laws which say that women who abort a
foetus have to serve 14 years in prison. It is extremely shocking. It is

nothing but institutionalised violence against women.

I do not want to speak what has been spoken before. Instead, I want
to congratulate the Government on two or three things that they have done
to elevate the atmosphere around this Bill, before I start speaking on it. The
first one is expanding the provider base, which is in order to increase the
availability of safe and legal abortion services, they have sought to increase
the base of MTP providers by including those medical practitioners in
Ayurveda or homoeopathy who have ob/gyn training and training in
abortion services. I would also like to thank the hon. Health Minister for
particularly laying emphasis on working with the National Health System’s
Resource Centre to develop modern training packages for the Accredited
Social Health Activists, which we call the ASHA, to enable to provide the
required information to women at the community level. I also want to say
that they have used nurses, for the first time that have been registered with
the Nursing Council of India, to add support and also auxiliary nurse,

midwife.

Let us look at the statistics around this issue. Why is it of utmost
importance? According to the International Institute for Population
Sciences, Mumbai; Population Council, Delhi; and the Guttmacher
Institute, New York, we add up the incidents of unwanted pregnancies in
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India. With respect to incest rape survivors, minors and differently-able
women, what do we find? Over 19,000 children were raped in India last
year. Six per cent of them became pregnant, that is, 1,140 children have
already lost their childhood. Do we really want to punish them further
more? This Bill seeks to lift a large part of the burden that was on them. Of
these 19,000 young girls and children, 80 per cent were raped by somebody
that they knew. When we look at victims of incest, NCRB statistics say that
of the 34,000 rapes that have been reported last year in our nation, five to
six per cent are incest-based. Now, it is important to understand that this
will always be under-reported because if I am raped by my cousin, brother
or father, the social stigma is so horrific that I am obviously not going to go

to a police station and record that this has happened to me.

But the fact remains that almost 18 per cent of those who have been
raped in an incestuous manner are likely to become pregnant and that is 408
girls last year in terms of number. This is going to be a game changer in the
way that this burden and social stigma logistically is addressed if not
societally.

The differently-abled statistics, we will never fully know because
they are the most vulnerable of any people in society. If a differently-abled
person is raped or molested how on earth is she going to have the
confidence? Sometimes they cannot even express themselves properly.

There are 250 cases just last year that have culminated in pregnancy.

If there is a risk of physical or mental abnormality, I think, the
Government has wisely looked at this. There have been 175,000 children
who were born last year with severe retardation, cerebral palsy and severe
birth defects.

The onus on deciding whether that child should live or not does not
lie with the Government of India. It lies with the parents. However, the fact
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that the Government has extended to them this difficult but important
option is something that the Government must get a lot of credit for. It has

not been done before.

The Bill also takes into cognizance the importance of the fact that
more than 35,000 pregnant women die while giving birth every year in our
country. There is a substantial amount of information to tell us that there is
a known risk to the life of the pregnant woman or a grave injury which she
knows about when delivering her baby. So, the fact remains that this Bill

will give her the option of staying alive and remaining healthy.

The Bill also maturely and realistically looks at the socio-economic
complexity of modern life where a pregnancy may occur as a result of the
failure of birth control. This is the reality of our times. Now, this may be
seen to be an unwanted situation which can impact the family or the person
concerned in several different ways. Unfortunately, it is the woman in such
a situation who is more often than not blamed for such a situation. In
ensuring confidentiality the Bill does well to protect what could be a

socially and morally awkward time for the woman.

I would like to thank the Government, the Prime Minister, hon.
Minister in amending the previous Bill and bringing forth this Bill which
will take our nation one step forward in ensuring the dignity of the Indian
women. After agriculturists and lawyers, the biggest listed profession in
this House 1s that of medical practitioners. Thus, I hope that the House

would pass this Bill in one voice. Thank you.

ADV. DEAN KURIAKOSE (IDUKKI): Mr. Chairman, Sir, thank you for
giving me this opportunity to participate in the discussion on this important
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Bill.

First of all, I would say I am opposing this Bill. I am opposing the
contents of these amendments. I am sorry to say that and please do not
misunderstand me. It is because personally I am against the concept of
unrestricted abortions. Already, figures show that more than 15.60 million
of abortions take place every year in our country. This is 21 times higher
than the official data of Government of India.

Our colleagues have already mentioned here that 10 to 13 per cent of
maternal deaths in India are due to unsafe abortions. It is the third highest
cause of maternal deaths in India. Abortion is a crime against humanity.
According to 2017 data, out of 59 countries that allowed elective abortions,
only seven countries, like Canada, China, the Netherlands, North Korea,
Singapore, the United States and Vietnam, permitted the procedure of

abortion after 20 weeks.

Sir, a pre-term baby at 24 weeks is one with a good chance of
survival, making the child a citizen. An unborn baby’s heart begins to beat
18 to 21 days after the fertilisation and brain waves can be detected as early
as 40 days after conception. By 24 weeks, the pregnancy completes second
trimester, which means a complete child has grown up inside the womb.
Permitting termination till that extent virtually implies legalisation of

murder.

The State shall not discriminate persons who have taken birth and
persons who are still in the wombs of mothers and permitting to murder a

person still in the womb amount to violation of Articles 14 and 21.

Sir, I am going through the new amendments, that is, the following

sub-sections shall be substituted, namely:—
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"(2) Subject to the provisions of sub-section (4), a pregnancy may
be terminated by a registered medical practitioner,—

(a) where the length of the pregnancy does not exceed twenty
weeks, 1f such medical practitioner 1s, or

(b) where the length of the pregnancy exceeds twenty weeks but
does not exceed twenty-four weeks in case of such category of
woman as may be prescribed by rules made under this Act, if not
less than two registered medical practitioners.”

Sir, I cannot understand the benefit of this amendment. As per the
existing 1971 Act, two medical practitioners’ certification is needed for
abortion upto 20 weeks. Now, upto 20 weeks, according to this new
amendment, only one medical practitioner’s suggestion or certification is

needed.

Sir, there 1s substantial difference in effect between the individual
opinion of one doctor and collective opinion of more than one doctor.
Apart from the advantage of having a second opinion before eliminating a
life, we are creating a situation vulnerable to corruption and malpractices

by making such relaxation.

Sir, I am going through 1 to Sections 3(2) of this proposed
amendment which reads as under:-
“For the purposes of clause (a), where any pregnancy occurs as a
result of failure of any device or method used by any woman or
her partner for the purpose of limiting the number of children or
preventing pregnancy, the anguish caused by such pregnancy may

be presumed to constitute a grave injury to the mental health of
the pregnant woman.”

Sir, according to this explanation, if a woman or her partner do not

like continuation of pregnancy, they can come forward and can have the
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abortion.

Sir, Section 5 1s there. I am giving another suggestion.

Section 5(A) reads as follows:-

“5SA. (1) No registered medical practitioner shall reveal the name
and other particulars of a woman whose pregnancy has been
terminated under this Act except to a person authorised by any
law for the time being in force.

) Whoever contravenes the provisions of sub-section (1) shall be
punishable with imprisonment which may extend to one year, or with
fine, or with both.”

I am suggesting that any medical practitioner who is supporting
unrestricted abortion by providing fake certificates, that medical

practitioner should be legally punished. That is my suggestion.

Sir, the proposed legislation will cause large-scale pregnancy
termination without any reasonable restriction or statutory control. I
suspect that there 1s some ulterior corporate interest behind this legislation.
There 1s an outcry from various parts of the world against using aborted
fetal tissues in cosmetics like anti-aging cream and skin-cell proteins.
There are data to show that embryo extracts are being used in cosmetic
manufacturing. Ultimately, enhanced number of pregnancy terminations
will help this industry at the risk of human life and also help the corporate

in the medical service field.

DR. SHRIKANT EKNATH SHINDE (KALYAN): Thank you for giving
me an opportunity to participate in the debate on the Medical Termination
of Pregnancy (Amendment) Bill, 2020 which, once passed, will bring about
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socio-economic development and further the cause of reproductive rights of

women of our country.
19.00 hrs

The Government has brought this Bill to amend the original Medical
Termination of Pregnancy Act, 1971. India is one of the first few countries
to legalize abortions on the recommendation of Dr. Shantilal Shah
Committee Report, 1966. Before 1971, both abortion-seekers and providers
were liable for prosecution under the IPC.

The original Act of 1971 legalizes induced abortion up to 20 weeks of
gestation, de-criminalizes abortion-seeker, and offers protection to medical
practitioners if abortion 1s performed as per provisions of the Act. MTP can
be performed up to 20 weeks of pregnancy, and requires the opinion of one
RMP and for pregnancies up to 12 weeks requires the opinion of two
RMPs. I congratulate the Government and the Minister for bringing this
amendment as India will now stand amongst nations with a highly
progressive law, which allows legal abortions on a broad range of

therapeutic, humanitarian and social grounds.

Now, I would like to bring some facts regarding abortion in India to
the knowledge of this House. The Sustainable Development Goal for India
aims to bring down the Maternal Mortality Ratio from the present level of
122 per 1,00,000 Iive births to 70 per 1,00,000 live births by 2030. A 2015
study in the Indian Journal of Medical Ethics has observed that 10-13 per
cent of maternal deaths in India can be attributed to unsafe abortions.

The first large-scale study on abortions and unintended pregnancies
conducted by ‘The Lancet’ in 2017 said that one in three of 48.1 million
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pregnancies in India end in an abortion with 15.6 million taking place in
2015. Guttmacher Study of 2017 shows that around 56 percent of abortions

in India are conducted illegally.

The much bigger reason to commend the proposed amendment is its
recognition that even unmarried women are entitled to seek legal abortions,
but this brings to the fore several ground level issues. Firstly, the annual
number of abortions in the country is massive -- over 15 million --

constituting 33 per cent of total annual pregnancies in the country:.
HON. CHAIRPERSON: Please conclude now.

DR. SHRIKANT EKNATH SHINDE : Sir, I am the only speaker from my
Party.

HON. CHAIRPERSON: Yes, but you were allotted three minutes to speak.

DR. SHRIKANT EKNATH SHINDE : There is overwhelming reliance --
both in urban and rural areas -- on medical terminations as opposed to
surgical methods by ingesting pills from a kit over 1-3 days. The 24-week
modification will help a group of women who discover fetal abnormalities
after 20 weeks or belong to defined vulnerable groups. Such women have
access to doctors, but there are concerns about those who have no access to

doctors.
HON. CHAIRPERSON: Please conclude now.

DR. SHRIKANT EKNATH SHINDE : Sir, I have not taken 3 minutes to
speak.

HON. CHAIRPERSON: You have already exhausted your three minutes.

DR. SHRIKANT EKNATH SHINDE : Millions of rural women who have

never had access to safe and transparent route to abortion or victims of
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incest and rape have to resort to unsafe abortion to maintain secrecy, and

even married women become desperate to end an unwanted pregnancy.

Given the social and cultural milieu in the country, it is natural for
women to rely on informal providers to access abortion pills. If these pills
do not work, then the woman goes to or is taken to an unqualified
practitioner who wusually administers an oxytocin injection, performs
dilation, and advises consulting a doctor if bleeding persists. The doctor
uses a suction apparatus to evacuate the uterus. But where are the doctors in
rural areas? This procedure costs anywhere between Rs. 2,000 in rural areas
and around Rs. 10,000 in urban areas. So, it is a very welcome step by the

Government.

The Indian Medical Association and the Federation of Obstetrics and
Gynaecology Societies of India says things in favour of reproductive rights
of women as many of them in India come to know about their pregnancy

usually after five months, especially, unmarried ones.
HON. CHAIRPERSON: Please conclude now.
DR. SHRIKANT EKNATH SHINDE : Sir, I am concluding.

In fact, foetal abnormalities show up only after 18 weeks, which
makes the two weeks window too small for parents to take a difficult call
on whether to keep the baby. Currently, women wanting abortions after 20
weeks are made to approach the court and go through such kind of trauma.
The proposed changes would, therefore, give the much-needed relief and

save huge expenses.

I have got to mention a few suggestions. As regards delay in the
process, a recent study by the Centre for Reproductive Rights analysed 35

decisions from the Indian courts where women were forced to seek
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permission to undergo an abortion. The Report found that the judicial and

medical board authorization requirements endanger women's life.
HON. CHAIRPERSON: The next speaker is Shri Prabhakar Reddy.

... (Interruptions)

DR. SHRIKANT EKNATH SHINDE : There are also conflicts between

laws.
HON. CHAIRPERSON: Please conclude now.

DR. SHRIKANT EKNATH SHINDE : Yes, Sir, I am concluding. I am
making my last point. The MTP Act also reflects the prevalent siloed
approach within the Government and NGO lobbies. The misuse of the
provisions under the PCPNDT Act allows illegitimate harassment of
medical professionals providing abortion services under the MTP Act.
There are too few gynaecologists in India. For abortion between 12 and 20
weeks, two registered medical practitioners must establish that abortion is
permissible under law. Rural India has 75 per cent shortage of
gynaecologists and obstetricians with 85 per cent specialist positions,
according to a 2019-20 report of a research organisation.

With these words, I conclude.

SHRI KOTHA PRABHAKAR REDDY (MEDAK): Sir, thank you very
much for giving me an opportunity to speak in the House today on this very

important Bill concerning women.

The proposed Medical Termination of Pregnancy (Amendment) Bill,
2020 1s the need of the hour and it is a welcome measure. As we all know
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at present, there is a lack of autonomy for women to take a decision to
terminate their pregnancy. There is also additional mental stress, apart from

financial burden.

Steps may be taken to ensure dignity, autonomy and confidentiality
of women, who need to terminate pregnancy and to strengthen reproductive
rights of women with the access of safe and legal abortion services. Steps
may be taken to strengthen access to comprehensive abortion care, under
strict conditions, without compromising services and quality of safe
abortion towards safety and well-being of women. This will help such
women on grounds of foetal abnormalities or pregnancies due to sexual
violence faced by women. As a precautionary measure, opinion of at least
two doctors for termination of pregnancy up to 20 weeks may be

considered.

[ am also pained to say that more than 10 women die everyday due to
unsafe abortions in our country which need to be avoided in future. Hence,
proper awareness may be created about this Bill and its implementation in
the society through television, newspapers and also through other means of

media.

Finally, I want to say that we have to recognise women'’s right before
taking any final decision by ensuring the fundamental right to privacy. With

these words, I would like to conclude my speech.

SHRI P. RAVEENDRANATH KUMAR (THENI): Thank you,
Chairperson, Sir, I thank you for giving me the opportunity. It is pertinent
to mention here that globally, around 47,000 women die annually as a result
of unsafe abortions, according to the United Nations. Particularly, 56 per
cent of abortions performed in India are unsafe, which is one of the reasons
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for the increase in pregnant mortality. Therefore, the amendment introduced
in the main Act would pave way for regularizing the termination of

pregnancy, particularly for victims of sexual harassment.

[ would like to bring to the notice of the Government that there 1s a
shortage of gynaecologists and obstetricians, particularly in rural areas and
there is significant number of vacant positions for specialists in community
health centres. Hence, I would like to request the hon. Minister at this
moment to take necessary action to increase the number of gynaecologists,
paediatricians and radiologists, especially in community health centres,

besides increasing the number of seats in medical colleges.

I welcome that the amendment provides that no registered medical
practitioner will be allowed to reveal the name and other particulars of a
women whose pregnancy has been terminated, except to a person

authorised by any law.

Safe abortion services as per law remains inaccessible to the rural
and underprivileged areas, despite such services being provided free by the
Government. Accordingly, I urge the Government to take appropriate
action to prevent illegal abortion centres, particularly in underprivileged

areas.

I am confident that this Bill, under the leadership of our hon. Prime
Minister, Shri Narendra Modi ji, is a very good step taken by the

Government towards safety and well-being of women of our country.
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Mr. Chairman,
Sir, please give me a little bit of latitude because I do not have any women

behind me supporting me like the hon. Member who just spoke had.

First of all, I would like to laud the hon. Health Minister and the
Government of India for bringing out progressive and revolutionary
amendments in this Bill. However, my concern is about the safety of
doctors who are providing this care. When it comes to adults who are in
need of medical termination of pregnancy, we have no swords to cross with
any amendments in this Bill. The problem arises when we are talking about
minors. Any pregnancy in a minor is invariably termed as a sexual offence
which is punishable under POCSO Act. In this case, I would like to bring to
the notice of the hon. Health Minister and the Government of India that
there are three categories of pregnancies in minors. One is an outright rape
where a minor girl has been raped by some unknown person, which has to
be punished with the most severe of punishments. Nobody has two ideas
about this particular act. When it comes to consensual sex between a minor
and an adult, even in that case, I will say that you probably can punish the
perpetrator, but the family may not necessarily want to make this public or
take it legally further. What 1s the role of the doctor in this case? Should the
doctor report such cases as cases under POCSO Act despite the girl, her

parents and relatives not wanting to bring this to legal terms?

The other one is, we have to accept that in today’s fast-moving world
a lot of sexual misadventures amongst school children are happening. There
are instances where minor girls become pregnant where the boys ...
(Interruptions) This is a very important issue I am talking about regarding

the safety of doctors. Kindly give me a little bit of latitude.

HON. CHAIRPERSON : Come to the main point.
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DR. KALANIDHI VEERASWAMY : I am talking about the main point, if

somebody has been hearing me.

Sir, I am asking as to what is the protection that doctors are being
offered? If we are going to bring people under POCSO Act, we are talking
about 16-year old boys who will be brought under POCSO Act with the
most severe of punishments whereby ten-years of their lives are going to be
ruined. For doctors it is like either you bring it under the POCSO Act and
face the wrath of the family, or do not bring it under the POCSO Act and
face the wrath of the Government. We have already heard an hon. Member
from Congress saying that doctors should be punished for some crimes
which probably doctors are not going to be committing. I would like to
have clarity about the protection for doctors. Is it the duty of the doctor to

report POCSO cases if it is found in a minor? Thank you very much, Sir.

ft fere I e @R): IHUfT AEled, 39Y qY Sl &1
M1 feur, 39 flw § SMUd) e=yare 1 IEM | The Medical
Termination of Pregnancy (Amendment) Bill, 2020 bl A A & forg
T @S g | JUTUfa oft, & HA1 S 1 e=garg o1 g fob U foa @
grfelae # A ®R MU | I 1971 | 81, Mifaara wie Iiifa @ Raie
b YR W Ugdl! IR Y B+ Dl ¢ H AF fobar a1 U1, 3P §1G I8
foreT TS #t St of R MU B | H &= o Y WAl it BT HT Y=rare B
ATET b S84 AfSHd &1 Jarsil & U I e ! 9gd oo faar g |

JHTf S, TR TG &7 7 &) foral § - SR 8iR §HHTG |
&l H g1 AfSHd Bl 3R gl H 8T 325-325 RIS U S BT UM
TR frat 3 fpar g o S & v vt S A [ g | & 59 I=nfd foa
o T ARG 31 St 9 U &1d SR ST 918 fob 20 80 &1 5118
s8I 24 U fHU B | 24 BT A & dIc T AT BT Bl Slae I

TR RT? T SideR Pl Th S1H BN T Slaex BT Bis dls 972 Hifh
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24 U BIH & d1¢ Ad 3R HIHd BT Udl & Sldl g, T8 H 3H aid 9=
&1 YidsT T 1 1T, S forg ot At Tt off $© aaTa |

U Sff, T He-1 arg &b STH U Y &1 HRIEN & | FT 8H
SUP! F&T HR MR TSI B gPhd o2 T G a8 B Jobd o, 1 diF Iy
TR Gohd g2 H R I8 &g Tohdl g [ Th JRierd THurd Jarsfi db
Ugd H gfg HAT 3R SRRIE THUTd & SR AR G & H HHI G-I
I8 Sifedd &1 U fawd g | URd g el, I gfar # g8 1R s
Thd 6! & 3R 319 QX1 {4y 13818 | o ay 2030 dob HIg-R 7
R DI fdepd TH PR BT T&d DR A WM 5 | H U RP 4
AR T S 3R TRBR Bl 9UTS ST AR | 3T [y Bt Ig fRfd 7
foh T 3 Yohs & 3aR Udh o B! HId 81 @l & | HRd H Th Ard W
22 AT S BT AT RIET S |

YU Sft, § TRBR Y 3UE S & d=df Bt did & SR |
itehel ok UTH AT bR JITH I URSHTES G Tial Urit i 81 Hebal
g | 3R B S RIS 8, 05, fATsR, 2019 B AR Seriad
T Sff A T W18 P &1 SdTd [ U1 far sRent & Sy gfAaRict
A YR H 30 Ufa<rd A3 I RATH R g |

fdie U &1 UHT T, S8l 98! Bf PR = HU ¢ 3R ITH
U1 &1 A1 ° 913 5 Ufd=id A i R 37 | 4 IR & IR $U
§ Bl U | YRd & 3faR 30 Wid=d A g G99 84 & sIavig
W...ayr) H & e # 3o 91 &1 @& B | 319 Y 89 39
gl &1 W I8 §, I8 H Tk Jgd dS1 HRU gl Fhdl § | Tal g,
U8 S gard UL, hitiehel o Tial UMT 3R gH &7 fUQ, ol $8ehr
Ufa™T o1 e, T8 G he- Dl oevd gl |

H IO Bl 910 He | IO H 33 A 8, 33 F A 26 o1 166
AT | A 3 R e Tt |ieen | # ga g wEm & gl |
3FIRH & FTAI o1 AT B Org U H FieT 8 | 23 T SV &, Sef TR
forelt Ht g # THUTd Bt Hedt 8T & | s UH < § T e wfgel B
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ST &1 GaRT 81 hdl g, ad HT 3@RH Ta! 8l bdl § | dfded HRd H
gRfUfaal & SMMYR R T faxgd §aar & dgd THurd &1 Al
STt g 1...(aaYT) 99, U e § 30+ 91d &l W HR @1 E |

JUTARd S, H U AT SR 3O d1d Bl T&H BT | <SR
YR AT & LT 83 o | IoyE T 3t 9% 39! Yoad Tal
g3 ¢ | § A 10 off ¥ 3imre o i 3 39% aR H We Ta-Ae 9
d B | 399 1 <d afe® ITIR Udhs g, 98 3TN HRd
Ao | e e foban | fafew widifoar Sea vaifes & 3R
80 UfAI=Id 3Rl H¥R &d fifdredes gRT U< Sld 8 | 3! Ht =fHd
FA BT HH B | § WPR & 39 90 & Y& § TSI g3 § | H Tal

A

fAdad HRd gU UHT oT1d P! JHW HRal § | 9gd-9gd U=idig |

*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon.
Chairman Sir, Vanakkam. I thank you for giving me an opportunity to
speak about this important Bill. Statistics say that every year 1.5 Crore
abortions are taking place in our country. As per the statistics of the year
2015, 15.6 million abortions have taken place in our country. Out of which
11.5 million abortions have taken place in unhealthy and unhygienic places.
[ think that this Amendment Bill has been brought to regulate this.
Therefore I am duty bound to welcome this Amendment Bill. But I urge
that the procedures followed for abortion or medical termination of
pregnancy should be simplified. On the other side we have to control our
population. For which we have to create awareness among the general
public about different types of contraceptives. In many countries of the
world, abortion may be carried out with the consent of the pregnant women
concerned. But in India we follow so many difficult procedures. I want to
urge upon the Union Government that there should be simplified
procedures for medical termination of pregnancy in India. In India
atrocities against girls, particularly rape cases against minor girls are on the
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rise. In villages, girls are made to enter into marital accord in the name of
child marriages. Even though the law says only after attainment of 18 years
of age, a woman should marry, but child marriages take place affecting a
large number of girls. This should be regulated. There is also a
misconception that a woman should not be pregnant after 30 or 35 years of
age. But girls below 17 years of age are forced to marry, after that they
become pregnant and face several medical issues including excessive loss
of blood leading to anemia and death. I request that by keeping all these
views in mind, the Union Government should come forward to protect the
women and girls of this country and also to simplify the procedures meant

for abortion. Thank you.

ot I fP=M ATREWR): wgiey, 13t ot & 1 &1 Ffdasta JqI-
@=neF) 39T, 2020 TAHR 3T g, MU G I AL H dia &
dicb1 fear, # 39 gl # sl o fou W1 g3 § | O AR AHAY
IS @l A wal, H Rt 31 e aredT § o a8 wifasia thaan g |
G, IRR R TH HAPR § | e b Hfgell W g & el ARG o,
A ISP 30 IRR W BRI 91T 3R I8 9gd o=l ¢ | T8
3Rl & §b T 3T 3N B 9Gld 8, Off 3GHd 8 MR T o B
AR AT TS I H | Db Igd IR PRUIE | HRUT IS § [ g&hH
! RIGR dsfdbdl ot ol YT g, difSdr foe1 XU g3 8, 98 39 16
1t fY8R STl 8 | 3R 39 XU | g8 THad! 81 911l &, al S9P! DR
P =feT fob 98 39 Saa ik &l efifHe & 9 |

faematT yor, afe 74 # g TEEt & gRT Odl 9d {6 Yo J @i
IR 8, 3UP1 [aHN T 81 81 U1 QT § 1 I=dT f[ds i 81 Jahdl g, dl
g IHb foT0 g Sl © | I8 9gd 81 Heayul foel & | S I # T
Y ST UT 3R R <= H S9! I Xa! [ Th 10 A B BICT gt &l
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JATDHR Bl T 4T, BIC & IH & AR AR DI BT A YI, I8
DT TSR ol PR UTg, 26 T P d1G 9D [Udl DI dl Iall | T
f8R # &4 gon U1, U TF3NSdl Higell, Sl BT XU g3 AT 3R a8
TI3{Td! g1 YT, dfdb- 98 THUTId gl Hx Ule | AR 98 PR T8
BT, 8 fod T 3 B |

T fAded & & Servity Aidl St & Ag@ d 59 WHR A 39
f3dge & H1eoH § I8 U ifad & 141 ¢ foh TARI TRBR Afgarsii &
forg FRAR faaR=id &, S7d Hedrul o Y §ARN f[daRd 3R $RRd §
|

T 3{TeR Ui ger HAT SN, STex vl Wy U4l St & ete! afgarsl
B WP F Y=JdTG 3R IYdIG ¢ Il § b 3176l a4 T 39 UDHR P
MRE fadae amar T ® | U8 fadue ofie fEar ot Rrer afgarsi &
IRGIDHR0 H Th Hid BT IR I | H 3BT G dra1 g | TT o,
311U 3rgYd foel AT &, 3 folT 3fueh! y=are |

AR 3R TRER Searor @3t fage ok Wit w3t qur gadt
fagm= w3 (&1 g 9eF): f°ofg R &t YT 39 ge aad &t g,
dhad W 0 i fier SF pRAUT6 1 &l SISy |

19.27 hrs (Hon. Speaker in the Chair)

it sfamfon, siach Swfiar Rig <a, St Maq Ty, U=, ST Sl 9,
HURI AT, F TERER U9TE, 41 3Hd dies, d R urvsy, fiod
ot Afcae, ot g el ST T, faw) uue, S SR, 3.
et Ric, diur di. Y81, Mas1y &0, dfiud seR @41, S, &.
aRrarHT, ot FeTa dg off, off did foearaaad iR M fesm ot | g
ggd GRi § o 31a Ja= U=t Hra1sfl &l 9§ Qe & e fhdl 8
3R Ut 7 9gd Tifa® v I fod & gad9 & 31ga yig e fHu g |
fAf3d =u ¥ g8 fawg ot 9gd HeArds ¢ SR I+ A, 918 9 ¥d 8, 916
J B Y, AT BT S HTd 8, ITHT Sl 3T 8 3R Pig i Ardr-sg4
& forg Udie 8FT foR YR &1 W1aH &1 aRaH ¢, oy TR &1 €1 &,
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S & T Mgy far g | I8 Ad dad = o Hegy fohar 8, Hife
S gt Tell 8 3R 3% S U § o I5i1 Jad 39 HIG P
Teqy far 8 |...(gaum)

T 5gd TRt g fr Tt 3, Fad TP @l B =, 3% forw of g2
Sl He1 7, a8 | ®gm, R g4t 7 f5a@ &1 uie, 9a & Fi<ey &
T fpar B 1 S5 UIe-UIS Uigey ¥ fhu § | 3% IR H H R

] HIT |

30 9gd foR § IR Rfefeay o1 3reqy fbar 8 | <21 Y,
a1 B, X H TSR o MTBREd T &, 3HE3fh R
I, He-d Hicfoe! 3 ®1, TH.SI.SN. PI, AR A& ®I, 37 9§ aIdi &
IR H 3{U TIPHT B9 & | 39 & Ig AT g b TR AR HeAd
Hicfact ¥¢ ¥ Ue §eT dheleyex & | fodl A 8 ufard, it 3 10 ufard,
fopalt 7 13 fa=Id & ST Ud fbU € | ST BIs AP &I a1d gl (b
foret ot wfgen o forg, St Udie gidl &, 9 DU I forw sy &+
T ot 398 9T IS DY el 8 bdl & | e Ugd dl, Ugi do &
3qe die g1 & ®ie IR f, I8 §1d qlevT agal § f ag ol foa §,
gg forlt TTYRUI TETR ot UfhaT & H ol g & JeH A 781 § | 3fR
Y 20 0 T IETHR 24 U B I d1d D1 ol 6! § ol WY AfGETg, il
TR gRfRufaat |, guiagul ukfufaal o RIeR 81 718 § 8ik 39
AHRAT & HRUT d Die B 718 §, I8 37 oW § | STH Ia 39! T
ez dficed I BWFIRAR | 39 ovg W g9t =
ggal Wiy oY, SifaAfT Sff, I6IH dl $U% TRE & 91 § Uh &Y P
1t g8t W I fpar | U8 femiea-tae @ & IR § 8 a1 47
A3 & 9N H 8, 89 99 U8 9Hd & (& I8 aRad H 31d ol g, ol
3RTYRYT URfRYfet & Tic 8 T2 € | TR &1 g ot vt g § o
DT ] [ WRE I W 8, 39b dR | I R e I ITD!
HRIAAT B BN 7 3@ 8, Afch 3R fobodt off 7T BT 20 TR & aIQ
I8 WFeR! e fs IS I=a1 Sifa HR galbtS 3§ aTdl & iR TH-
ot SRl & a8 hifsd 387 aren g fo5 ST St S+t ardes ot 78t
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Bl T, U gRRUTd |, Sfd 3T foft 39 o1 &1 fda=rdr 81 fe 39 s
& I DI Sia HR GIH o Jold I UG TSR SA1al 9 ¢ Johdl &
dl T oRfufa & ot afgen &1, Ut 984, @Sl & dic & gdh
Hlc USd ¥ | HRA & 323 83 U AR BIC H gl ol bl & | 3P
fore ag germ ot 78T § | 39 98 WS 3his it A8 &R U« § Fifd
3Tolhdl Teh 3T Afad & ol S & A1 I <A1 B Ul HR Dl
UfehaT 3a- B 8, 31 gaH ¢ | g TR 7 [ 39 &I &) gaq
e fomar Fifds MU S9! Jd HIGHT &) JH § | 96 9a1d “day
TUS Jaidol X9 MU § | Ugd ®Id & Holad 3R fdl &1 20 I«e o
APR 24 g & o H GIRF &1 cffiAwE R g @ o9 qral
PICHIZS IoRCS HISHA Uac XY Hichlg Hil, dd 8l SUD! HIRT
B 1 24 B ¥ SWR 81 R 34 U Afewhd dis & | Afsha dle &
e o ot 9gd 9R Y@ feu MU € | S ddle 4 I9H
TMEADIAIoReY Pl US & P §1d @1, fhd! 7 SUH THRIfeH &l TS
& DI 91d DI, fbdl 4 Pl fo AeTamoe g M1 =gy,
e TAHIAIRE 8IH1 AT8T | TS dRE & Joiig MU 7 |

39 dIe & deH H g3 98 ®el g [ od 3P v €8 W [aRiY
§HE S Al 39 IR gATd] &l 9gd fadR J 916 & HRIGRE & dR
H 3R IS 3R IAP! ITHRURCE fobar o Tbar g | 3t of R
TSI $H% e W 7T &, TAR S HRAD N UIgd - Hff 950 8
P Q | D! a1l § ggd 3T U1 off | ST BIS Uh Pt o1 T &
fob IS THT & d1Q gl 9 & fad DI YSH 3P Al DI H AgqH gIal
g | 3R fUar ft & @) I o 98 Y Ihdl ¢ | 89 9a 34 1 8
| b D dTavig H 39 = & [T 3 dTdl s & 3fax off, oY
81 Ped g b & @I e I DI OMHD TR Tof B Tl 8, dl
U §= &1 o F gb) U AT 71 S0 U A1gaeH 3 Sfiehd 21
3R SIfBATaTsoIRA 31 SRS &1 a1d &I g | BR1 I8 Hel g fb
Sl AT Tae 1971 §, 98 3MTaXal 20 I d&b & HEIRA Bl TS
WRIBIES HSIRM ANTATSS [haT g3 § | T8 Sl SfHsHe g, 98 R 20
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I 24 T8 dPb SHB! oRad b IRI, forept 7 31+ fores fosar, S9H

L{CNES B3 P fauy % | It also includes substantial foetal abnormalities,
as determined by the Medical Board, with no gestational limit. SRR
ogl [ U8 AR T SNfEHd 21 &, TAD! ol aTal [ SUH fobdl
ft UHR T G0 36 3Nféwd 21 8 | 9 I U3 ¢ ARB g | I
@I Right to lead a life of dignity and all those good things & | AT STH
g o1 fSct 31 gt therd B & oy, 3! g1 L B3 & ferg,
3P Y DI B I TR & [T IRJd H g8 Ma dan g | &
Ifores Afswa Ufderi & Fi Regy foar w1, 39 IR # S
el % fo Y necessity of opinion of two RMPs %, $~HOI'>\I $ad 20 didT
de HF fHar T g 120 T 24 3 & &g T S QI IoRes Bfgdwd
OfgesHY AT ¢ I3 8, 3@ fouls te afswd dis ot shftfa=
RN

Gﬂﬂﬁ%ﬂwﬂ-ﬁmﬁ%%inclusion of woman and her partner
instead of husband. 34T 89 99 A 39 910 &I TP i fvar g fb onh
TrTEct 9 81 X1 | | 9gd IR Srrsct § dew & fafd ok ARt AW
BIR g | 3l ford g9 RaemRm &t it a3 98 IR) dfaedl 1 8 |
3P JWR f&de g UHdl 8, U9 PO 8l Ihdl & | ST BRI -
3T B Tbd g, dAf o TR ASed ARt ol 81 I8 § 3k 399
ot RiTTe 9841 8, ST Ht 30T U W5C & | faSIsl b1 it U1 Uah
I3C © | O HHRMTT I 95hd g, 37 Hi I3cq § | 37 IR 91 &b
HedoR 39d gU 3R Sl 98 fod 39 %o # 311 g, ST #4 = | gl
T f TMIE 81 Ui Sl Wb Blcex 8l Tdhd 8, 39 T b sleer ¥ 3R
Sl 8R UIRTSd HAT 81 Fahdl g, 39 HAad ¥ fa=y ox g 1S da1ges
A R R A Y Wt sgd dd T dh sTP TR A T g5 © |
3151 U8 90 39 WM 9% Ugdl ¢ | TS O I8 GX &1 BT § e,
ST 31 & 3feR P aul I AT 7 | 39b o H ggd IR N A 304
gifeifed IoigH QU 8 | 39 99 ! &9 | 39 B, 59 {9 &l el
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T AT § | 911 9 Al A 39 TeH H Sl ok a1 $8 H 39
fPu g & po el & TR H U9 Sl PR AT § |

é@r Ry us€1 E:'JI|'R°[ Sfafor off A CeXel b the existing Act permits

legal abortion up to 20 weeks. The proposed extensions are only for

vulnerable women and for substantial foetal abnormalities under the
direction of the Medical Boards.

In the above-mentioned categories, sex-selective abortions are not

misused. 3MU®! 39 Ridr & ded & W1 g1 ¢ A & RIS g @t
foreht +ft TP R W HuTaT gl 8, MuASIC! Uae 8, 98 i U Uk Uae
g, SUP! H TIeRpd dXidh F Tol B 3R ¢ H SHAHE 3 DI 95
9T I HIRI E?f Qﬁ % | You have said that the failure of contraception

may be misused. I would like to say that the existing law already permits

contraceptive failure as a cause for legal abortion in the cases of married
couples. The change in social norms in the society may be addressed by

extending it to all women.

A concern was raised about the POCSO Act. In the POCSO Act, the
privacy of minor should be taken care of. The proposed Bill has also made
a very stringent provisions for maintaining confidentiality and privacy.
W TSt U ATl ! ol &1 4 WIS § | The POCSO Act made it
mandatory that the provider has to report and 1s duty-bound for any offence
under the age of 18 years. Framings and sensitisation of service providers
will be included so that the service provision is not denied. The MTP Act
focusses on provision of safe abortion services. It has also been said that
there is no clarity about the role of doctors. I think that will be very clearly

defined and prescribed under the rules also.

Now, I come to the Medical Board. You have said that the shortage of
doctors should not be made mandatory. I would like to tell you that in order
to ensure safety of these late-term abortions, a group of experts need to give
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an opinion on the procedure and safety of procedure on a case to case basis.
Hence, the Medical Boards are necessary for late-term abortions, that is,
beyond 24 weeks. Moreover, if you go through the history, there were
already so many Boards that were made as a result of the judgments that
have been given from time to time. [ think more than hundred Boards are
already existing in the country. So, there is no question of shortage of
doctors happening because of that.

Shrimati Sangeeta Ji has welcomed the Bill and she has raised her

concern about the rural healthcare which probably requires improvement.
PROF. SOUGATA RAY : She is not present here right now.

DR. HARSH VARDHAN: So, you do not want me to talk about her

concern.

PROF. SOUGATA RAY : The hon. Speaker has said that anybody who is

not present here, should not be mentioned.

DR. HARSH VARDHAN: An hon. Member, Shri Gautham Sigamani Pon
mentioned about the constitution of the Medical Board. I have already said
that this will be prescribed under the rules. As I have just mentioned, there
are already 130 Medical Boards. The decision of termination of pregnancy
should be with the women only. The safety and well-being of women has

been taken into account along with the right of the women.

AT 3rehed: T 9ed 39 91 JeHd &, drierdr §of &f | 3179 Hie
CIGKCGIKAN

DR. HARSH VARDHAN: I do not mind. I am really overwhelmed with
joy and satisfaction that all of you have supported this Bill from the heart.
If you want, I can talk about each and every concern that has been raised.

I & 3R & AT d1edT g ol Al off §ia- & o8 daR § |
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DR. HARSH VARDHAN: If they are okay and happy with it and want to
pass it like that, I am also very happy.

sl fAlRreia gd (Mgn): siwe geicy, ¥ fSr9 3ofies ¥ 311d1 §, 9gi A d
feeitast o ot afgensi @1 SY 816! 8, Sa-t &l UG § | 31U Bal
f Slaexl Bl HHY I8! §, TR Igi AHd siaex Hi 8] §, M-l &1 I
ard 81 T8l g | H g 8T § [P 39 de 99 3y Theidl Uae § Ixied
B, AfSHd dis FHIUT, Od Slaex To1l dd 7 AfSHhd §is a7 |

forer 3R SrgHsd ¥ MY fhy TR & e 3R WA Bred
B AR oY UDS 3A1h I S aT 3T &, 3P Ui 3 U ol o
fp 9 9 T8 H oY 3R AT BT |

-G H3 off fhd g & T 3R QR 1Y

PROF. SOUGATA RAY : I am not an expert. But Dr. Kakoli Dastidar

while speaking on behalf of our Party mentioned that instead of 24 weeks,

the period should be 22 weeks. Her logic was that 22 weeks’ foetus as it is
has movement and if you take it out, you will find it very living being. So,
would the Minister consider it reducing it from 24 weeks to 22 weeks in the
honour of life as such.

Sl A== PUR (ETHHIG): A e Sil, 390 T fdg JaU g
T | 8RR § $o fAfér Afget gl § 3R 9 gRath &1 RpR
BIhR THYRU R il g | Tl Afgersfl & aR H 319 &7 f[daR &= o
38 87

ft 9 PUTT ATGq : THAT HHY Sff, T T | 24 I8 DI Sl
UTaeT fo5am T ©, gTeties HAt off 7 == ¥ Siare fean ], dfe & S
Aedl g fob S8 GRUIINT ol b o {eIT o1 YA HNo
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SHRI KODIKUNNIL SURESH : Sir, the tribal women i1s the most
vulnerable section and they are facing many problems. So, the hon.
Minister has to take special steps for the tribal women during their
pregnancy period. A lot of issues are there in the tribal areas, especially

concerning tribal women.

ot Ty Rig @a ;. A= ey o, ¥ 59 9 &1 9949 xar g,
dfb T FIRMHHTH dredl § | Tddid &F 1U-3% ¥ SRS dob,
forad femmae e wr ot €, gf Siaed ! 9gd P! ¢ | 987 3R 39 fo
& HY gl Old g ol TBARAR B H dgd fedhd gldl g | AR Jgi
Qe a1 7 Bl YedR] R § | UCAR SHaIT §gd oo SaaT
g, I8 SIS & SHM I dFL 8 | J8i 7 dl TH3HTRSR 81 @1 g AR T 81
Siged g | U8 STel R Riey &) fhg avg ufdede &3 s9% R |
PTs UTael g1 dl AT HAT Sff RIS BN |

SHRI JASBIR SINGH GILL : Sir, this is a good Bill but being it a modern
world, I am from old school of thoughts. WW%%WU@HW
feehiadt & IHT At Siaex T B WRHfSHA TIh gl df UhIadl
dfgaT e, Hifd U el QORI del & 1Y 3] dRe I d1d B bl
g, 31 A8 V g bl g 3R 3P| UIST IHS Ihdl § |

47 s gHe it gt oS o, Uel AT AieHTA © |

ot 3 fo=m : T sreme off, O 9t wriig Tewl 1 9gd Y=gaTe
ST IRl § foh 39 RE 3R IT RB 964 dTa Y, 99 TR Y
39 f9d &1 9UIc fohar | 59 § Yol 4=4dig o1 argdl § |

ST g% 9t ; ont et A a8l flawg ¥ fhu %F, but they are apart from
all these. 1. TXITGR Sl 5 HEI 8, IADI 24 H 22 U DI 3G UT 3R 4
- S A W el e g |

e 397 Ugt el ¢ fob 24 di &1 S 9HY B, U8 99 UBR &
ST 3R ISP TIY-T1Y g & f5aq i B & SRRfacoy 3 g,
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3 Udh| HUTST B3 &b 91¢ 24 did] o1 Uiae 99 foaar mar o7 |

&N, 3 HIGATHD favg, you yourself being a gynaecologist |
can appreciate and I can respect your concern from here. S/ T THg 24
die ¥ foodft ol 9 ! fSellaR ax1 § 3R BioiIsed AT 8,
Td TS 8, Alch IUPT 81 SIc B I8T § dl IUD| U JHR I Sxefar
o UgaHT fohd T UT% o UaTUTRTY 81 9Hd1 8 | 1 can appreciate that. 39
TgH H g ®el g fob SUD! 3R 3BT ke W fSTIe 31 311 §

| T think, in the rules itself we can find some way to write it in a proper

way. Maybe, we can revise it in the guidelines for the maternity centres for
the gynaecologists. That cannot be a reason for, in fact, getting the whole

thing changed.

A1 (el UY I8 &

fo 1Y &1 Fafe et gumuE fIfATH, 1971 BT 3R I=MYF HA
aret faege IR fa9R fhar S 1”2

R d Tl g3l |

AT 3eHe]: 3d I8 YT A9 IR WUsaR faarR & |

Clause 2 Amendment of Section 2

AT e & &0, JUT - JUiRd gl |
U’Hqg%:
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fop WS 2 f9dasd &1 ST |

Ud1d Hpd g3 |

TS 2 3dae 7 &g faar 1 |

Clause 3 Amendment of Section 3

A1 3reged: ot .U, gug- - Iufyd e |
o, FINTA X1 T 1Y AN d HRA1 918 87

W, T I (GHGH): TR, T TRMY T=AT 7 1 Jd 761 DR 8T 5, Al
TN BT 8 T 11 984 &) R sigHey 8, # 37! Hd HR TG |

Uy 2, Ul 16-17,-
&1 ¥ g oI d faifdream soaanfa)
YW

“Ueh Higell o sqaamt fgd diF ¥ o= Iordiepd fafban
AT

ufayiud &9 | (8)

Uy 2, Ufdd 23-24,--
ST J FRyd BT
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& T

“TT FYD S I SIRGH GRIT™
3T YTUT BV | 9)
Uy 2, Ufad 31,

“FATHT GRT HIRA”

& TYT

T Higal Pl JgHfd & for
3 ST 9 | (10)
gy 3, Ufkd 11 & UYTd--

“(TTep) AL
3T B | (11)

AT 3eAE : 3F T U AT I gRT WS 3 H U G=Ne T8
11 1 FHT o JHE e & [o78 IQdT § |

GIE/ TGl & [e1T X9 7T GUT 3¥dighd 54,/

AT SE: TSAIdhe SIF DHIRUTHIN Sit, AT STT RN HAT 12
Td A1 I8 d 87
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ADV. DEAN KURIAKOSE: Sir, I beg to move:

Page 2, for lines 11 to 13,--

Substitute  “not exceed twenty-four weeks in case of rape
victims, minor girls and women of unsound mind, if not
less than two registered medical practitioners,
independent of each other, are,”. (12)

AT e : 3§ U TSdlhe SH HRUTGN gRI WS 3 H Uxdd
RN T-AT 12 D1 GYT b JH& HdeH o [T W § |

G3IIe/H HdelH & [e1U 3T 7741 T4T 3d1ghd g3 |

AT 3feel: ot T, Yo — IURYd 51 |
USdldhe SIF HRATHINT Sif, FT 3T URIEF 7 BT I18d 82

ADV. DEAN KURIAKOSE: Sir, I beg to move:

Page 2, omit lines 19 to 23 (14)

Page 2, for lines 25 to 27,--
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Substitute  “pregnancy is proven to have been caused by any
rape, the”. (15)

AFHIT e : 3§ H TSdidhe oiF HRAPN gRI Ws 3 H Udd
RMe G=AT 14 3R 15 DI GHT & THE AdGH o [T TAd1 g |

GLNe/7 Tdeld & [T 38 74 TUT 3R41pd §U |

AT 3reAed: ot .o, Y= — IUTYd =T |
o SraeR Rig e, aam 31y S=ie ST 17 Udd &)1 d18d 82

SHRI JASBIR SINGH GILL : Sir, I beg to move:

Page 2, line 39,--
after “following”

insert “,preferably female members,” (17)

AT 3reme - 3d | of Sqek Rig {1 gR1 9s 3 & ugd dumed
BT 17 1 GHT & JHE JdaM o e 3@aig |

G2 HAqIH & [ 3T 791 TAT 3R g3 |

A 308 UY I8 o
i WS 3 fadgd o1 T |7

T&T1d Whd 5317 |
S 3 f3dae 7 &g faar 1 |
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Clause 4 Insertion of New Section 5A

A 3regef: 4t &1, gua= - IURId g1 |
o DI SHIAT Y= T 37T FMYF H HRAT T8l 82
SHRI KODIKUNNIL SURESH : Sir, I am not moving.
AT 3 UY I8 6:
“fob TS 4 [aUTD BT ST |7

UdId HWhd g3 |

TS 4 389 d &S fear 7137 |
s 5 kg d Sits laar T |

3 1, SFaHT T3 3R 9% &1 g 714 g% d Fig 7Y 19

[

HEA (& : A H31 oft U%ard &s o [aeae o1 urid foar -mg

154/156



7/9/22, 3:19 PM

DR. HARSH VARDHAN: I beg to move:
“That the Bill be passed.”
AT 3eAE : U I8 &
“fob faerges uTiRd fepar e 1
R Td Tdidhd g3l |

AT A& JHT D HridTe! gUdR, fadid 18 A/, 2020 dF &
fore =IfTd &t ST & |

19.56 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Wednesday, March 18, 2020/Phalguna 28, 1941(Saka).

* The sign + marked above the name of a Member indicates that the Question was actually asked
on the floor of the House by that Member.
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* Not recorded.

* English translation of the speech originally delivered in Tamil.

* Published in the Gazette of India, Extraoridnary Part-1I, Section-2, dated 17.03.2020.

* Not recorded.
* Not recorded.

** English translation of the speech originally delivered in Punjabi.

* English translation of the Speech originally delivered in Bengali.

** English translation of the Speech originally delivered in Tamil.
* Not recorded.

* Treated as laid on the Table.

* Not recorded.

* English translation of the speech originally delivered in Tamil.
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